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(Q. No. 221)

SHRI BHAKTA CHARAN DAS : Madam Speaker, the vast population of our
nation sustains itself out of the consumption of the food material. As far as the
demand and supply are concerned, taking into account the shortage of the
demand, the blackmarketeers, the easy money earners have found out a
solution to involve themselves in this process of food adulteration.

The figure given by the hon. Minister is for the year 2007. But I would
like to know what has been the reduction or increase during 2008-09 so far as
food adulteration is concerned.

SHRI DINESH TRIVEDI: Madam, all these figures are provided by the State
Governments. As far as the Central Government is concerned, we ask them for
the figures and we keep on reminding them of the figures. As far as the figure
of 2008 1s concerned, it has only come from the Delhi Government. Otherwise,
there is no mechanism for the Federal Government or the Central Government
to come up with the figures on its own.

SHRI BHAKTA CHARAN DAS : Madam, this food adulteration is a
conspiracy against a healthy nation. The major victims of our nation are
children and women. Keeping this in mind, I would like to know whether the
Ministry of Health feels it necessary to go for a massive campaign, bring in a
stringent law with regard to this food adulteration; and a campaign starting
from the block level, panchayat level to the district level and to the national
level. A nation-wide campaign is required for this. So, I would like to know
whether the Ministry of Health feels it necessary to go with public participation
in this matter.

SHRI DINESH TRIVEDI: Madam, I fully appreciate and agree with the hon.
Member. That is the reason we have come up with this new Act. The new Act
really is like one window clearance. Otherwise, we had multiplicity of laws,

regulations, rules, etc.
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So, there are two issues involved, one is deterrent laws and the other is
speedy implementation of the laws. Ele third issue, as the hon. Member
rightly said, is to have public awareness. On all these three fronts, we are
absolutely proactive.
ft ™ R wwai @ oremy wEIT, IS WrEl uee & S gad ©, 89 |re e & 9
TR MM e} WH-9 &1 & ) W El AR H Il AT B, AR AT BT AW @,
¥ BT AW &, VR DI eged TE B, R w18 framae 7 @11 o dua fog g E
I9B R H H el aredl g 9y 2003 H MU duS fU - 11.3 Ffw@ SR 2007 |
fu - 7.35 gfaeral 3 At feell & SMibs &, Ui BRI & 3fidbs Tl &l A FA
Tereg ¥ faeT 2 fF oo fiamae &3 T 98 Wt § ok e dudt o & aR A 7
3O U Bg TRBR RT B O J&T 87

T QAT e ¥E © b T a¥ 2006 W Wl A w fHA, WS S S
IfIBROT &1 Teq fhar T 8, RT SA Bls HRAS B 27 R WA hrs Rure 87
TIfIAROT 9T ST W BTH B, SAD (o0 ARBR T B O V& &7
SHRI DINESH TRIVEDI: Madam, as far as a lot of reports which have come

on adulteration of milk and all that is concerned — that is what perhaps the hon.
Member is hinting at — at the Central level what we do is to write to the State
Governments and make them aware about all these things. At the end of the
day — it 1s a federal structure — as per the law, we have got to depend for the
implementation part on the State Governments. If the State Governments do
not provide us the figures, it is very difficult to really incorporate them. The
same thing goes with samples. All these samples are, at the end of the day,
taken by the food inspectors. Again, as far as that is concerned, it is the State
Governments’ authority. Since the State Governments’ authority is not directly
controlled by the Central Government, the same thing is there with Delhi. Delhi
is not under this Parliament; Delhi is also under the Legislative Assembly of

the Union Territory.
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DR. RATNA DE : Thank you, Madam. We have been coming across the news
items regarding contamination and adulteration of food items like ghee, butter,
tea, coffee etc. which causes hardship to the common people. My question to
the hon. Minister is, what type of monitoring is in place in the Ministry to
implement Food Adulteration Act, 1954 and 1955 to prevent adulteration in the
food items. Would the Ministry conduct regular raids to prevent adulteration?
What is the outcome and the mechanism to ensure that adulteration is stopped
at the manufacturers’ level?

SHRI DINESH TRIVEDI: I fully agree with the hon. Member. That is the
reason why we have taken a very serious view of the entire implementation of
these laws. Law by themselves are perfectly in their place and in order. But
the problem has been, firstly, their implementation and speedy trial. In order to
get rid of the delays which were involved in speedy trial — because that is what
the deterrent is — under the new Act, which is in the process of getting
implemented, we have already notified 41 provisions out of 101 provisions. 1
am sure that within the next two to three months, when we notify all the
provision, this particular aspect of monitoring also would be addressed.

it qHTN RS ;AT HAG], AU A Igd & AE@yU e B U W YA Bl AT
o, s9e fov a=rargl @er= & s & IR 3 @ F9 2 WEr & 9™ W A
SR 99 32 21 B Al dat @S9 o 3 Srar 7§ ok 9% gdg 9gd 99! 81 Sl
g, ®s [hall B B S gl S RN AT 8, IFD! AoMd & AR SToAdy, et & 3R
SAPR AT FRT ST @ 5l T a6 DI A GEAN Sl Bl SR Q¥ H ARBN
AR, S frel-Sel T S WRaR 4 90 gU @41 ofiR fagmres o ... (erer)
JhET ABIGA : Y YT G|

S TH WS :  S7ee Heredl, 39 A Al ooyl T BT AHA B, Wrem H S
froi-om = B 2, S AW N W I T, I AN @1 ® Bl 9 & 3SR fra SR o
el 87 FAbell ©l RA S <@l oY, Sl udbsl Tl gy # At fAefiae @ %@ 81 U qHE
a2 ﬁsﬁsﬁﬁwmgﬁswwwmﬁwmzﬁﬁw
&I il T gbrer H g €, fhal uhs! g 3R AU ID U R BRATE Bl 8?
SHRI DINESH TRIVEDI: Madam, if the hon. Member wants the information

particularly about Uttar Pradesh, then I can provide him separately. I have got


pandey
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the figures of all over the country, which I will be very happy to read. As far as
the figures of Uttar Pradesh in particular is concerned, I do not have the figures
with me because the figures have not been provided to us by the Government
of Uttar Pradesh, and we have repeatedly asked them to provide them. ...
(Interruptions)

S W TR ¢ 3feel HBIQAT, AR A, .. (AqET)

A& FEEAT : THM WIS Sff, I© IR oA Q|

£ W TR ¢ I MY AdD A H 2. (FI8F) 39 R H MU AT BRI Bl
27...(aM) I8 9gd TUR Fard 2. (FaEm)

DR. SANJEEV GANESH NAIK :Madam, the hon. Minister has said that still

the information is not given by the State Government. Madam, through you, |
would like to know from the hon. Minister whether the Maharashtra
Government has provided any information about this.

SHRI DINESH TRIVEDI: Yes, the Maharashtra Government has provided the
information but the latest information is only up to 2007. I do not have the

information as of 2008 or 2009.

Y WEAGAT @ T WA 222 S A AFAG TSR D TF A W g T F I o

WAl [T 3T A & 3r: # 37Tl U9 YR g U AT 223 - Sf. [l A1

T-ﬁwE
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(Q. No. 223)

DR. KIRODI LAL MEENA : Madam, I would like to know from the hon.
Minister whether it is correct that the World Bank has approved the credit of
521 million US dollars for implementation of the National Vector Borne
Disease Control Programme and the Polio Eradication Support Project in
respect of water-borne diseases. If so, I would like to know from the hon.
Minister whether the remote and backward regions of Rajasthan have been
included in these 93 districts.

SHRI DINESH TRIVEDI: Madam, as far as the World Bank is concerned, we
have got Rs. 1,000 crore which is being provided for Malaria control and Kala-
azar elimination.

DR. KIRODI LAL MEENA : The hon. Minister has mentioned in the reply:
“Bed nets were being used regularly in 41 per cent of villages and irregularly in
52 per cent of villages and in 6 per cent of villages they were not being used at
all.” Is it not due to lack of awareness? If it is so, what are the steps that the
Government would take in future to create awareness?

SHRI DINESH TRIVEDI: Madam, as far as awareness is concerned, it is an
on-going process. If you see, whether it is print media or television, the
awareness programme keeps on going everywhere from the Central
Government. But then again, at the end of the day, it is the duty of the State
Government, as far as the implementation of this programme is concerned.
SHRI VARUN GANDHI : Madam Speaker, as is widely known, there is no
specific treatment for Japanese encephalitis, and the treatment is largely
supportive. Eastern Uttar Pradesh has suffered from periodic epidemics.

My question is slightly technical. The use of rosmarinic acid and
arctigenin has been shown to be effective in treating this to a certain extent. Of
late, minocycline has been proved to be the most effective in preventing blood
brain barrier damage. In India, we are mostly administering curcumin to the
patients which is widely considered to be the lesser effective than these drugs

that I have previously mentioned. Minocycline has been, of late, manufactured
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in our country but it is not available for supportive treatment in the hospitals of
Uttar Pradeesh. 1 just wanted to ask the hon. Minister as to what the
Government’s policy on this is. E

SHRI DINESH TRIVEDI: This question does not really come out of the main
question, which is foreign assistance but, however, [ am going to answer it. All
these diseases, which come, we have got the Department of Science and
Technology. Their work is to find out new methods of treatment. I have taken
notice of what the hon. Member had to say. I am definitely going to look into
it. If there are some more advices or comments, which he wants to provide to

improve the treatment, I would most welcome that.

S RGN S ¥ Heledl, WA WAl 7 U & SR & " AN § Pl © [P
qFe} I A B IR H SARbAl BT TR e’ SIfd 0T 30 dried & i
bl AT, e gd qemuy/aeR qReady G dadl S & Wi & wg A
goacle 3R i Mfear gor sar-dafdas g8y & 7108 U Hafid e g
HEIGA], WRA 99 & A= A4FN H SRR VAl el gl 8, e ar |
TSGR 79 Aol § 99 q% AT Siad &1 H16! JHA 8 T 87 8] R weer fady
w0 W YEl IR T B AR H YD AT J HAAI FA SN BT T MM BT
AT § [ a8l THI- W HIRAT, BIA-31ToIR AR feufiRar SiRit diamRar ekt € sk
S!S qaTgAT B UL T B DI a8 I g AR AN BT Sita ... (Fagr)
S WEeAT ¢ Yy Y|
S TRE oSy ¢ Heledl, § A-1g FA St 4 S A b ST gewr &1 gatad,
faoy w0 ¥ YS! SR NI & SFUql § 39 ) &l ol JERAl 8 W@ 8, ST
ferizor 3R crave & fIU @m BIS AISHT 3MTD gRT g ST W& 27
SHRI DINESH TRIVEDI: Madam, we have what is known as the National

Vector Borne Disease Control Programme (NVBDCP) under our Ministry,
which takes cares of malaria, kala azar, dengue, chikungunya, philaria and
Japanese encephalitis. As far as these diseases are concerned, regular camps
are also held by various NGOs and the State Governments. The Central
Government is always there. If there are any specific requirements, which
come from the States; if they want some kind of a camp related to a particular

disease, we are there to help them.
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As far as malaria is concerned, I have personally seen that awareness is
quite spread all over. But there is always scope for improvement both by the
States and the Centre.
it RS FErfA ¢ oremy wRlewn, § w3 weley | AT aredn € & s i asf
1 AT, a¥ & SRM AR o¥ H I R JaeR A 0T B AU B Y WRBR §RI
HA-HIF A AN FAR T 8 IR T HE ab A I8! 57 ST ISR B IASTAR
R @ 27
SHRI DINESH TRIVEDI: Madam, I have just mentioned that we have this

National Vector Borne Disease Control Programme, and it is the same answer
because the question also relates to similar part of the disease.

MADAM SEPAKER: All right. Thank you so much. Q. No. 224, Shri
Nishikant Dubey — Not present.
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(Q. No. 225)

SK. SAIDUL HAQUE : The Government has decided that the proceeds from
disinvesetment would be channelised into the National Investment Fund for
meeting the capital expenditure requirements of the selective social sector
programmes. Now, the social sector programme is basically the budgetary
responsibility. So, how prudent is it to sell capital assets for meeting budgetary
expenditure, particularly at a time when developed countries are helping
private sectors for survival and we are going to dispose of our shares in the
PSUs?

So, my question is whether the proceeds from disinvestment would be
utilized in future for meeting the fiscal deficit. How does the hon. Minister
propose to meet the capital expenditure requirement of selective social sector
programmes after 20127 E

SHRI PRANAB MUKHERIJEE: Madam, I have clearly stated in the Statement

itself that what we have asked for, from 2009 to 2012, is one time exception.
The concept of NIF, National Investment Fund, is not new. Even in September,
1996, when Congress was not in power, the then United Front Government
took a decision that a part of the disinvestment proceeds should be earmarked
in a separate fund for utilization, for meeting the expenditure on social
objectives. Keeping that in view, the NIF has been created. ... (Interruptions)

I am sorry. There is something wrong with the microphone system.
Suddenly, some noise is coming.

MADAM SPEAKER: I will have it checked.

SHRI PRANAB MUKHERJEE: Anyway, in NIF, we have received some
investment fund which has been deposited. It is about Rs.1,800 crore. The
purpose of the NIF is that the main corpus will remain intact and the income
generated out of the corpus will be utilized for social purpose and social service
sector. Out of the two years, we have received, in the first year, about Rs.84
crore. It is not the main corpus. It is income generated from the corpus. In the

second year, we have received Rs.250 crore, out of which, we are making some


rep133_11
ld by e1.e 


04.12.2009 17

investments. For instance, in this year’s Budget itself we have given more than
Rs.146 crore for the Mid-Day Meal Scheme. Capital expenditure is required
even in the social sector. Construction of a hospital, buying medical equipment,
construction of a university building or a research laboratory—these are the
capital expenditures. I can assure the hon. Member that the intention is not to
utilize the disinvestment proceeds to meet the fiscal deficit but to meet the
commitments on the expenditure in the social sector. After 31% March, 2012,
we will return to status quo ante.

SK. SAIDUL HAQUE : The UPA in its first term announced that the sick
Public Sector Undertakings will be revived out of the accrual from the proceeds
of the disinvestment. My question is, how many sick PSUs have been revived
since 2004-05 out of the funds generated by the disinvestment? What is the
total fund deployed for revival of the sick PSUs?

SHRI PRANAB MUKHERJEE: Madam, I have already indicated that the
amount which has been received so far in the NIF is Rs.994.82 crore from the
disinvestment proceeds of Rural FElectrification Corporation Limited and
Rs.819.63 crore has been credited to the NIF as on date. The income generated
from this corpus for the first year was Rs.84.81 crore and for the second year,
as I mentioned, it is Rs.209.24 crore. The hon. Member would appreciate that
this is quite inadequate for the revival of the sick units. Therefore, these are
being used mainly for education, health, Prime Minister’s Grameen Rozgar
Yojana and certain other identified social sector projects. There are about eight
identified social sector projects. What we are expecting is that as and when the
size of the fund is enlarged and the income generated would be more, it would
be possible.

This has not been mixed with the Consolidated Fund of India. This is
managed separately by three independent agencies. The Mutual Funds and
those who are financial managers, are managing it and the income generated
from the corpus is being utilized for this purpose. In the first two years, we
have not been able to utilize it for the revival of the sick units but in future it

would be possible.E
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N geha Far R : orege A, # 7 #=0 Sft & S arean g 6 o faw a
H fAfY99 & o | THMEUE # fhadl oM B8 &l ARl ® 4 9 Afd &1 fhaw
fIerd STIET IEIfoe & & e & fau e smom? sae 9 & § g ot S
=7 € o 39 IR 9 BRSO orid fiss Il & oy i &1 S3RAs & &1 i

R TR @l & a7 T8 ?

SHRI PRANAB MUKHERJEE : Madam, the proceeds of this Fund are not
earmarked for any States or the allocation is not State-wise or State-specific,
but it is project-specific and programme-specific. So far as the percentage is
concerned, 25 per cent of the total income generated would be utilised to fund
for the revival of sick industries. The entire revival proceeds and the entire
revival expenditure cannot be done out of the proceeds of this Fund. It will be a
supplementary fund. Seventy-five per cent of the funds are for social projects.
st Ao feww @ AEiedn, g dR R fafdw @ o 10-15 Al § S o gs o,
AP sHHTA R Jfed o1 Rargd &7 & fofg 81 81yl fa7 w31 #eled 1 qar
5 992.94 TS TUY & IMHUN TAIEUE H S AT ¥ 3R IFHT Suan R gfres
@1 Rarga & & fog T80 fvar < Iwar| Afe IR-aR I8 A1 It & 8, qH o
g BB PO ARG W T, Ao RN H TAATETH BT g91 Be I I8l &, Rl I8
Al <91 2 SR Al & f2d | &1 o aret fodi #5920 digaygst &1 fafEer gm g,
ISR & WIRY | # #HT S A S aTedl g b S9H hael Bs o qohal © 3R I
¥ fean fewn a9 e gfied Rage &1 & fog MaiRa o) wad & & 589 forg
PIS AT AT ST BT 872

SHRI PRANAB MUKHERIJEE : Madam, so far as the percentage earmarking

is concerned, for the present, as I mentioned right now, it is 25 per cent for the
revival of the sick units or helping in the revival of the sick units — that would
be a more appropriate phrase — and 75 per cent is for the social programmes.
But it is reviewed and if we find that substantial resources will be required for
the revival of sick units and it is not coming from any other sources and on the
other hand the income generated from the corpus of the National Investment
Fund can meet the bill, that can be worked out. In consultation with the

Planning Commission these programmes are constantly being reviewed. But so



04.12.2009 19

far as the current earmarking of percentage is concerned, it is 25 per cent for
sick units and 75 per cent for social sector commitments.

S SISl I AEATA ¢ 7edel #eledl, HAl off 7 v+ foRad SR A A7 W A weeHe fa
& b 84.81 B$ IY 3R 209.90 P BUY H A 185.90 PN BUY WA US@u
JfeRrr wuie & forg, s $ #iel & forg, Sueter @Y Y &1 e $ Hiel Ao & &
HY TSNS Igd 3Te0T B Y I &l o # ) 39 W § RUE ons ¥ 8k &R
BT JEAUTH TASHIAT 78T B HR &l ol § 431 Sft | I8 =1 redl g b g9 a_g Bl
HRITY T BT B B & 8, SADT O YT U B AR 8, T DI YUY T
RaiRa &, T fire © Aier 1o & Jed el IR IS DR BT ARBR Bl faaR
87

SHRI PRANAB MUKHERIJEE : Madam, the amount which we are also

providing from this fund is not very substantial; it is limited and we have to
provide adequate resources from the other sectors also. We are trying to
improve it. As and when the fund position improves, the overall financial
position of the Government improves, definitely we can earmark more money
for these social sectors. So far as the implementation is concerned, mid-day
meal scheme’s implementation is through the State Government and if some
NGO does good work, definitely the State Government is entitled to encourage

them and to give them additional support if they feel so.
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(Q. No. 226)@

SHRI NITYANANDA PRADHAN : Madam, through you, I want to draw the
attention of the hon. Minister and also seek a reply.

Madam, you know that my State Orissa is a very backward State and the
SC and the ST population is more than 40 per cent in the State. Now, the figure
given shows that there are only 11 schools running in Orissa. I want to know
from the hon. Minister whether he will think of increasing the number of
schools.

The aspect of supervision of schools is not dealt with by the hon.
Minister. I want to know whether there is any control or supervision of the
Union Government in the schools which are set up.

ST qUR TRt @ HEIQAT, Sl dP SSNT Bl WAl §, B 11 Uhad ARG AR
foeme wog @1 Ry €1 ST @ SIS ST 8145081 § 3R ST ST Bl
foreY Y€ 63.1 8 Afp orsadt e Y€ 37.4 21 U8 25.7 W< &1 17 & 5q B9 BN
& U g9R 437 3 AT 9918 21 BFR UT9 U g9k dRIs Uy @l fAfY 21 39 39

BT BH YN I W 3fded BRI USAT 2| S8l dd ISKl BT FaATA B, T a9 2009-10 H
BT 85 IS 68 G BUAT BT WAL [HAT 8| Thared TSR AR fAened g &
T B9 Ul TS PIS BUAT I B U < 2] SHD 918 B AT 72,50,000 BUYY
B ol g & (oY d 81 89 SN ol fb Sl AN Ushele 3Teel Sardiy faeme
WA B AR PR W 8, SAD! el AR | MIIRT © AT 81| IABT 84 0T IRBR A
AR e, R &R Sifg BRI, SUS a1g 89 AT Uhad JATeY AR [qeread dre
BT AT |

S8l I GRS DI I AFHR G 7 YOl §, Yhdd A1ee ARy ey
& oY &9 Bgae & [y R I Bl < 8, AP Wpa gl DI [ e o
WBHR B Bl 8] TAN U IR Plg BRI Al 8, A1 § AT A BT LT

ST ATEdT g b S 89 SHdB! Q- SE BRIG|

SHRI NITYANANDA PRADHAN : The second aspect of the question is: how
many students have got scholarship? The reply is given by the hon. Minister.
He must think of increasing the number of scholarships for the meritorious

students so that the gap, which the hon. Minister has said, is filled and the
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standard of education, which he must be knowing, is improved. I want to know
whether he will think of increasing the number of scholarships for those

students.

S, gUR et Al RS SRS WPIGRINY WhIH 1954-55 W Hraffa o,
Wfh U8 B A wite ot B9 99 2007-08 H U WS WhiH H FHIAE B e 2l
gl & w10 onfearsf sl @1, R 9 SWonfa & ok te fidsh BF @1 &
IR < o, fhT 8Tl § 89 398 YR HReb 15 3Nl BTl Bl Ig WhIaRT
& o1 wag AT g o 13 Tadl Bfese B &R a1 fidsht fese 8| ugel &
I Feolded B gl 918 A, b IH T IR 89 35 Aeolded HR QU &1 AT drel
& # N Feorged # S aTel B! 1 whierR et |

MADAM SPEAKER: Shri E.G. Sugavanam — not present.

DR. PRABHA KISHOR TAVIAD : Madam, I am coming from a tribal

dominated area, Dahod. The whole of Dahod is having tribal population.
Nearby my constituency, Panchmahal, Santrampur and Kadana are having
tribal population. In Sabarkantha constituency also, Khed Brahma-VIjayanagar,
Bhiloda and Meghraj areas are having tribal population.|5 = [F=g #3) it 4 I8
ST ATEdt § b arvfi-arfl ORI H Sl el 9 [E 8, 9 WR Wpel 81 Bl o8 A

these poor tribal people are not getting the benefit of high school and higher
edcation . 9 &pdl H 3 TRe W UG Tl UK ©, (ISRl B GU-IAST @ vSar 2
safelg # #31 Sit | I8 o= °redt g b is the Central Government having any
plan to give more Government-aided schools in these tribal areas?

. qUR ekl 37emel Heledl, ORI S H AWl 8 Uhad \SRid Hied wpel
BT A1 S BAR AT G 4 A1 B &, 98 qRIe ol ¥ Rl 8, a8 W W g
Thad YSREE Afed Whdl daR o) QAT € SR s U &1 o1 deEed e
agl & forg M &7 U SR Wpdt Aaer & 31 € S 1Tl A1t H Hrifad 81 S|
AN FEAT @RI : AhE HEIGA], AT AR ThHIeRRT Thig & ax d foalkaq
SR # W 9 gU iR onft HifRges SR # ot Wl SN 3 ¥ Qe ® % wrEgkw @
HET TG 10 W 15 Bl g & W ST I8 fordl 8 & 15 § 4 13 9= SoNa A8
& R T R W § FHOAR AT G D i1l H FHAT S Q4 S0 aret g 6 I S
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eIy w0 A HASR SIS &, $7! T DIg AP Gal DR B gRI (AR DI Tg 2
e 9 3 9= Bic 9 € a1 73 & RSusee R s9@T (v srer S g2

ST, qUR Wert: orege Heledl, S Wififed gsadt gu ©, 98 usd ¥ feurss A wma gl
DT A A TR U 2 &R S S ffe wrseRar 8 S 60 witera was @ =mey,
IhD d15 & R SAB! ARG 3 25 TR A HH B Aoy g8 SHD [y glersiiae
gl

ST GEAT TR R W F HAOR ST T 9 91 & 929 Bic 9 5, 9 faey
W A HHAGR ST B A 82 3FR Drg Al & 1 AT 8H a1 <

Sf. qUR =ed @ 98 @1 9gd 99! gl B

S FEAT @RS ¢ 98 Ja! 37 &4 < <

Sf. JUR =ed @ 3R A [T =E A A 98 A SAb! Horar gl

JeA& TR : MU d8 el Ieh! f¥orar <y
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(Q. No. 227)

N FRS . SER ¢ 3wy Herewl, § WAl St 9 S @mear g f6 N W snenRa
fastell & Sl wiie & 4 <% § HRIg-bRIg 15109 HATEIC [AStell gl &1 S AT |
g a9 e ol g9s fory o arell S it AW B, 8 RIS Wes FfAd Hiex A @t
SRd TSl gl 7 S 9% WeR & fF 9 g3 A @ omyfd s w22 #
ST et € 6 39 wiicy # awar 9 fhat w9 fasen fair & @& 7 2 wicw @
MY BT B RRERN #37ed & 2 &R i oMyfd & oy SRR 1 =1 W 6y &
a1 g2 e & fSrel a9 iR <% @t S fasTell # SRwd ©, 98 99 &) uTg|

2 WRARE Alcidt:  7e¥el WEIRd], MY 9 1 S YOl &, 19 B Al Bl DI [
B e fasrel &1 a1 |, a1 #§ I A arg & g o S IRe @ S e freh
g, SO B ¥ a2 6 diar daer @1 arIRET <1 3R 31.165 fform Hiek yfa®
HeR I AP & TS © SR I R A oy iR Y B a8 I BT A (A
T 21 1 & foy gw dgiferad ok i A @1 Repvie &=d © ok o1 1 & firen,
S S TR W 3R &, S.IRMT 37 QI BT feax 3T ST &dT B9 dTed €, S 3
T & b 0 &l Bl Q- bR H AR B a8 BH 99 I Bl Al SR ©, S 8
T HR g

o TS T, ER ¢ 3feFy weledl, #A SN 7 g T T8 & § SR S gF ge o,
IARET A Y A8 AT Bl RIS 9 MU 37Tl S[a1d § hedl [F AR § AR T
TR NITRT Uh wiic gl 39dT I B HHI gl AR IR Sl a6 ©fic aqrdl gl 39
Wﬁﬁ@ﬂﬁaﬁﬁaﬁﬁ@ﬁﬁal ST ST ®El § I8l WU M, e |
T B arenn IR iR 9 UTW &R BT ged AT T 5l FAA U DI
i TS AR W@ 7 O 89 IR i @1 dd) 3 SRwd @ ) U gl #
D IR H YB Aredl g b 1 U9 TN B @i WIS 9 B T aifd g9 B 3R W
R 7 %8, B9 1T SRRA g3 AR Y| AT AT A H Bl M 57

sft waflie Wdd: F8ica, 89 9 Wed & faar w9t 9ad g1 e )
I B ST BT B Bl 2] ST AU AR & IR H Hel, 100 Ao gergarel
ReaRIRAT &1 SH o Ui (haT 81 39 A1 8 s I &I Iudrdl & {7 Tade J
Thol ot &, FoiiTSll g1 drer FfRe] @1 der S ve1 & Rory 19 Suererd § =8 qfg
B 9@ | AEgH, B do 9T R 98 A9 H9 Sude B, 39 foay HIfd o 2 2
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BT FHIC B DI JAATG Iueel IS T & 2l

SHRI P.K. BIJU : The Minister has already mentioned that our country is
facing difficulties in sourcing the supply of gas for the gas-based power
projects. So, I would like to know from the Minister, through you, Madam,
about the present status of the India-Iran pipeline project. What are the steps
being taken by the Government to see that this project materializes?

SHRI BHARATSINH SOLANKI: This question does not pertain to the
Ministry of Power.

N IRE AT : HEG], TISUR 19 & dee H U U 2| H 31us A1 A Pl dredl
g & a8 T W I fie arefl 21 e 96¥ 818 P | JUM B & 39 dA Dl
oS % Bl ARl SR HIRSAT & AR I8 fha |el € A1 Meld, # TE e wdf
TeHT SRS @ OB A Hal T 2 fF &7 U #Ael & W% ¥ 8, TRt ot
TRE A Tl 2| S TASIIRA 7 93 83 Bic H &9 SRR fHa1 o7 I aE ¥ 394 U
o fAfed & = d #ave w81 U8 19 B BT BT Al 8, I8 Q¥ DI AR
£ SR A ARl & HRU A€ [Iofl 812 § 21 § Ny goHr @redn § b ol I b
HHel B B RA ARBR oS W& 8 AT Adbell Uh fSUCHS T8 T 87 39 N H ol
91 31 RE €, 3 e T 87

AN WRARiE Alcidt: qeGd], B9 99 I © I8 FofSd & T8l qb TACIURT BT §TRC &,
) i Uaifery 3R UraR A 59 Seie @ o oidl BRIATEl x & B

MADAM SPEAKER: Q. 228: Shri Sajjan Verma — not present; Shri Ganesh

Singh -- not present.
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(Q. No. 229)

SHRI M. RAJA MOHAN REDDY : Madam Speaker, the hon. Minister has
given a very elaborate answer to this question. However, the fact is that there
are still many Primary Health Centres in rural areas where the doctors are not
available because most of the doctors are either joining private organizations or
are trying to go abroad.E'vould like to know from the hon. Minister as to how
he is going to prevent this brain drain.

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): Madam, there are basically two elements of this question: (1) as
to how to stop the brain drain; and (2) a number of Primary Health Centres are
without doctors. Insofar as stopping the brain drain, it is not possible to stop
brain drain. The only thing that we shall have to do is to produce more
specialists, more doctors, more nurses. Should we do that, we would be able to
cater to the domestic requirement and at the same time we could be happy that
a large number of our doctors would be going abroad for their livelihood.
Otherwise, legally we cannot stop anybody from going abroad. As to how to
increase the number of specialists, doctors, nurses and paramedical staff, for
the first time in sixty years we have taken some path-breaking initiatives. The
Ministry of Health and Family Welfare worked in close coordination with the
MCI. I would like to take this opportunity to congratulate the MCI. On a
number of occasions there used to be fights between the Health Ministry and
the MCI. This is the first time that we are working in close coordination and we
have been able to push through a large number of reforms which were needed
most. As a result of these reforms the number of specialists, super specialists,
doctors, paramedical staff will be increased tremendously in the coming few
years.

SHRI M. RAJA MOHAN REDDY : Madam, for many poor people in the
country medical care is still very difficult to access. In Andhra Pradesh a
unique medical care scheme called Rajiv Arogya Shree has been started. It was
the brain child of former Chief Minister Svargiya Y.S. Rajasekhara Reddy,

under the guidance of Shrimati Sonia Gandhi and the hon. Prime Minister.
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Under this Rajiv Arogya Shree scheme, each family would get Rs.2 lakh per
annum. The scheme is very successful. It has become a Sanjivni for poor and
sick families and is very popular in Andhra Pradesh. However, the State
Government is unable to bear the whole expenditure alone. That is why the
Government of Andhra Pradesh has written to the Central Government with a
request to share the expenditure in 70:30 ratio. I would like to know whether
the Central Government has received that request, and if so, what action the
Central Government is going to take to help the Andhra Pradesh Government.
SHRI GHULAM NABI AZAD: Madam, it is a very good scheme, of course.
Almost on the same lines the Tamil Nadu Government has also started a
scheme. This scheme, as the hon. Member has said, is a very successful scheme.
But it is not possible for the Government of India to fund such a scheme.
Should we do that in one State, then we have to fund many such schemes
across the country. Even otherwise under NRHM, almost Rs.14,000 crore to
Rs.15,000 crore annually are being given by the federal Government to the
State Governments to create infrastructure and human resources at the District
level, CHC level, Primary Health Centre, sub-centre levels. That is in the ratio
of 85 per cent from the Government of India and hardly 15 per cent from the
State Governments. So, we are already overburdened with the NRHM
infrastructure and help which we are extending to the State Governments. To
extend our help for any other scheme may not be possible.E

SHRI S. PAKKIRAPPA : I would like to know from the hon. Minister as to
whether it is a fact that the National Health Rural Mission has not been
successful in achieving its target due to lack of doctors in rural areas. If so,
whether it is also a fact that the sanctioned posts of specialist doctors are lying
vacant in large numbers? If so, the reasons for not appointing doctors against
sanctioned posts?

SHRI GHULAM NABI AZAD: 1 would not like to agree with the hon.
Member that the NRHM has not been successful. This is the most successful
programme which the present Government could offer to the people of the

country. The infrastructure, which otherwise would have taken half a century
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to create across the country, is being created within a short span of time.
Almost 90 per cent district hospitals are in the process of augmentation,
upgradation and construction and 75 per cent of Sub-Divisional Hospitals are
almost augmented. Now, the question is the human resource at the level of
specialist doctors and para-medical staff. It is true that in some parts of the
country, the positions at various levels, at the specialists levels, at the MBBS
doctors level, at the para-medical staff level, vacancies are existing. There are
two reasons for that.

Firstly, the poor States do not have enough money or they are not
pumping enough of resources in the Department of Health in their respective
States whereby they could make payment or provision for appointment of
doctors.

Secondly, in other parts of the country where the States are rich and
they have enough of resources to pay for the doctors or para-medical staff,
there is deficiency of doctors. Insofar as deficiency of doctors and para-
medical staff is concerned, I have said in the beginning that a large number of
initiatives have been taken whereby within the next three or four years,
thousands of additional specialists, additional doctors and para-medical staff
and nurses would be trained through this exercise which the MCI and the
Health Ministry has undertaken.

SHRI M.B. RAJESH : My question is whether the Government has any plan to
introduce compulsory rural service for granting medical degree. Is there any
proposal with the Government to make legislation in this regard?

SHRI GHULAM NABI AZAD: The hon. Member should know that Health is
a State subject but at the same time, insofar as granting degrees and medical
education is concerned, it is a Central subject. We have seen across the
country that doctors are very shy to go to the rural areas for various reasons
because of lack of connectivity, lack of accommodation available for the
doctors and para-medical staff, inadequate power and electricity. These are
being taken care of by the Government of India, the UPA Government. Roads

are being constructed across the country; electricity is being provided to the
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villages. How to push the doctors again in this path-breaking initiative? Very
recently we have taken, as I have said, some initiatives. There is something for
the doctors also to push them to the backward and difficult areas.

We have made two provisions by bringing in new amendments to the
MCI Act. Doctors who are already working — may be who are there for 10 or
20 years — should they work in rural areas for three consecutive years, 50 per
cent seats have been kept for them for their diploma. So, 50 per cent diploma
is reserved for those doctors who would work in rural areas for three
consecutive years. th regard to the new doctors, who have passed MBBS,
should they get appointed permanently or on ad hoc basis or even on
contractual basis and should they work for one year in rural areas, at the
national level in national entrance examination they will get extra 10 per cent
marks. Should they work for two years, they will get 20 per cent extra marks
and should they work for three years in rural areas, in the national entrance
examination they will get 30 per cent extra marks. I do not think there can be
any bigger initiative and incentive than this.
S ST TbTeT AT ¢ Heledl, # WA St { S =TS §, Yeb Al Sil 37U 3 @ g
3 a¥ 2008 & T, AU THD AR AUSE ATbs T8l & T
S [AW Tt IenE ¢ fhy AR H?
$ft ST UGBTI AT ¢ MU Y A § I fecad & 8 ITH YA I(USE 3MHS el
& 21 oot AfSeper Preiorst H Sl USHE BT €, S9H i@l WUy Pl SfaRawd AT Bl
g T9 SR hal TSHIH BT g1 99 gw UGl Rl d18d 8, offhd S& Hifore! gl
et o1 <& g H S et € 5 o9 Wi g R 9 gEw <ui H oew e o €
3R R a8l 99 9 &1 ST 3MUBT <oic a8 T8 W sy Iell 9dl & Rifh 89N U
IR EReaeR el gl # S Aredr § f6 @ et eig | e wif ® arfes |+
e BT B9 Tgl W I8 g™l ShR UQls B oY JATHINT BR o |
St o T eTe : HESAT, TH AR H 3f-oTel HaTd © fb 98 AR AN 9 g,
fegw agd faenel goob 21 Siacd &1 feaie @ giran 4 21 89 smRer iR faarfrr |
g AN ol HA €, & AN Bl e © (b IS FURBI H a1 8, @i Bl & gl W
Qe BT A1RY o AN Siaed dad 3R SMReT # W Uen € 3R ANl &I Sl BRd &l
S BT e ST AMMRY| S A g% # & del fb g SATal | SA1el Sidedd Hreeol $R
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MY, I AN SHRed f&Aie 41 gt &1 oy, faqer § oY, AUt B SiR A
g8 U fggwm, they add to the growth and development of that country and in
return they also feed their kith and kin in India. a8 # t& A 21 wRafad &
IR W Fed © [P 98 BRIt I8t & 91, a8 BRAfere! o1 & ol 980 IR ¥ SaY S
w® gl o8 T offa e AfSFHa dicgew iy Taie &t ofielm § a7 w &I =7
gRIcycd H ASHa dicrord Wl 81 9 37Tl & Aidl H AAR 8 A | $HBT Adeld & b
e Haex | 313 T4 AfSHel Blciol TAR B S| §IIeed d Sl sifeive! Afsde
DicIol IRBN &7 H &, v AudS a1 o 8T &1 q87 A guN Sidex Wreol 81 S| g4
ge UTgde WaeR AR TaHT Haek H Slde’] Bl AT a¥aR 8, offh WHFT J Bl
el 9 © b 85 WWiT HARSHA Piolold ARY-d¥ AaeR H &l d 7Y Ua¥ H
Ao W ©, Plcd § ©, Dl | &, WERI 3R YoRd # | < &1 S arhl 3/4
e g Afd-3e W ofdY HIR ddb, Jod sfear fAamex sad e 15 tie Afsdd
Plorol 8 UTsde JFex A ©l 891 garil [ g7 d9-aR "8i91 § ded ford 8, 39 uRams
#, g ¥ fReell wew # iR S d%as Wy g ST gIsdd yRare # 89 9gd
aRac @ 21 g9 Uigde Afdma diasi & 98 Jgferad & € g SN &F @l g,
S A =iy, S a1 iR W fhar 81 BRdied a9 & forg foraer 4= amar e,
I e Bt 8 AT e B fae SeRd oft, S XeFes S T Bl 39 dRe |
g 9gd 9N $4fed ol Bl g3 IR © o yrgde Aaex H 1 59 &7 § 984 9K Afehd
Plefordl MG R dgd AR ARSHA Dielold 3T DI Adeld gall 6 9gd AR Siaed
BSOS uﬂQHE

$it gFIT ARMU TG :  ABIGA], H WK A A dreal g b S ema i
Hfehd SRIcSd Yol ¥, IThT RIS e g3l 31X 3d T Sl T81 a1 &, d Hd ab
T 3R ARG &[G ANN D! A BT P FlTSl BINT?

e HESAT : 379 A9 B @ &, MY WA B

SAH GEAT @RS 2 H F2HA ABIGT P G=AE o A1ed] g (b MM @ B & ATl

T BT AT BB DI | ST U1 A Ui a9 Ugel ST AT, 98 7Y &1 aY H ABR HR |

98d 98 gUdle, g W gde] .. (Fagr)
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12.00 hrs.

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now, Papers to be laid.
THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI
GHULAM NABI AZAD): I beg to lay on the Table:-

(1)

(1) A copy of the Annual Report (Hindi and English versions) of the

Lokopriya Gopinath Bordoloi Regional Institute of Mental Health,

Tezpur, for the year 2008-2009, along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the

Government of the working of the Lokopriya Gopinath Bordoloi

Regional Institute of Mental Health, Tezpur, for the year 2008-2009.
(Placed in Library, See No. LT 954/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI V. NARAYANASAMY): On behalf of Dr. Farooq Abdullah,

I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the

Centre for Wind Energy Technology, Chennai, for the year 2008-2009,
along with Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Centre for Wind Energy Technology,
Chennai, for the year 2008-2009.

(Placed in Library, See No. LT 955/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF URBAN
DEVELOPMENT (PROF. SAUGATA ROY): On behalf of Shri S. Jaipal
Reddy, I beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English versions) of the

National Capital Region Planning Board, New Delhi, for the year 2008-
2009, along with Audited Accounts.
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(2)

3)

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Capital Region Planning
Board, New Delhi, for the year 2008-2009.

(Placed in Library, See No. LT 956/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
Rajghat Samadhi Committee, New Delhi, for the year 2007-2008, along
with Audited Accounts.
(1i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Rajghat Samadhi Committee, New
Delhi, for the year 2007-2008.
Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (2) above.

(Placed in Library, See No. LT 957/15/09)

(4) A copy of the Annual Accounts (Hindi and English versions) of the Delhi

()

(6)

(7

Development Authority, New Delhi, for the year 2007-2008, together
with Audit Report thereon.
Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (4) above.

(Placed in Library, See No. LT 958/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
Delhi Urban Art Commission, New Delhi, for the year 2008-2009.
(1)) A copy of the Annual Accounts (Hindi and English versions) of
the Delhi Urban Art Commission, New Delhi, for the year 2008-2009,
together with Audit Report thereon.
(ii1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Delhi Urban Art Commission, New
Delhi, for the year 2008-2009.

(Placed in Library, See No. LT 959/15/09)
A copy each of the following Notifications (Hindi and English versions)
under Section 58 of the Delhi Development Act, 1957:-
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(1) The Delhi Development Authority, Engineer Member
Recruitment (Amendment) Rules, 2009 published in Notification
No. G.S.R. 105 n Gazette of India dated the 18" July, 2009.
(i1))  The Delhi Development Authority (Disposal of Developed Nazul
Land) Amendment Rules, 2009 published in Notification No.
G.S.R. 590 in Gazette of India dated the 20™ August, 2009.
(i11) The “Recruitment of Lower Division Clerk-cum-Typist
(English/Hindi), 2009 (Revised)” published in Notification No.
G.S.R. 630(E) in Gazette of India dated the 2™ September, 2009.
(Placed in Library, See No. LT 960/15/09)
(8) A copy of the Delhi Urban Art Commission (Terms and Conditions of
Service) (Amendment) Rules, 2009 (Hindi and English versions) published in
Notification No. G.S.R. 137 n Gazette of India dated the 16™ September, 2009
under sub-section (3) of Section 26 of the Delhi Urban Art Commission Act,
1973.
(Placed in Library, See No. LT 961/15/09)
(9) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the National
Buildings Construction Corporation Limited, New Delhi, for the year
2008-2009.
(i)  Annual Report of the National Buildings Construction
Corporation Limited, New Delhi, for the year 2008-2009, along with
Audited Accounts and comments of the Comptroller and Auditor
General thereon.
(Placed in Library, See No. LT 962/15/09)

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
AND MINISTER OF TOURISM (KUMARI SELJA): I beg to lay on the Table
a copy of the Memorandum of Understanding (Hindi and English versions)
between the Hindustan Prefab Limited and the Ministry of Housing and Urban
Poverty Alleviation for the year 2009-2010.

(Placed in Library, See No. LT 963/15/09)
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the

2)

3)

(4)

Small Industries Development Bank of India, Lucknow, for the year
2008-2009, along with Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Small Industries Development Bank
of India, Lucknow, for the year 2008-2009.

(Placed in Library, See No. LT 964/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Financial Management, Faridabad, for the year
2008-2009, along with Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Financial
Management, Faridabad, for the year 2008-2009.

(Placed in Library, See No. LT 965/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
Centre for Policy Research, New Delhi, for the year 2008-2009, along
with Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Centre for Policy Research, New
Delhi, for the year 2008-2009.

(Placed in Library, See No. LT 966/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
Centre for Development Economics (Delhi School of Economics), Delhi,
for the year 2008-2009, along with Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Centre for Development Economics
(Delhi School of Economics), Delhi, for the year 2008-2009.

(Placed in Library, See No. LT 967/15/09)
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(6)

(7)

(8)

9)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Council of Applied Economics Research, New Delhi, for the
year 2008-2009, along with Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Council of Applied
Economics Research, New Delhi, for the year 2008-2009.

(Placed in Library, See No. LT 968/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
Institute for Studies in Industrial Development, New Delhi, for the year
2008-2009, along with Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Institute for Studies in Industrial
Development, New Delhi, for the year 2008-2009.

(Placed in Library, See No. LT 969/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
Pratichi (India) Trust, Delhi, for the year 2008-2009, along with Audited
Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Pratichi (India) Trust, Delhi, for the
year 2008-2009.

(Placed in Library, See No. LT 970/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
Institute for Social and Economic Change, Bangalore, for the year 2008-
2009, along with Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Institute for Social and Economic
Change, Bangalore, for the year 2008-2009.

(Placed in Library, See No. LT 971/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
General Insurance Corporation of India, Mumbai, for the year 2008-

2009, along with Audited Accounts.
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(10)

(11)

(a)

(b)

(©)

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the General Insurance Corporation of
India, Mumbeai, for the year 2008-2009.

(Placed in Library, See No. LT 972/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Public Finance and Policy, New Delhi, for the year
2008-2009, along with Audited Accounts.
(1i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Public Finance
and Policy, New Delhi, for the year 2008-2009.

(Placed in Library, See No. LT 973/15/09)
A copy each of the following papers (Hindi and English versions) under
sub-section (1) of section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the Oriental
Insurance Company Limited, New Delhi, for the year 2008-2009.
(i)  Annual Report of the Oriental Insurance Company Limited, New
Delhi, for the year 2008-2009, along with Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 974/15/09)
(i) Review by the Government of the working of the New India
Assurance Company Limited, Mumbai, for the year 2008-2009.
(1))  Annual Report of the New India Assurance Company Limited,
Mumbai, for the year 2008-2009, along with Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 975/15/09)
(1)  Review by the Government of the working of the National
Insurance Company Limited, Kolkata, for the year 2008-2009.
(i1)  Annual Report of the National Insurance Company Limited,
Kolkata, for the year 2008-2009, along with Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 976/15/09)
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(d)

(e)

(12)

(1)  Review by the Government of the working of the United India

Insurance Company Limited, Chennai, for the year 2008-2009.

(i1)  Annual Report of the United India Insurance Company Limited,

Chennai, for the year 2008-2009, along with Audited Accounts and

comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 977/15/09)

(1) Review by the Government of the working of the IDBI Bank

Limited, Mumbai, for the year 2008-2009.

(1)  Annual Report of the IDBI Bank Limited, Mumbai, for the year

2008-2009, along with Audited Accounts.

(Placed in Library, See No. LT 978/15/09)

A copy each of the following Annual Reports (Hindi and English

versions) under sub-section (8) of Section 10 of the Banking Companies

(Acquisition and Transfer of Undertakings) Act, 1970 and 1980:-

(1) Report on the working and activities of the Allahabad Bank for
the year 2008-2009, along with Accounts and Auditor’s Report
thereon.

(Placed in Library, See No. LT 979/15/09)

(1))  Report on the working and activities of the Andhra Bank for the
year 2008-2009, along with Accounts and Auditor’s Report
thereon.

(Placed in Library, See No. LT 980/15/09)

(i11)  Report on the working and activities of the Bank of Maharashtra
for the year 2008-2009, along with Accounts and Auditor’s
Report thereon.

(Placed in Library, See No. LT 981/15/09)

(iv)  Report on the working and activities of the Central Bank of India
for the year 2008-2009, along with Accounts and Auditor’s
Report thereon.

(Placed in Library, See No. LT 982/15/09)
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(vi)

(vii)

(viii)

(ix)

(xi)
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Report on the working and activities of the Bank of India for the
year 2008-2009, along with Accounts and Auditor’s Report
thereon.

(Placed in Library, See No. LT 983/15/09)
Report on the working and activities of the Syndicate Bank for
the year 2008-2009, along with Accounts and Auditor’s Report
thereon.

(Placed in Library, See No. LT 984/15/09)
Report on the working and activities of the Punjab and Sind Bank
for the year 2008-2009, along with Accounts and Auditor’s
Report thereon.

(Placed in Library, See No. LT 985/15/09)
Report on the working and activities of the Union Bank of India
for the year 2008-2009, along with Accounts and Auditor’s
Report thereon.

(Placed in Library, See No. LT 986/15/09)
Report on the working and activities of the United Bank of India
for the year 2008-2009, along with Accounts and Auditor’s
Report thereon.

(Placed in Library, See No. LT 987/15/09)
Report on the working and activities of the State Bank of India
for the year 2008-2009, along with Accounts and Auditor’s
Report thereon.

(Placed in Library, See No. LT 988/15/09)
Report on the working and activities of the State Bank of Patiala
for the year 2008-2009, along with Accounts and Auditor’s
Report thereon.

(Placed in Library, See No. LT 989/15/09)
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(xii)

(xiii)

(x1v)

(xv)

(xv1)

(1)

(i)
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Report on the working and activities of the State Bank of Mysore
for the year 2008-2009, along with Accounts and Auditor’s
Report thereon.

(Placed in Library, See No. LT 990/15/09)
Report on the working and activities of the State Bank of Indore
for the year 2008-2009, along with Accounts and Auditor’s
Report thereon.

(Placed in Library, See No. LT 991/15/09)
Report on the working and activities of the State Bank of Bikaner
and Jaipur for the year 2008-2009, along with Accounts and
Auditor’s Report thereon.

(Placed in Library, See No. LT 992/15/09)
Report on the working and activities of the State Bank of
Hyderabad for the year 2008-2009, along with Accounts and
Auditor’s Report thereon.

(Placed in Library, See No. LT 993/15/09)
Report on the working and activities of the State Bank of
Travancore for the year 2008-2009, along with Accounts and
Auditor’s Report thereon.

(Placed in Library, See No. LT 994/15/09)
A copy each of the following Notifications (Hindi and English
versions) under Section 31 the Securities and Exchange Board of
India Act, 1992:-
The Securities and Exchange Board of India (Intermediaries)
(Amendment) Regulations, 2009, published in Notification No.
LAD-NRO/GN/2009-10/12/169546 in Gazette of India dated the
14™ July, 2009.

The Securities and Exchange Board of India (Issue of Capital and
Disclosure Requirements) Regulations, 2009, published in
Notification No. LAD-NRO/GN/2009-10/15/174471 in Gazette
of India dated the 26™ August, 2009.

(Placed in Library, See No. LT 995/15/09)
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(14) A copy of the Notification No. LAD-NRO/GN/2009-10/13/172730
(Hindi and English versions) published in Gazette of India dated the 11"
August, 2009, making certain amendments in the Notification No. LAD-
NRO/GN/2009-10/04/163097 dated 13" May, 2009 issued under
Regulation 3 of the Securities and Exchange Board of India
(Certification of Associated Persons in the Securities Markets)
Regulation, 2007.

(Placed in Library, See No. LT 996/15/09)

(15) A copy of the Coinage of the One Hundred Rupees and Five Rupees
coined to commemorate the occasion of “60 Years of the
Commonwealth” Rules, 2009 (Hindi and English versions) published in
Notification No. G.S.R. 829(E) in Gazette of India dated the 17"
November, 2009 under sub-section (3) of Section 21 of the Coinage Act,
1906.

(Placed in Library, See No. LT 997/15/09)

(16) A copy each of the following Notifications (Hindi and English versions)

under section 159 of the Customs Act, 1962 :-

(1) G.S.R. 676(E) published in Gazette of India dated the 14"
September, 2009, together with an explanatory memorandum
authorizing the Authority constituted under Section 245-O of the
Income Tax Act, 1961 to be the Authority under the Customs
Act, 1962 with effect from 15™ September, 2009.

(i) G.S.R. 678(E) published in Gazette of India dated the 15"
September, 2009, together with an explanatory memorandum
authorizing the Authority constituted under Section 245-O of the
Income Tax Act, 1961 to be the Authority under the Customs Act,
1962.

(iii) G.S.R. 810(E) published in Gazette of India dated the 11"
November, 2009, together with an explanatory memorandum
making certain amendments in the Notification No. 21/2002-Cus.,

dated the 1% March, 2002.
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G.S.R. 805(E) published in Gazette of India dated the 10"
November, 2009, together with an explanatory memorandum to
add additional Inland Container Depots, namely Talegaon (Pune,
Dhannad (Rau) and Kheda pithampur (Indore), and Patli
(Gurgaon) in the notifications issued under various export
promotion schemes for the purpose of imports and exports.
G.S.R. 672(E) published in Gazette of India dated the 14"
September, 2009, together with an explanatory memorandum
making certain amendments in the seven notifications, mentioned
therein.

(Placed in Library, See No. LT 998/15/09)

(17) A copy of the Notification No. S.O. 2879(E) (Hindi and English
versions) published in Gazette of India dated the 11™ November, 2009 together

with an explanatory memorandum empowering all the Additional Directors of

Income Tax/Joint Directors of Income Tax working under Director General of

Income Tax (Investigation) and Director General of Income Tax (intelligence)

to issue warrant of authorization issued under Section 132 of the Income Tax

Act, 1961.

(Placed in Library, See No. LT 999/15/09)

(18) A copy each of the following Notifications (Hindi and English versions)

under sub-section (2) of section 38 of the Central Excise Act, 1944 :-

(1)

G.S.R. 798(E) published in Gazette of India dated the 6"
November, 2009, together with an explanatory memorandum
exempting goods, mentioned therein, manufactured by KVIC
units, during the period commencing on the 1* day of September,
1987 and ending with 28" day of February, 1989 for the duty of

Excise leviable thereon subject to certain conditions.
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(19)

(20)

1)

(i) G.S.R. 673(E) published in Gazette of India dated the 14™
September, 2009, together with an explanatory memorandum
making certain amendments in the two notifications, mentioned
therein.

(Placed in Library, See No. LT 1000/15/09)

A copy of the Notification No. G.S.R 582(E) (Hindi and English

versions) published in Gazette of India dated the 19" August, 2009

together with an explanatory memorandum containing corrigendum to

the Notification No. G.S.R. 436(E) dated 1* July, 2005 issued under

Prevention of Money Laundering Act, 2002.

(Placed in Library, See No. LT 1001/15/09)

A copy of the Notification No. G.S.R 809(E) (Hindi and English

versions) published in Gazette of India dated the 11™ November, 2009

together with an explanatory memorandum seeking to impose definitive

anti dumping duty on imports of All Fully Drawn or Fully Oriented

Yarn/Spin Draw Yarn/Flat Yarn of Polyester (non-textured and non-

POY), originating in, or exported from, the People’s Republic of China,

Thailand and Vietnam for the period of five years from the date of

imposition of the provisional anti-dumping duty, that is, 26"™ March,

2009, in pursuance of the final findings of the Designated Authority

under sub-section (7) of Section 9A of the Customs Tariffs Act, 1975.

(Placed in Library, See No. LT 1002/15/09)

A copy of the Notification No. G.S.R 821(E) (Hindi and English

versions) published in Gazette of India dated the 12" November, 2009

together with an explanatory memorandum seeking to exempt taxable

service referred to Section 65 of the Finance Act, 1994, in relation to
one or more of the specified processes during the course of manufacture
of parts of cycles or sewing machines, subject to certain conditions

under sub-section (4) of Section 94 of the Finance Act, 1994.

(Placed in Library, See No. LT 1003/15/09)
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(22)

(23)

A copy of the Post Savings Account (Amendment) Rules, 2009 (Hindi
and English versions) published in Notification No. G.S.R 748(E) in
Gazette of India dated the 13™ October, 2009 under sub-section (3) of
Section 15 of the Government Savings Banks Act, 1873.

(Placed in Library, See No. LT 1004/15/09)
A copy of the Notification No. S.O. 2629(E) (Hindi and English
versions) published in Gazette of India dated the 20™ October, 2009
containing Presidential Order making certain amendments in the
Notification No. 1937(E) dated 14™ November, 2007 under Article 280
of the Constitution.

(Placed in Library, See No. LT 1005/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI
BHARATSINH SOLANKI): I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under

sub-section (1) of section 619A of the Companies Act, 1956:-

(a)

(b)

(©)

(d)

(1) Review by the Government of the working of the Power Grid
Corporation of India Limited, New Delhi, for the year 2008-2009.

(i1))  Annual Report of the Power Grid Corporation of India Limited,
New Delhi, for the year 2008-2009, along with Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1006/15/09)
(1) Review by the Government of the working of the Rural
Electrification Corporation Limited, New Delhi, for the year 2008-2009.
(i)  Annual Report of the Rural Electrification Corporation Limited,
New Delhi, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1007/15/09)
(1) Review by the Government of the working of the Power Finance
Corporation Limited, New Delhi, for the year 2008-2009.
(1)  Annual Report of the Power Finance Corporation Limited, New
Delhi, for the year 2008-2009, along with Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1008/15/09)
(1) Review by the Government of the working of the Tehri Hydro
Development Corporation Limited, Rishikesh, for the year 2008-2009.
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Annual Report of the Tehri Hydro Development Corporation
Limited, Rishikesh, for the year 2008-2009, along with Audited
Accounts and comments of the Comptroller and Auditor General

thereon.

(Placed in Library, See No. LT 1009/15/09)

A copy each of the following Notifications (Hindi and English versions)

under Section 179 of the Electricity Act, 2003:-

3)

(1)

(i)

(iii)

(iv)

The Central Electricity Regulatory Commission (Payment of
Fees) (Amendment) Regulations, 2009 published in Notification
No. L-7/142/157/2008-CERC. in Gazette of India dated the 24"
July, 2009.
The Central Electricity Regulatory Commission (Grant of
Connectivity, Long-term Access and Medium-term Open Access
in inter-State Transmission and related matters) Regulations,
2009 published in Notification No. L-1(3)/2009-CERC. in
Gazette of India dated the 10™ August, 2009.
The Central Electricity Regulatory Commission (Terms and
Conditions for Tariff determination from Renewable Energy
Sources) Regulations, 2009 published in Notification No. F. No.
L-7/186(201)/2009-CERC. in Gazette of India dated the 17
September, 2009.
The Central Electricity Regulatory Commission (fees and charges
of Regional Load Despatch Centre and other related matters)
Regulations, 2009 published in Notification No. F. No. L-
7/145(160)/2008-CERC. in Gazette of India dated the 26
September, 2009.

(Placed in Library, See No. LT 1010/15/09)

A copy each of the following Notifications (Hindi and English versions)

under the Electricity Act, 2003:-

(1)

Notification No. L-1(1)/2009-CERC. published in Gazette of
India dated the 24™ July, 2009 containing corrigendum to the
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Central Flectricity Regulatory Commission (Unscheduled
Interchange charges and related matter) Regulation, 2009.
(1)  Notification No. L-7/105(121)/2007-CERC. published in Gazette
of India dated the 24™ July, 2009 containing corrigendum to the
Central Electricity Regulatory Commission (Open Access in
Inter-State Transmission) (Amendment) Regulation, 2009.
(Placed in Library, See No. LT 1011/15/09)
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI DINESH TRIVEDI): I beg to lay on the Table:-
(1) A copy each of the following Annual Reports (Hindi and English
versions) for the year 2008-2009 along with Audited Accounts in
respect of the following Centres:-
(1) Population Research Centre (Institute of Economic Growth), Delhi.

(Placed in Library, See No. LT 1012/15/09)
(i1)) Population Research Centre, Bhubaneswar.

(Placed in Library, See No. LT 1013/15/09)
(111)) Population Research Centre, Srinagar.

(Placed in Library, See No. LT 1014/15/09)
(iv) Population Research Centre (Institute for Social and Economic
Change), Bangalore.

(Placed in Library, See No. LT 1015/15/09)
(v) Population Research Centre (Centre for Research in Rural and
Industrial Development), Chandigarh.

(Placed in Library, See No. LT 1016/15/09)
(vi) Population Research Centre (JSS Institute of Economic Research),
Dharwad.

(Placed in Library, See No. LT 1017/15/09)
(vi1) Population Research Centre, Visakhapatnam.

(Placed in Library, See No. LT 1018/15/09)
(viii) Population Research Centre, Thiruvananthapuram.

(Placed in Library, See No. LT 1019/15/09)
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(ix) Population Research Centre (The Gandhigram Institute of Rural

Health and Family Welfare Trust), Dindigul.

(Placed in Library, See No
(x) Population Research Centre, Guwahati.

(Placed in Library, See No.

(xi) Population Research Centre, Udaipur.

(Placed in Library, See No.

(xi1) Population Research Centre, Lucknow.

(Placed in Library, See No.

(xiii) Population Research Centre, Vadodara.

(Placed in Library, See No.

(xiv) Population Research Centre, Sagar.

(Placed in Library, See No.

(xv) Population Research Centre, Chandigarh.

(Placed in Library, See No.

(xvi) Population Research Centre (Gokhale Institute
Economics), Pune.

(Placed in Library, See No.

(xvii) Population Research Centre, Shimla.

(Placed in Library, See No.

(xvii1) Population Research Centre, Patna.

(Placed in Library, See No

. LT 1020/15/09)

LT 1021/15/09)

LT 1022/15/09)

LT 1023/15/09)

LT 1024/15/09)

LT 1025/15/09)

LT 1026/15/09)
of Politics and

LT 1027/15/09)

LT 1028/15/09)

. LT 1029/15/09)

A copy each of the Review (Hindi and English versions) by the

Government on the working of the above 18 Centers for the year 2008-

2009.

A copy of the Drugs and Cosmetics (5" Amendment) Rules, 2009

(Hindi and English versions) published in Notification No. G.S.R.

651(E) in Gazette of India dated the 9™ September, 20
38 of the Drugs and Cosmetics Act, 1940.
(Placed in Library, See No

09 under Section

. LT 1030/15/09)
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(4) A copy of the Notification No. S.O. 1868(E) (Hindi and English
versions) published in Gazette of India dated the 31% July, 2009
appointing 31% day of July, 2009 as the day on which the provisions of
Section 36 to 47 of the Food Safety and Standards Act, 2006 shall come
into force issued under Section 1 of the said Act.

(Placed in Library, See No. LT 1031/15/09)

(5) (1) A copy of the Annual Report (Hindi and English versions) of the

AIDS Prevention and Control Project, Voluntary Health Services,
Chennai, for the year 2008-2009.
(1)) A copy of the Annual Accounts (Hindi and English versions) of
the AIDS Prevention and Control Project, Voluntary Health Services,
Chennai, for the year 2008-2009, together with Audit Report thereon.
(ii1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the AIDS Prevention and Control Project,
Voluntary Health Services, Chennai, for the year 2008-2009.

(Placed in Library, See No. LT 1032/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI

SULTAN AHMED): I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under

sub-section (1) of section 619A of the Companies Act, 1956:-
(a) (1) Review by the Government of the working of the Kumarakruppa
Frontier Hotels Private Limited, New Delhi, for the year 2006-2007.

(i1) Annual Report of the Kumarakruppa Frontier Hotels Private Limited,
New Delhi, for the year 2006-2007, along with Audited Accounts

and comments of the Comptroller and Auditor General thereon.
(Placed in Library, See No. LT 1033/15/09)
(b) (1) Review by the Government of the working of the Punjab Ashok

Hotel Company Limited, Chandigarh, for the year 2007-2008.

(ii1))  Annual Report of the Punjab Ashok Hotel Company Limited,
Chandigarh, for the year 2007-2008, along with Audited
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Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 1034/15/09)

Review by the Government of the working of the Pondicherry
Ashok Hotel Company Limited, Pondicherry, for the year 2007-
2008.
Annual Report of the Pondicherry Ashok Hotel Company Limited,
Pondicherry, for the year 2007-2008, along with Audited Accounts
and comments of the Comptroller and Auditor General thereon.
(Placed in Library, See No. LT 1035/15/09)
Review by the Government of the working of the Assam Ashok
Hotel Company Limited, Guwahati, for the year 2007-2008.
Annual Report of the Assam Ashok Hotel Company Limited,
Guwabhati, for the year 2007-2008, along with Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1036/15/09)
Review by the Government of the working of the Donyi Polo

Ashok Hotel Company Limited, Itanagar, for the year 2007-2008.

(i1) Annual Report of the Donyi Polo Ashok Hotel Company Limited,

Itanagar, for the year 2007-2008, along with Audited Accounts and

comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1037/15/09)

(2)  Five statements (Hindi and English versions) showing reasons for delay

in laying the papers mentioned at (1) above.

3 O

A copy of the Annual Report (Hindi and English versions) of the

India Tourism Development Corporation, New Delhi , for the year

2007-2008, along with Audited Accounts.

(i)

A copy of the Review (Hindi and English versions) by the

Government of the working of the India Tourism Development

Corporation, New Delhi, for the year 2007-2008.
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4

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.

(Placed in Library, See No. LT 1038/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI DINESH TRIVEDI): On behalf of Shri S.

Gandhiselvan, I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the

)

3)

Institute for Post Graduate Teaching and Research in Ayurveda,
Jamnagar, for the year 2008-2009, along with Audited Accounts.
(11)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Institute for Post Graduate Teaching
and Research in Ayurveda, Jamnagar, for the year 2008-2009.

(Placed in Library, See No. LT 1039/15/09)
A copy of the Homoeopathy Central Council (Registration) Amendment
Regulations, 2008 (Hindi and English versions) published in
Notification No. 7-1/2004-CCH in Gazette of India dated the 18"
March, 2009 under sub-section (2) of Section 32 of the Homoeopathy
Central Council Act, 1873.
Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (2) above.

(Placed in Library, See No. LT 1040/15/09)
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12.06 hrs.
DEPARTMENTALLY RELATED STANDING COMMITTEE - A
REVIEW
SECRETARY-GENERAL: Madam, I beg to lay on the Table a copy (Hindi
and English versions) of the Departmentally Related Standing Committees
(2007-2008) — A Review.
(Placed in Library, See No. LT 1041/15/09)

12.07 hrs.

PARLIAMENTARY COMMITTEES
(OTHER THAN FINANCIAL AND DRSCs)
SUMMARY OF WORK
SECRETARY-GENERAL: Madam, I beg to lay on the Table a copy (Hindi
and English versions) of the Parliamentary Committees (Other than Financial

and DRSCs) Summary of Work (1% June, 2007 to 31* May, 2008).
(Placed in Library, See No. LT 1042/15/09)
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12.08 hrs.
BUSINESS ADVISORY COMMITTEE
8™ Report
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, I beg
to present the Eighth Report of the Business Advisory Committee.
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12.08Y; hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): With your
permission Madam, I rise to announce that Government Business during the
week commencing Monday, the 7" of December, 2009 will consist of:-

1.

Consideration of any item of Government Business carried over from
today's Order Paper.

Consideration and passing of the National Rural Employment Guarantee
(Amendment) Bill, 2009.

Consideration and passing of the Legal Metrology Bill, 2009, as passed
by Rajya Sabha.

Discussion on the Statutory Resolution seeking disapproval of the
Essential Commodities (Amendment and Validation) Ordinance, 2009
and consideration and passing of the Essential Commodities
(Amendment and Validation) Bill, 2009.

Discussion and voting on Supplementary Demands for Grants
(Jharkhand) for 2009-10.

Introduction, consideration and passing of the Appropriation Bill relating
to Supplementary Demands for Grants (Jharkhand) for 2009-10.

7. Consideration and passing of the Jharkhand Contingency Fund

(Amendment) Bill, 2009 - to replace an Ordinance.

MADAM SPEAKER: Shri Prabodh Panda.
SHRI PRABODH PANDA (MIDNAPORE): Madam, I would like to submit

that the following subjects be included in the next week’s agenda:-

1) “Women Reservation Bill” which is long pending

2) Farmers suicides in large number in different parts of country.E
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# BIves PAR (ATeian): ey weedl, # fFfaRea @ fawdi o1 s qwre &

RGN § e B AFAN aTedl 8-

1. 2391/2392 #HS(IdT QAN 1 370 3iferd Ty W oAk, 3ra FaiiRa wwa
{dE T I9aR Ugg e R UgaN S & JawIehd Bl

2. 2401/2402 HIE QWA DI 3O i Tider I gwAMYR, 3faw EiRa wwy

W UEEN S $I AeIHdl B

SHRI N. PEETHAMBARA KURUP (KOLLAM): Sir, the following matter
may kindly be included in the business slated for next week:

1. Completion of Kollam Chemkota Railway line.

2. Introduction of second Railway Reservation booking terminal in Kollam

Railway Station.

At femw o d|a (Tfean): sieme HElRdl, did |9l & ST WWilE &1 brRiRgEl A
frreifaRad fawar &1 et STg:-

1. [IeR ST & AAYQR H Wihd o [AEd $91 dREM & FEv B Y g

DT SY|

2. Ud 7L XAd BISYR ST ATTA-EAT Vel TS Pl QAISIhRul DHRAAT A |

ST, Mo Rig (Faren): e WG, AFA WA R HAl & gRI URATAd B A#HAm

| & gwaa | FEfRed aE Sirs -
1. fIER &1 aRAANTS A et auf & 98 TSt 8, IW YA: AT B A Dw ARDR
RS

2. feR & Farer Nl § 3[R Adhel, geiory, faolan, erer Afedl § S8 991 o) RS

AR BT Beg HrRI-aIT B
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SHRI P.T. THOMAS (IDUKKI): Sir, the following items may be included in
next week’s agenda:-
1. Revision of instrument of employment generation in the National Rural
Employment Guarantee Act (NREGA) and inclusion of new areas of
employment generation.

2. Various issues and problems being faced by the Non-Resident Indians.

ST, IO PR (HITST): AFHIG ALheT FRIG], el W8 DI BRI § & A qol
fawar Sire fag omd:-

1. SH-aR IS8 W AT D OESHT N, UG 9T DGR DI ghe | Sfd 8l
BT, $flY AT Y 98l @l 9|

2. Uieed A & WA AT B PGSR W ASdYUl Sel AR B A AT |ied
R Bl a1 UeT B TR 21 39 vy &1 ff g 6 @1 Sy g=die |
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M T TS A (ST @ facen): 3rede HEQdT, M AWE B BRI A
frferRea fawar o1 afffaa fear sm:-

1. IS faoell & TR qdi G & Bl 7 b Iy fagld @t smyfd giieead
fFg o™ & ar Al

IS faeell & SR QAT &3 DI AEE & AU A GISTel Dl AR Giifeaa
S BT SMaeIhdT D X H |

%7!\’

SHRI S. ALAGIRI (CUDDALORE): Madam, kindly permit to include the
following subjects in the agenda of next week of Parliament proceeding :-

1. The work of replacing the existing fishing ports situated in coastal area
of Tamil Nadu especially in the coastal area of district Cuddalore with
new technology based fishing ports.

2. The work of setting up the Agricultural Engineering Institute with a new
concept in the district of Cuddalore in Tamil Nadu for the use of latest

technology based equipment in small agriculture holding lands.

St ARIEWTS S, aumEr (W) : A JEe Heledl, 3Tl AWE §l HRIAE @ aRM
1. W ALY &F YORM & 49d d THaT o7l & Sfedm sl Ja1 AHERT Ud 994
el @ arforan vd grifear et & Rrarg Ao & snfearft et o1 wai o
fGars @1 glaen Ry S &1 HR1 |
2. W UEE & b Wod el & W™ U9 3fhelvay IR WAl &l fRIG TR U d1”
D BT d iy o by S @1 B fhar |l
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12.01 hrs.
ANNOUNCEMENT BY SPEAKER

Taking up of Short Duration Discussions on Liberhan Commission Report

MADAM SPEAKER: Hon. Members, as you are aware, it had been decided in
the meeting of the Business Advisory Committee held on 2™ December, 2009
that the Short Duration Discussion on Liberhan Commission Report would be
held on 9™ and 10™ December, 2009.

However, in view of the fact that a copy of the Hindi version of the
Report has since been laid on the Table of the House by the Minister of Home
Affairs on 3™ December, 2009, the Minister of Parliamentary Affairs has
requested that the discussion may now be taken up on 7" and 8" December,
2009. Accordingly, the Discussion under rule 193 on the “Report of the
Liberhan Ayodhya Commission of Inquiry and Memorandum of Action Taken
by the Government on the Report” will now be taken up on Monday, the 7"
December, 2009 at 2 p.m. The Short Duration Discussion on “Increase in
Naxalite and Maoist activities in the country”, which was admitted for
discussion on Monday, the 7™ December, 2009 at 2 p.m. stands postponed.

I hope the House agrees.
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12.12 hrs.

TRADE MARKS (AMENDMENT) BILL, 2009*
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA M. SCINDIA): On behalf of Shri
Anand Sharma, I beg to move for leave to introduce a Bill to amend the Trade
Marks Act, 1999.
MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to amend the Trade
Marks Act, 1999.”

The motion was adopted.

SHRIJYOTIRADITYA M. SCINDIA: I introduce the Bill.

12.12Y hrs.
PAYMENT OF GRATUITY (AMENDMENT) BILL, 2009*

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI
MALLIKARJUN KHARGE): 1 beg to move for leave to introduce a Bill
further to amend the Payment of Gratuity Act, 1972.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Payment of Gratuity Act, 1972.”

The motion was adopted.

SHRI MALLIKARJUN KHARGE: I introduce the Bill.

* Published in the Gazette of India, Extraoridnary, Part II, Section-2, dated
4.12.09.
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SHRI REWATI RAMAN SINGH (ALLAHABAD): Madam Speaker, [ am on
a point of order.
MADAM SPEAKER: What is your point of order?
£ YAt w9 Rig @ orege weiey, .. (FagH) Afe 31Ty AR B, A1 8F 3MUDT 8
AT | ... (e
& WG : 377 A 8 SISy 34 8 S Q|

.. (e
2 Yoot v [ : welew, # wEr area § P R Ae-ar e i R ff 9ie g
I foave o @ Rurc &t v ot it T8 fiell 21 o faqiss 7 9 8 fawar &t
a1 G gl Aoy #§ MUY e SO 6 |99 99y DI W & R =T A Suee
BT A1RTI R fodied 7 @ 8 fowmar @ 39 W Iaf Bl ©, a1 § T3 ot 9 W) g
B b 9 3rer & Rure &1 fa=d) it a qei o1 Iueared & <
AT B #A 3R A HHEE HAt (S vaw HHR d9at): weledn, § T8 |wsar f6
&Y I8 PHal T B, offhd d T I1d B AN THe B3l b RUTS AR qawl &l
Fl gl el .. (Fagm)
2 AT A A (SERYR): srexet weledl, g9 41 59 Rure &1 et ufar 7€ el 21
g #H et 6 3T B Ul T8 g, A SISl B & Ul < Y, 99 Pl w1 {6 v
& 78 2 ... (gur)
# 999 AR FAA  : A& FBIGI, U e Dl Qi Wiist # RUIS Bl it Iuerer
PRM B aR 4 H TE B8 bl gl U8l & I S A1 Dl WA AT, T PHROT 3T o
g RUE T ¥ Uy 81 s oY iR 9l 7 g A o fh Ry sfversr # wwr | oo
fea@mem ff 7 & 8 off iR 39 I ... (9

U e B STSU| J3 ST 1 DR BT a1 AT <11 AT 17
A HENGAT : 37T I3 SISy | #3 AeGT TS g ! a1d JA Aty

M T PAR FEA O GHY I B @1 A, I GHI W GESEE] U B AR A I
g1d el St oft, JIfhd 91 § S I8 91 oMe, I gAY 9HI T 3R Hod RUIE cadd R
TR D g N H ol 39 919 B GRRgd w6 QA wiEiel 7 | g Wi H, =R
AT SIS H A R AT W ey RUIE @ ©, S 98 Sudd 8 9o |
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Heled], I8 9gd ol R off| S #9 el fiile a1 &1 S ud Ard awiel
gl &, SN geaX flic gg ot 3R # &g o1 g b Rl ot &= & ufa ff o e
TG |

HeH, T PR [T AFHI G He [ 39 RUIC &7 M1 wwisll # [l Jewi
P TH-UH T & 9Y, o1 g arford =181 gl

T AT FER ¥ A |9 - e & g2 ekt § f 9=
e Imel ®rToma o A ® arfeul & § F B v vrer |, s A e
AR, IAH RUE @ v uf 3ot At W det &1 e S|
LAY WIS : SIp 2| AT HeIgy =1 A < AT 8, 319 HRIare! 3N ey |
Siet g @Rt (fafeen): d9Ey SRl F31 Sfl, ou RUIE JaRM held WR @d T,
e for Ao 4§ =12y 8Rf, a8 o ol (9er)
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12.14 hrs.

ESSENTIAL COMMODITIES (AMENDMENT AND VALIDATION)

BILL, 2009*

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): On behalf
of Shri Sharad Pawar, I beg to move for leave to introduce a Bill further to
amend the Essential Commodities Act, 1955 and to make provisions for
validation of certain orders issued by the Central Government determining the
price of levy sugar and actions taken under those orders and for matters
connected therewith.
MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Essential Commodities Act, 1955 and to make provisions for
validation of certain orders issued by the Central Government
determining the price of levy sugar and actions taken under those
orders and for matters connected therewith. ”

The motion was adopted.
PROF. K.V. THOMAS: I introduce** the Bill. ... (Interruptions)
SHRI S. SEMMALAI (SALEM): Hon. Speaker, the AIADMK opposes the
introduction of this Bill. ... (Interruptions)

MADAM SPEAKER: Shri Semmalai, please sit down.

12.15 hrs.

STATEMENT RE: ESSENTIAL COMMODITIES (AMENDMENT AND
VALIDATION) ORDINANCE, 2009

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): On behalf

* Published in Gazette of India, Extraordinary, Part-II, Section-2, dated 4.12.09.

** Introduced with the recommendation of the President.
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of Shri Sharad Pawar, I beg to lay on the Table an explanatory statement (Hind1
and English versions) showing reasons for immediate legislation by the
Essential Commodities (Amendment and Validation) Ordinance, 2009 (No. 9
0f 2009).

(Placed in Library, See No. LT 1044/15/09)
12.16 hrs.

STATE BANK OF SAURASHTRA (REPEAL) AND THE STATE BANK
OF INDIA (SUBSIDIARY BANKS) AMENDMENT BILL, 2009*

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): I beg to
move for leave to introduce a Bill to repeal the State Bank of Saurashtra Act,
1950 and further to amend the State Bank of India (Subsidiary Banks) Act,
1959.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to repeal the State Bank
of Saurashtra Act, 1950 and further to amend the State Bank of
India (Subsidiary Banks) Act, 1959.”

The motion was adopted.

SHRI PRANAB MUKHERIJEE: I introduce the Bill.

* Published in Gazette of India, Extraordinary, Part-II, Section-2, dated 4.12.09.
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12.18 hrs.
(Shri P.C. Chacko in the Chair)

MR. CHAIRMAN: Shri Arjun Ram Meghwal.
3t IS YW WEare (§HWR): FUART AEIGT, H§ S AW § RA ARBR BT L
=T o Bl gRT M IAE! &1 Gfom & SR fadmT @medn gl S Sare $ad
Bl §RI GIR f6Y S €, S7H gy <2 agell &1 BIdT 8, i Il GebfonT R ol
o g1 B, a8 faceft uggeit &1 BT §l SHN S Q¥ & {P-afeR Uy €, I 91t el Hopd,
BT A Al Bl & §, <« DI " BT F A B

SOy A 9RA ARPR ¥, TS A& 4 I8 oY © 6 =t ugelf & ot
IMSCHT 8, S Q¥ &, S [T S S €, 9o defon W <= ugeit & & fam
THIRIT Bl | O BAR IABMR AORAT H IS A ©, ISR H IRIRIR 8, U & ORI ¥,
HERTG, H 3R #e g # 1 Sl UY) &, J 954 BA9 ©, SAdT1 (99, 398 AT | 31w B
g ST@ T N o B §, e fum el 8wyl faceft wypelt @ o s
TR & B ARyl Wt St ugpelt @1 ok fura fael uystt @, @' & g @Ry
ERLICE IS RIRCIRN
sft HauTel AERTS (TMgardt): AHMURd ABled, ItREs I98 &I i TN 8RgR # ay
2010 ¥ S ¥ 3T TH W Hell AT A o <@ g o Su-facer & aRiet
P IR | I M|

IRGUS Fed A & ARA AP BT dg 61 ¢ g9 Saqfd § Wk DI abal,
RIS, WEHM, ARG & Telldh 3 el B dAN & DRI H ol ST o1 & 2| Hel Dt
Fawl & oy &% WeR S aR T @ B, IueT agran ghfeaa fear s

I SD 2l

HRT AR W ATUE U4 YA 2 b ™ Hel D SMMATSH B T« WET e
HRATT SR qAT Ahls Ud Fafdhear glaemsll onfe & Iferd gaven HRarg S| @rse o,
SO @ HIRAT M FHATRAT BT T B <1 & oY Ugel A & Ifaa e 6d|u61TﬁI|§|
STEl T DI SR YR FaRAT Bl a1 8, S a¢ & & oy qagd Afei qer
yfRrer Rttt &1 Fean foram S|

Helqd, UGS H BT Fawl ot R Tt g 6 anft g & 4 wiara &
TR & H HHR AR Ao SR 8 A 9 @ i g R & T B SRS @



Rep130-2
d by r 


04.12.2009 62

DI IRAT Ja WY AR fIed gieg AT B9 A 391 FaR Aed] g1 ARy gaRor
o g, sHfely ARt eaRIrd areedl Rl Y, . (¥agTe)
M AqS vMEFA FAT (WIAYR): WEIGY, IE W Bl Geode &, sAd! Sefie fbar

S| .. (Fagm)

MR. CHAIRMAN : He has finished it. Please take your seat.

... (Interruptions)
SHRI M.B. RAJESH (PALAKKAD): Mr. Chairman, Sir, I thank you very
much for giving me this opportunity.

Sir, through you, I would like to draw the attention of this House and
also the Government to a very important issue of the Dubai crisis. The Dubai
crisis is a matter of deep concern for the people of India and especially for the
people of Kerala because a large number of people are working in Dubai. The
UAE has two million Indian population and 40 per cent of the population of
Dubai is made up of Indians. About 65 per cent of Indians working in Dubai
are blue collar workers.

Indians living in the Gulf remitted $ 27 billion in 2007 and they are
making India a top receiver of migrant remittances. In addition to this, the UAE
is also our largest export destination with shipments of about $ 24 billion in
2008-09. So, the Dubai debt crisis has already impacted the markets the world
over. In these the circumstances, it is a matter of deep concern for us whether
there will be an impact on the jobs because of this crisis.

Further, the ongoing global recession has already led to the large-scale
return of the overseas Indians. The Central Government has neither formulated
any rehabilitation package nor earmarked any fund for the rehabilitation of the
overseas Indian returnees.

Therefore, I would like to urge upon the Government that in view of the
Dubai crisis, the Government should take immediate steps to formulate and
implement a comprehensive rehabilitation package and also a welfare fund for

the welfare of the overseas Indian returnees.
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ST, vgde yae Rig (demett): qwfa AEiqy, ORgR § TR W & 28 AN, 20
TEER A IRV SR W Bl IFH I T Bl gEe 8 Tl DI 7 Pel B e
Ia WA S @ e & SNl @I T FE, ofe dIis gaarE T8 8 @ gl
HETCHT Ml BT 6 W = dlel Al Bl Blg ba el &l fEH &1 arrErer 8 &l gl
AfIg™ @ arT 243 (3) B RIT® HRIAE T WHR § 81 @l 8, AT IRA IWDHR
I TWAT H| W B AN W S G dlel AN 8, HHAR §, S @ § R W T,
YE-8SATd WR &, oIl Dls JAdls 7ol 8l Bl ol U I8 U 28 TRI Afgell HHAW],
FTETS! AfdehT, FIABI, Beloll diedy, oTell Ge-Uiedr, 24-25 TdaR DI Sa-HaR 4
Tl WA DT BIg Yars el gAll ... (@Er)

HEIG, 3L HHARY (991 AFGT & BRI 21 IFD! Blg GAdls T8l ¢l S e

A .. (ggem)

MR. CHAIRMAN: Shri Syed Shahnawaz Hussain, please take your seat. Only
Dr. Raghuvansh Prasad Singh’s version will go on record.
(Interruptions) ... "

ST, Ygaw yare g @ #eiey, 9 W WR Y1 A TREl B g g L (gad) i St &
fari @t g gt gl ... (Fam) sdifey & &1 aary g1 A AT el @ g 8l
A A S B Bhad fhal, Su gl St &1 haw B, dAfed a8 gaars T8
gl ...(TagM) YR WRBHR Q¥ & T8 BreAl 3R T & Biedl @ifeyl . (F@EE) ARd
WRBR Bl AR A Y Qg 10 &1 oifp g8l W9 sedt a1 999 & wR @1 g "eey,

QUMY FESE @ ISl eS|
<. vgde wwe R @ wEIeY, 8 $aegs IR W B

MR. CHAIRMAN: He is finishing it. Hon. Member, please do not interrupt.

.. (Interruptions)
MR. CHAIRMAN : The hon. Speaker has allowed it. Shri Syed Shahnawaz
Hussain, please take your seat.

.. (Interruptions)

MR. CHAIRMAN: Shri Syed Shahnawaz Hussain, please take your seat.

* Not recorded
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Dr. Raghuvansh Prasad Singh, please conclude. You are speaking on a

State subject. You are really not allowed but still you are allowed time. So, you
have to conclude. Eu have to conclude now. Please take your seat.
ST, ¥ v g sAfoy M @ IS T ®e, S AT | del 3R AlaETT Bl
g1 243 # WaE™ ¢ 5 ST A a1 wmft e werio 8 arfey, afe ag 98 @
T 2| 98t d W I T U Afad "R 7 &R 28 Siad-geg @ dels W SE W@
gl...(c7aem)
MR. CHAIRMAN : Nothing will go on record.

(Interruptions) ... ~
MR. CHAIRMAN: Raghuvansh Prasadji, what you are saying is not going on
record. Please take your seat.

(Interruptions) ... *
MR. CHAIRMAN: Shri Sanjay Nirupam will speak now.

... (Interruptions)
#it dom e (s STR): 99T deigd, H 9gd MW § % Smue S dte
AT A1 H 3T $9 < H BRIS| ANl gRI dlell S aTell A1, fSRIehT | |ISTgy IS
T, S9D T& P AP TSI ZaNl T| IS # AIGHIT & 21 # HIogr A1t 3 Uar ganm| #
ol B 3T Jwg H Bl § 3R s H WX S T4 g ARl HISQY dlef aTel I8d
Zl..(cagm) Reeh # a8 WM W® Nogd 9 T ®d 2| R Er # o 8wl
GG AT &N R4 8, JW H T 7 Brs WIS W Gl W& § 1 9R fRgea |
TR W, A FH W E g g M W WO drell S g, AT AuTd, ARIRRIE,
faes, s, R gids, foll, T, gam, garer, e, S qon ok
THH T 2| TSR (% EfeAT 9 919 Udh IR |4 fhar a1 urim TR R T 9e TsE
TS AN g g F AR Fre arel ... (aem)
[T FEIG @ MY HUAT Ferg | qifery |

... (agm)

* Not recorded
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#t <o feus @ |a § dre D1 BRI B

# WG & AT | A e [ 39 <€ & ggel AU HISTQY AT | 59
T I TSI HAEYRY Y, S 919 STTSiad W, i HHamfa s, s sramer
TR, A AR T S DI Al FHT AT, A HITY AT & | Dlerebral Forafic,
UeHT JANGET H WIS BT UeTs Bkl § 3R ARIRRN O o H WIS Bl AT JT
Z| WISTYRY T STUAT AR B, HISTYR T AT RV 8, Wiorg 1 Ma-wia 8, Wiorgy
HT AT U e gl W H IR-IR HIOTqR! FATS B R & AT Il § o Worgdy sy
DT W1 AfE™ B sradl g H wnfer fhan S =12l (Fag) g9 98 g B A
P TS Bl © foh 31l b I8 M T8 gaTl & HISIGK HINT D1 3773d] gl | emiie
B B [Ty T 2006 H TBICl 8 I HA1 7 SNYBTA TIFATA - Alh qH H gl
o7 i &1 39 W R ax ® 2 S9& 918 R wifed ured, S S9 999 & a8
H2 9, IR ge g fodn fb WIegd wiNT a1 sredi gl § wnfier fhar
ST L....(RT@EH) 3R e b1 e 2 % U QAT A1 e Ueb o1ue1 AR fa®
e @1 8 91 g RN @ 7, RIa Sedl 81, WIRG WRGR S WINT d e @t
amadl STl # wifie HY AIfh HRISl AN St g T H AR dred ©, g STl
qATRR RN Bl Rl © 6 o 37 Wiy AT armedl iRl # wnfier 8 Sge, S o
# WIoTgR dre & oY S1fdgd 81 S ... (SraeT)

# ST 91T WA B §U ST 81 bedll - IR R BH1 & STaT Al |
3T TEATaT| SATY HISYA BT AH-THT 3R U8 9eM & oy 39 dfagm &
3Tt IR # wnfie foma S wnfRvl... (@raE)

MR.CHAIRMAN: Hon. Members, please take your seats.

... (Interruptions)

MR. CHAIRMAN: Shri Jagdambika Pal, please take your seat. There is no provision

for a point of order in the ‘Zero Hour’. 1 Jagdambika Pal is also associating

with the views expressed by Mr. Nirupam. That will be on record. If anybody
wants to associate with this, he or she can send in his or her slip. I am calling
the next speaker, Shri Rewati Raman Singh.

... (Interruptions)
SHRI JAGDAMBIKA PAL (DOMARIYAGAN]J): Sir, I am on a point of
order... (Interruptions)

MR. CHAIRMAN : No point of order.


K Senapathy
(Cd./ by t1)

Ravinder Singh
Chair ctd
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... (Interruptions)
MR. CHAIRMAN: Please. Anybody who wants to associate may send in the
slip.

... (Interruptions)
MR. CHAIRMAN: No Member is allowed to speak on this, please.

... (Interruptions)
MR. CHAIRMAN: Please take you seats. I have called Shri Rewati Raman
Singh. I have given the ruling.

... (Interruptions)

|l wEEd ;- |@ash Nl o g, doe AR, dUe wEdrs gdd, Wi gl
AT, FAYTS ASRIS], HEldel A8, H old Heel, B 3MOlG, 39 M HEaTd,
NI, U1 ATl g, SR [HeR Bl HRIGR IR, W RIS, Ag¥aR B9,
<. a7 $AR uvey, i Ygaw yde g aur sl gRiien RS W 59 vy 9 o
I TG Bl &
N Yaht e R (someEme): " wafa o, § S Qv weT 7 Sem o @ g
a8 AT Ayl &1 I§ HaTel YR <% A JI gIAT 2] AU &P B deX H 39 ABR o
gy B off 6 X Sw A WA g fieN & dga el @ gfaa Bl 9w Swr |
I 5 o 20 BOR AT B Fgfaa o Tl gl did 991 & gard § Ugel
ISPl WRST HAT 9 g Tyon &f off f6 g9l 500 U A fear S| et
JTs # aaae WReg HA S T I8 9w B P STl 8 I Aed B AN B
SR |

AR, q91 IHA ¢ b BRI WY Yaek qa¥i iefaes daex &l §  3fueh]
qE BT ArEdl § 6 omd W, R Aed f wiss e o, SR @ on f&
@R 3R fer, ¥ &1 o oFR <¥ Bl S B 9, A S < DI S 9T A DIg A
RIeh AehT| cifh 2 AN B W bl Tsdl & b I8 gl WHR B! B9on 3R
B off, fhd g At fid & 91€ Wt ol % 39 WRBR A SHD HEeT Bl LYol
TE DI H 39 &I b AIEH ¥ b WROR Y AN HAT 181 § [P 98 I© DA F DA
500 ¥UY A < 3R Yol WRHRI Bl W fod 5 3 o I 500 S <7 B HH By

HIIER, S @ A 3l FqwR H I8l 1R yei= At fba ol (aqer)
qumafa wEied ¢ YAl 9 e ofl, s dfer A sl ar Bl |
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M Yot W R : 99Ul ey, # IOl A @A & @R @ g il I ARPR A
I G A A8l forar iR 7 8 BIs BRAs B gl A IMUd A F AR I 3T
B o IR 3R W GAETY S S A7 I9d B & olg fhedl HAv a1 qired &1
gfagr g @1y, Hifh o= § HE ATersfAlTe e R J9d T8 BT S qebar| §
DR I ATUE B b TehTel ITdb! AT BT QRN B gy 3T FfAuTY, ST I='A AN
B 8, W I YSH B S|

SHRIMATI BOTCHA JHANSI LAKSHMI (VIZIANAGARAM): Sir, kindly

allow me to speak from here.
MR. CHAIRMAN: All right.
SHRIMATI BOTCHA JHANSI LAKSHMI : Thank you, Sir.

I would like to bring to the notice of the Ministry of Law regarding fast
track courts scheme in India. So far, fast track courts disposed of 19,43,342
cases. Even the Parliamentary Standing Committee on Personnel, Public
Grievances and Pensions headed by the former Chairman, Shri Natchiappan,
has recommended the scheme beyond 2010. It is going to end by March 2010.
The Committee has appreciated the good work being done by the fast track
courts. They are disposing of the oldest cases. They are able to dispose of long
pending civil and criminal cases.E

The Presiding Officers of Fast Track Courts were selected by some High
Courts after conducting written exams and interviews wherein the rule of
reservation was also followed in the selection process.

I request the Law Ministry to continue such a good scheme as it would
not only be beneficial to the litigant public but also for judiciary. At the same
time, I also request the Ministry to regularise the services of the Presiding
Officers of Fast Track Courts as judiciary will be having experienced officers.
It also saves a lot of time in the process of further selection. There are about 77
qualified persons in the country who were appointed by the respective High
Courts as ad hoc Judges. Though the Central Government is meeting the
expenditure on the functioning of Fast Track Courts, certain States are not
paying salaries as recommended by the Apex Court. Therefore, I urge upon the

Government to extend the scheme beyond 2010, to regularize the services of ad


Ravinder Singh
td by u 


04.12.2009 68

hoc Judges and to implement the recommendations of the Nachiappan
Committee at the earliest.
st dorr RE dem (ReER): 9vfa #8ea, ear g9 maEl @it =Ro fGg &
SN W A€ I AT AT AT {5 g P BiEIege BT | 98 HHS DIRCICIT s, I
B | I8 RpAse & [ 99 SRy oo THed 8, AR 8 e Odl & FWR
S S fdaR 9, 9 o At swaferg il € 6 g1 o9 39 99y HiY SuS B Bl A
IS BT 8] b g Udichear gHIiad W fordl g3 fhdmal &1 JaR-yaR Aaeds gl
ay¥ 2002 ¥ TR 2009 TH AT JFAR SW@H H o @ ¢ 6 o a7 5t #ergsy ot
SN A O 8, 99 e B R & AR €, dfh S WR e T8l Bl Bl IS
g1 yNifiie gaforv Wt ® f6 91 Sfed 23 e &1 39 e g 3R <9 ¥ S9 s
ARl 1 YR eI g1 Sl BN WRHR | B o, T BIs Wiy Wi SHD Y AR
fpr T I AT B forw, BIS e B A & U A1 e B S St g
P! TART T b b Wl DA 9IS B Geball & MR BARI < DY (T AT D
e, S 99T BN U H U AT e, S 9¢ Hahall 2

AT 3MUe AW A GRBR A e g & ad 2002 # it ol foran @ o, 99
SN X 3R 23 TRIE W U8-Ugdl 39 W # i RUIC s A1eqd | & e |
it 51wl IwETe (SR gd feeelt): welGw, #9 Aifed & {1 yorende voiew & IR #
9gd wE@yUl fdvy 81 3R BIs TadC 8, A SHD! S8 g dier Bl Hipl &A1 S|
MR. CHAIRMAN : Your name is not there in the list. Please take your seat.
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#t e Rig dem (Seft): Qufa J2ied, oMo {31 U8l aR SIRI SR § $B ded &l
AT & &, ST AP g=aTe ol g

RIS, A Sl WX AR &3 P JE&Aed 8, d8 W g9 TN W JARA ATrSAT
DI IS BT 8, 98 W Tgd g9 Al b W 8, a8l & qiied su-fdewr § 7R 2l
S qRATAI H Sl N DT SR 2, T8l A IREYR, IR, qlerdl, ATSHIG Bl o SRl
g 3R RER ¢ AM-IM S AW, g8 Sl IR {71 I § 7S Sae &I, dcl d9g el ol
Ps IR 39 Wed H Ig AN B WA ¥ fF 98 W FAgsiak 891 A8y, <ifhd S db
FATSIER 7 BN & A AN Dl Ggd G(Aen Bl &1 I AS TG Bl 80 BIFGl D
D] AT, BIICH Td THM IR Ha- 81 98 IC &8 81 & 14 g8 I Tarm
T B &, <fdhd ddhell® 9 Bl 8 99 BIfCd ¢ & 39 UR B8M & HRU, J9d
dIST I BRI g8 A3l BT IC § B B AW BINUCH Ugad W Usel & gl Dl ofH
ST S ST 21 7S U 9gd Vfaeilie oE 2l aﬁw@ﬁﬁawaﬁ,waﬁ
TSl < o, <Ifh 3/ 91 X 18 a9 & 918 98 Bicl Us @l §l 98 W dAbel drar
ST ETell 79! § 39fely TR WRPR A A © & 987 g1 < d a9 &Y e &S
g

w

ST, O G (FHITST): GHUT HEGY, § ARG WPR A AUE AT Aledl § (b
|qfdg STedl ¥ Sieal Wl SY| 8H4R1 Ul © fded # /R 99 UraR §91 &1l 89 @18 ©
o5 M 5T WY a1 SR A HTiae Qe ISt 9IS ST =g W Al 1 9T 811 A”T
AT € {5 3R I8 99 &A1 € 1 84 W iR Ho7 ) A1y | s9a forg Sy Sevat Rreror
3R TfReror grar A1 %MW S #H, Sei S o fqerd Rarg St off | 9t d)e @l Brg
dwr ¢ff T & oy gl gl A@ifdul Bie-vle Ml B fdl Bl WR W AR <9 H
IMSCIRMSH | S TR U 3Y STy, AT SO, 3@ Ysdldhed, 3w Hiod &
T BIR U AfSHA Biaioiy, SONIA Biaiolel, ol Bloiolgl AR AoHe Hlotoldl &
P g1 WS & W FHel Usdl © b I8 § S BT TR 991 8, fa%a &1 TR 9
f ¢ Sege T8 21 A R WHR A WA 2 T @ 8 R gfefEd § w1
PIs Bielol 8, 7 8 Bl Wpdd © gAY # @redl g & O AMEUed & fog a9 ¥,
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T IR BAR URA B AR e a1 Ual & & ol Uob §ISge a1 WY | b 3
IRrw, RoeR & 8 @1y ok Wfifhes &Rt ff 2m =Ryl Swa forg TiRasmelt St
TN AT € I8 BANI ERIER 8, G &l I SR 9IS & |quH, 4 99 qolad § 8
=Ry | Al el bl 37T 3re SRR UTa el 81 I8 3MR Sl bl Al e Sl yre el
B @ ¢l SAIY o/ WId], S¥MIA 41, SHMER, IRAAM, YA 3R IfEA™ a1 dar
& & fog, fIwd 75 a7 & fog oI 9 Siedl I8 | @refl Sy

2 dos PAR (Brema): 9T JEIGY, § YD T 9N § b 3o g1 | 4o
T A b Hed & AW W qler BT JqR &M ha1| @) 9 3, WHHR IR Joq H
fram fim & fgfaa & o 21 39 fygfda e ®R W SR d99d W W e 7l
ITHT A URT A8 1,000 BUY 2| AT P HEMg DI W@ gU g A I Igd A

gl H B WEHR A AN A g fF IS AT HH A H 3,000 FUY ufq A@mE fHar
Y| g ARBR 0D T 37l A IR BT Jrag PR 19T BRI DI <, difes A fhar
i 997 R 1 R I | 39 e ¥ 9 3R fauer v e frami w) ==t axa 2
fari @ fodl &1 e wad gy & gt g ot 7 © SR A AT ST B Gobeieb!
TSN 3 & foy &l TR TR I/ 99T ®R R AW ¢ SR =710 damed a9 W) W) 9
s B foram Siar 81 safet 3= Aedr & w9 H QU S dTel ATey JIfd BT 3Tl
H qoIC § YIaeT &R 1,000 YT B SWIE 3,000 HUY T A1E QU G|

SHRI BASU DEB ACHARIA (BANKURA): Mr. Chairman, Sir, when the

Government is asking for observance of austerity measures in public life and
when the hon. Speaker is not allowing the Parliamentary Committees to hold
their meetings outside Delhi, the CNN-IBN has carried out a story that one
Minister (Interruptions) ... E

* Not recorded
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When the Finance Minister came to know that two Ministers... * they

were asked to leave and stay in State Guest Houses... (Interruptions)
MR. CHAIRMAN : Let him speak.

... (Interruptions)
MR. CHAIRMAN: Only Mr. Basu Deb Acharia is allowed to speak.

... (Interruptions)
MR. CHAIRMAN: Please do not talk like this.

... (Interruptions)
MR. CHAIRMAN: Nothing will go on record except what Shri Basu Deb
Acharia is speaking.

(Interruptions) ... "
SHRI BASU DEB ACHARIA (BANKURA): After they were asked, they
immediately left and started staying in Guest Houses... *

I would like to know who has footed the bill... *

MR. CHAIRMAN: Do not go into such details. You need to observe austerity.
Make it brief, and do not go into the specific instances, please.
SHRI BASU DEB ACHARIA : How was a Minister allowed to stay for six
months in a Five-star hotel?
THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI V. NARAYANASAMY): Sir, if there is anything to be said
against a sitting Minister, notice has to be given or it should be specifically
mentioned by the hon. Member... (Interruptions) Kindly hear me.
SHRI BASU DEB ACHARIA : I have already given a notice.
SHRI V. NARAYANASAMY: In your notice you have only mentioned about
the austerity measures. You have not given any specific instance...
(Interruptions)
SHRI BASU DEB ACHARIA : Why are you raising objection?...
(Interruptions)

MR. CHAIRMAN: I have given the ruling that it should be general.

* Not recorded
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... (Interruptions)
SHRI BASU DEB ACHARIA : Why are you justifying it?... (Interruptions)
SHRI V. NARAYANASAMY: Sir, if there is anything against a Minister, it
should be removed from the records... (Interruptions)
SHRI BASU DEB ACHARIA : It is the people’s money; taxpayers’ money;
and whether a Minister should be allowed to live lavishly in a Five-star hotel!
(Not recorded) ... (Interruptions)
MR. CHAIRMAN: Achariaji, all specific references about any Minister will be
removed from the records. You can generally mention the matter.
SHRI BASU DEB ACHARIA : I did not mention the name of the Minister.
MR. CHAIRMAN: Please say about the austerity measures, which you wanted
to raise.
SHRI BASU DEB ACHARIA : A Minister stays...(Not recorded)
MR. CHAIRMAN: How many times would you say it? Please be brief.
SHRI BASU DEB ACHARIA : He should come and make a statement as to
how he was allowed to stay in a Five-star hotel and who footed the bill.
DR. RAM CHANDRA DOME (BOLPUR): The Government should clarify
its position as to what its stand is.
MR CHAIRMAN: Hon. Member, please take your seat.
1. Wen fg (Faren): wwmfd S, ST S dieM & g9l & B, 39 fog # R

gdhe Bl gl

Heled, f[I8R § T { IR HA qP 55 [BaAMICY SISl oAd AT &, IqDI
SIEIHIT AT T 8 ol &l 39D HRYI EIRI ANN Pl UWIfed HfSAs BRil 8, 7T B
qafdt B Bl oy S 2 b g @) qHM SNeTd 99 3RIR BIsd! ©, a1 9 T H MR
framr =l € ofik favg B S SeTel B 43 g8l SURYT BT 2] H U Hemd |
URA ARBR & Xeld AT W Hel Aedl § [P a8 T A AR A ab (b 55
fpeiier 39 YId 8 BT QBB BY AR I A8 W TR oA Bl FaRAT Y
qTfs A1 BT B THR B BISATS T BTl 59 R H WRBR BT S ATHT BT ‘Q‘IE
SHRI S. PAKKIRAPPA (RAICHUR): Sir, I would like to draw the kind

attention of the hon. Minister of Road Transport and Highways to the problems
being faced by the people of Karnataka, especially the people of Raichur.
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The road between Devadurga-Google via Koppar, 12 kilometres, which
is connecting Gulbarga District and Andhra Pradesh, is in a very bad condition
and the people are facing great difficulties in using this stretch. There is a
heavy vehicular movement and the people, who are using this road, are always
caught in the traffic jam. Lot of time is being consumed due to the bad stretch
of this road and also a large quantity of fuel is wasted. There is an urgent need
to improve this road and the State Government of Karnataka had submitted a
proposal to the Minister of Road Transport and Highways for improvement of
this road. The estimated cost of this project is Rs.3 crore.

Keeping in view the above, I urge upon the Minister of Road Transport
and Highways to look into the matter and arrange to release the funds

immediately so that the people of this area can be greatly benefited.

2 TIET AR (FFR): A NS YT AHR A BRAT g (b AT GeI qlerl bl qH

feam| & IS 5T & wisR oot ¥ g1 ROy RTel 3§ a11g=a @R, HIEIST 37R, shiarge ol
= @ a1 Suee & 3R WRA &I Fiegae § $¥d &N HI U Agdqul et
2 T U BT SN S SN ©, SB[ S hed JIA Bl MAIHhdT Bl 8, S99 o
UHh g3 R @1 oMY Sl diisR e & Bt g1 ol Wil sieliRE o gfeam, wRa
IRBR BT Sl JUSTl 8, S9H S Sl § gl o1 & v a¥ 2020 a6 S9&
SATET BT AT B & oY Sl IR @1 T 8, ISl & FASR el H 3R 5341
SEN ST AN A I8 el Q9T & oy dwerds 8 J&iife A & oy ot @
BT 8, SAH BT 3 FHhdl & 3R IS DI 5 S S dT Bl G BT TN 331 S
REDIR

3t O [ (ABATeER): QU Heled, H a7Ud A1eTH | ARDR BT & Fival &
AR &Fl H Ao Aeqege! ® Hal Dal R A GHATRAT Bl AR 3P BRAT
el B M AR A o9 W AdisegSl el W R for@rg SRt 8, S Rierai &1
S BT DI IOY FIARE HHAN TR fFA &R & BRI IR R S 81 11, work
done for@ <0 BI 39 IRE I I SIFIRAT BT B B W & B9 & il gl s
JFHHTIAT BT BRU IE © b 37 AT Bl R P HHAN 15-15 3R 20-20 I8 I
PG gl AfiseySt & W & U D BIE BT TE B S RIFART B T
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HHAR A 2, I W I8 BT & IATARV B Bl 39 Gag § {7 AidiegSl & Feiaeid
St @1 1 o foran o dfh 39 W B aRe Bl BRIl T8 B TS| ANy dR R e
dige focell § 781 Bd 8, &3 H &d 8, SP URAR I- BT 2] I URAR & ARl
ER1 3R PIg RHId &1 RS Al & A1 Fafd HHaRal g fdepar 41 99 R =
el fear Srar| § sfues wemw W AN BRal g b WiEl b ARy &l § b g A
H% T 15-20 T A AT HHATRAT BT RIFRY ARGl & MARNT &5 & JdT b )
HWW%WWWNWwWWQWl

e o R (STAR): 7RIey, # MU REARE § Bl =@medl g 6 SH-HeR I
H Toged T 1 JEE Tl § SR T AW BT Forkdl 2l T8 QYR B &1 FoAlSe il @
3R a1 a8l ¥ Feril 8] SRE-HR Ul e 8, gl Al &1 WX &7 § swAT T8l e §
3R I 9T BT IO G S FhdTl 3FR <7 7 &1 A1 89 Yo F%R 3fTh qiferamic 7 ugd
UG | SI9 el AT SHT Fell 99 AN BT 9gd < A7 Afh 98 48 IR & T5| Tgf 1 W
2 3R o ared ft € S9folv BRI WRBR ddhollh X 3R ST IeT W Flse oy Sl
Gag 7-8 a9l 3R AR I Fcl| 39 ORE ¥ BH & Fellge of MY difdp & &1 geaaret &
D |

2 Biglers AR (ATetan): ABIGY, H AUD AEAH I L Hiol § 984 & A5 Yol ATl
IO ATET &) A AHGIT &3 ATeial oW 30 TRd 3Mara] arell el & oifh 59 3t
T AN e T8 R T 2| $Hb BRI Jgi RAN BT BRI BT I © SR
fo<iar R W @RIe 2 i AR SR gel ¥ 3 &, ARI Haee Uedl 9 o77dl &l
SEfh 3HA HH AT AR B G el D1 g [7ern 91 511 gar &1 591 HIR0
9 el &1 RATY YISl AlaTgel TraR 3M1fe BT H-oie 8l 81 UTdl gl § IRPR A AT

Bl g fop reiar frel &1 gr| fTer = S|

MR. CHAIRMAN : Thank you very much. All the submissions are over.
The House stands adjourned to meet at 2 p.m.

12.57 hrs.

The Lok Sabha then adjourned for Lunch till
Fourteen of the Clock.E
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14.03 hrs.
The Lok Sabha re-assembled after Lunch

at three minutes past Fourteen of the Clock.

(Shri Francisco Cosme Sardinha in the Chair)

CALLING ATTENTION TO MATTER OF URGENT PUBLIC IMPORTANCE
Plight of Tamilians in Sri Lanka

MR. CHAIRMAN: Item No. 14 — Shrimati Sushma Swara;.

SHRIMATI SUSHMA SWARAIJ (VIDISHA): Mr. Chairman, Sir, I call the
attention of the Minister of External Affairs to the following matter of urgent
public importance and request that he may make a statement thereon:

“The plight of Tamilians in Sri Lanka”

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): Sir, I
rise to respond to the House on the Calling Attention notice framed by hon.
Shrimati Sushma Swaraj regarding the plight of Tamilians in Sri Lanka.

Hon. Members would recall that conclusion of the military conflict in
Northern Sri Lanka presented Sri Lanka with an opportunity to heal the wounds
created by decades of protracted conflict, to make a new beginning and to build
a better future for its people.

Government of India had emphasised to the Sri Lankan Government that
the time had indeed come to focus on issues of relief, rehabilitation,
resettlement and reconciliation. We had expressed our readiness to work with
the Government of Sri Lanka in the rehabilitation and reconstruction process of
Northern Sri Lanka and in restoring normalcy.E

In the aftermath of the conflict, the presence of nearly 300,000
Internally Displaced Persons (IDPs) in camps in Northern Sri Lanka posed a
major challenge for the Sr1 Lankan Government. It was crucial that these IDPs
were given immediate humanitarian attention and that urgent steps were taken
to resettle them in their original places of habitation. This would, ultimately,

ensure that a semblance of normalcy was restored to their lives after the
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traumatic experience they had undergone during the conflict. Their welfare was
the first priority.

Our concern on this score was conveyed to the Sri Lankan Government.
We have consistently urged the Government of Sri Lanka to quicken the pace
of rehabilitation and resettlement.

In October this year, a delegation of Parliamentary Members from Tamil
Nadu had visited Sri Lanka to study the rehabilitation and relief work being
undertaken in Northern Sri Lanka. They had visited Jaffna, the IDP camps in
Vavuniya, the Up-country Plantation areas in Central Sri Lanka and met the
IDPs in the camps, witnessed the distribution of the humanitarian relief items
donated by India and held discussions with a cross-section of the leaders of the
Sri Lankan Tamil community and the Indian Origin Tamils. They called on the
President of Sri Lanka, His Excellency Mahinda Rajapaksa.

Subsequent to their visit, it is understood that around 145,000 still
remain in the camps while more than 150,000 have left the camps. Travel
restrictions in Northern Sri Lanka as well as those on the remaining have been
relaxed. The Sri Lankan Government has given assurance that by end-January
2010 all IDPs would be resettled. We continue to work with the Sri Lankan
Government to ensure the resettlement of all IDPs.

India has been actively involved in the critical task of providing
humanitarian relief and assisting in the rehabilitation of the IDPs in the
Northern and Eastern Sri Lanka. 2.5 lakh family packs from Tamil Nadu
consisting of dry rations, clothing, utensils, footwear, etc. have been rushed to
the IDPs since October last year. The 60-member emergency field hospital set
up by India in March operated for six months till September this year and
treated more than 50,000 patients, many of them serious cases requiring
surgery. Two consignments of medical supplies have also been gifted.

After Prime Minister's announcement in June 2009 in the Parliament,
Government set aside an amount Rs. 500 crore for the rehabilitation of the
IDPs and for the welfare of the Tamil people in Sri Lanka. We are committed

to doing more. Our humanitarian effort in Sri Lanka has transitioned from a
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purely relief effort to a broader rehabilitation and reconstruction phase. In order
to facilitate speedy resettlement of IDPs, India is extending much needed de-
mining assistance. Four Indian de-mining teams are currently in Sri Lanka.
After our Parliamentary delegation suggested enhancing Indian assistance in
the field of de-mining, we are sending three more de-mining teams. To ensure
that returning IDPs have a roof over their heads, India has donated 2,600
tonnes of shelter material. Additional 2,600 tonnes of shelter material is being
sent. We will also supply cement to assist the returning IDPs to rebuild the
damaged housing. To address the vulnerable sections of the society emerging
out of a military conflict, especially, war widows, we are undertaking a project
for their rehabilitation as well.E

India has also decided to assist Sri Lanka in reviving agriculture in the
North. To begin with 20,000 agricultural starter packs have been supplied.
Supply of an additional 50,000 packs is in the pipeline. A team led by the
Indian Council of Agricultural Research visited Sri Lanka to work out a
blueprint for our assistance to revive agriculture in Northern Sri Lanka.

Infrastructure is a priority area. The extension of assistance under Lines
of Credit to take up projects in railway infrastructure reconstruction in
Northern Sri Lanka and provision of rolling stock is receiving our attention, as
also construction projects in the North and East of Sri Lanka to rejuvenate the
cultural and social life amongst the people. At the same time, the requirements
of the up-country Indian Origin Tamils are also not lost sight of. Skill
development and capacity building are areas of focus, as also vocational
training and the provision of enhanced educational opportunities.

Government is keen to see the revival of the political process in Sri
Lanka, which will meet the legitimate interests and aspiration of all
communities, including the Tamils and the Muslims, within the framework of a
united Sri Lanka. Revival of such a political process and an inclusive dialogue
would help bring the minority communities into the political mainstream. We
have continued to emphasise to the Sri Lankan Government to put forward a

meaningful devolution package that would go beyond the 13th Amendment.
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We will remain engaged with them through this process of transition and
reform.

Government attaches utmost importance to the rehabilitation and the
reconstruction efforts being undertaken by Sri Lanka in the North. As a close
neighbour, India continues to do whatever it can to assist Sri Lanka at this
crucial turning point in the country's history.

ST FOAT TR : WBIGd, d F3A1 S & gaed Bl 9gd &1 3 AT 2| I ol B
TAR A1 & fbg Fde1 T8 g 9 A HH 98 Gdad A1 [Fepa T80 8, et ad oy

HEIGY, $UY UBd & § I Ued &, # qar gl b AY 79 4 I8 9wy I3
H faR &9 mn? #iddr § afiell & A1 8 W SRR B I 89 Ued 3R g g,
fe $B a7 ga #9 . W U& fagaa g <@l 98 o fid g arer ol

HeIqd, YIS 98 G2 AU AT ST 81 iR e H 99 §U WX o 31 QIR 1 Y
@1 B 99 g ¥ fowmn T o % N U afita WIS Ws @ av% gferdardl g
genell S R8T ATl 9 I Fqg d a1 ded 1 98 qo 9Rmar o1 a1 39D R W et
RAR ST off | a8 HrEar o A1 SR S ANSAT AR AT 7| IR S ARAR HR
TS H gHAbR 8 aF [oT| 916 H ISP AT ARl §s S D (BN A | 39 32T A
W Hololl ST T [JH GHI G A Gt & Y 9gd 99 oGd, 9gd 99 DI
JIEHTIH R B Y HfAaT A1g emﬂl@

RIfH I3 STH! HAAY Igd T9E &l 3 ITd! Hfaal & IR dfdqat a1g | s
IRRVEET S SEdl UBRRe @R 9@d, W dfte W S@e uiiRRe ax
AU | . (@Fer) R Wde B a1d 8 € g, ORI IR Tl I DD HUAT S
SEgC Ad B | 9 FdeT1 & A H 59 91d B G B g, IWH R Y A T8l <

qdhd Al HUAT A9 A | . (FauT)

MR. CHAIRMAN : Please do not disturb the hon. Member who is speaking.
Hon. Member, please sit down.

... (Interruptions)
3t AT WA A (WITAUR) : HIUF Ul & ANl D1 el AfeH<d &1 Dls 6

&I 78 gl .. (eragm)
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ST AT RIS 2 FHIRT Sfl, # TTehT HEI0T ATl | Ueb 95 IR Al a8
wofterft & &l Sorn S e 8l .. (9um)
MR. CHAIRMAN: Please tell your Members also not to intervene. I am there.

... (Interruptions)

MR. CHAIRMAN: Hon. Minister, please sit down.

2 ERA UoH (SEHEEIE Td): WX, 39 AHY T IR-IR ORI Bl Ieoid HRAT TR
g7 ... (xam)
MR. CHAIRMAN: Please do not disturb the hon. Member. Hon. Member,
please continue.
... (Interruptions)

SAH GO @R ¢ FHTaT o, # =gt 6 fae el 9 9o ©, Sa 8 deiedt
¥ Fe 3D G Hl| # o wE B o 5 gaevaw Wt @ wadEar S § fordt
g8 TP dfddl & forde! dfdaal § I8l uedH? g1 aredl o

' A WEeE® i Aled dHg,
3BT Y g fp e wigdl &) e s o aafaa &1 foa 8l wiredn, S9! e
R D! B 2] g3 9 FHY Yg A1 @ [P 3R 3 a1 G S@hR W H Fad H
U B SIS, q1 AP Hel 1 Hel A% AT 7R gl 8| I &7 99 T foan o 6 g9
v w # SRR e | #R eareyr o1 e ot e, #7193 @1 e WY e
Y gAIE < © WA Aieal DI [ AT LHpY0 URATE Bl Al WibR B
3R ST 39 W 89 AN =<l PR T IS 8

FaTaf Sff, # oe AemE § HA SN { $O U YBl dred! gl A1 ISl U I8
g 5 @ oMy 9§ % sfidier # g @ WReR 7 Sid forn, e wifa e o
BT 2| AT T YR qaTed © el I ardli § Hel © b a8 ’rdl IR ARGH ST
BT, gt eifa @t ufhar e i ST it IR & ugel HEl ©

“Government is keen to see the revival of the political process in
Sri Lanka, which will meet the legitimate interests and aspiration
of all communities, including the Tamils and the Muslims, within
the framework of a united Sri Lanka.”

MUY Hel fh IR WRPR I8 50T W4l © (b Meidr § Iomfae ufhar 98rel &t S|
AfhT # U qu AT § f6 R had 281 IBdHR TAN B DI sfash 8 SgHr?
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B 99 1 &1 I ® U @1 A R e 87 BER sl | Wed & Il 3R ARA
RHR & [ 73 J0rg qREoil Dol Y | PIS TAE T8l A1 Iqd a1 (A9 HAT
H D! Al b IR H1H Gra @ Al B TS 3y S gA Fel <, IqH HH H BH
sqT s A1 8T 6 WO Rasl 519 Pleral MY 3R Agws orvel o f7el, a1 Sweie ol
qd FHI? T 9 Rargad e uifdifewrd U9 @ aR 9 YUd qEoil & bls adl I
87 SR BIs dl ST §s Al ISP T TS (Mbell, IqD IR H PO Al bl sl
MO 1 AW O & foran| Horg qasii dierl Y dd o, I8t 72 foran| @ & &9
A b o7 I8 301 @d 2] ST AT Ul U3 HAl off 9 I8 © fh R aRd WRaR
SO Gl 2 A 99 32 D (ol R YA PR I8! & AR YU oll o A rouel 3
firel A1 B 9 aX # T fRan SR 9% i waEl aa gl

T QAT U B bHl ® qR H © e e #3157 sra gae § fhan 2l
JHTIRT ST, 98 D9 T &1 98 Pl dRi drell ofd ©, e afid # Fewdel! el STl
gl mﬁw%lwﬁwﬁﬁaﬁaﬂﬁwa@%wﬁaﬁ%aﬁ?wm
50 EIR Tl MY T| <Ifh MU ¥k ST fhaT - it is understood. Ig FH ST
I feemfes Wi T8 8 WREHR &1 If¥Gd gu TE &1 FHe orar € fF A siersi
Td Ichdl IR IMETRA Bl ¢] ABR T4 F&T & R A1 999 &l § a1 (feaadr &
A1 el © 1 BT AN ol MY 3R fha dART 21 A DR & AFAR 34 1 a1 4
TS I © BT AN FATHRIT DT H 8 W ©, offhd MU 9 Dl DI gl &I Hlg
1 781 fhaml T S Jeordell Sl &, S 3feR 31 aRRRfoal &1 @rg e =181 fsa

[IIRT #EIed, d8 f[ddpd ABTy T8l gl g8 ek Ud ¥ el © iR qars o
TE el ®1 agt ae o T €1 9 AT 6 ke @ ged A % 8 81 98t darfgd 3w
IR BIAR 3MY, Fei 99 BT Pl MR HET gl 3T Id ¢ fb 39 & g
AN H 50 YR 9= & AR 50 BOR d<di H b BOIR d e &, Sl A1 8 b ol Al
Sfl, ¥ ge gg Bl I B Gl gs FARAT €, 39 @ Bl WA B QARY, IAT 39
i § 9 R e Wt o ger T A1 o J9rE & A g1 § T8 aredt 5 agt
IaTE |

JHIT HBIGd, Jo1 | 1983 &1 98 Afel fAas ATe 377dl &, 514 d darHed qiiri
T | H TS B] I8 el AT 6 B AU A I S A § Al A & a8 W gH
T @l A AU WS [ Dl <k Feb | I I <A1 bl ATl H AP BT PR IAD! 3
e & w1 offl ST =8 ) fQar T ol I e off ar @ & oft, Afp
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IAS AN & AH 99 ¢ | PegHoll, SH SR TGRS, I dM b AW W AN A
U AN & AW @ YO Y Al H T8 Aredt {6 98 Bl siedl H Qre’g Syl
ST AR USRI O¥ 8, BN SUU 984 3T dg g1 89 sficiel &I |UYdl &1 TN
&R | B9 q8] Mdhare UAuH Bl IRl T8 BRd ¢ TSI o¥ # Wi Bnl A1 garR s
) wrifa Brft, Afed ST UaeR 89 S99l B 91T BN, AN B R 9fasy g9
SATTY H ST HE dTecl g [P dHacdt Uid Al HRAS BUY SR THAT 0T Bl 3Gl B
9 R WRPR RN B Wl 8, I§ AR ORI Yo7 67

JATART HEIGY, AR ARRT U I8 © [P AU 39 qiferg 9 Y gy ulki
Hed B @ B gl Hddr & AW D TRAT DA JHATG, SRVFART AR FG
IS Sl B T80 8, MR I8 AT Hadl AHerg I d& Iofad gall HI sl ar §
JI-IRA A AT aTell Jofdl Bl AT 39 497 B1 I8l T8l Ionl | I8 qHRT <X AR
HIFET Bt g1 H YA ge dredl g [ 5@ U g ded a8l man @ 99 dad
AR ded Tl T8 TR T? R WR & AR AN O, 99 Sl ® Al 9 df J
T8l DR I YIST < R 31, S i@l qiE B & AN | Afh AU g4 Faprorar
gig BT PN B gl 3T 3 T AoHiadd Soll AR SR & THh Uid db Gifid =g
AR B T FDIVT A B BE A8 of S| FT S Yo BT JURA Y MY i@l B
TEh Fage afaffy deat 9t Ao &1 B HE, S Sl SEl W dgl SN 9@ aR
3G, 3fETSl SR Schell B Heldl WA ST PO YT bR Wl AT qeh 3R Ysi bR ATIDB
Al qa1 9 |

[T ARGy, 39 A1 B AN 9arel a8 ® fb gt o ufaf=afy dea e
IqdH! RAC W 1S TP MY ATGSITh T8l DI ST AT RT B 8, 89 AN S
aqEd 8?7 dE1 A MY, 9 TR THAS 9l 91 W w8 © e 39 Ruie @
AdSTS HRY MR IAD WQ—WQWWWWWWH%WWIE

[HTAT HErGY, # 3fUeh #eAH W WRBGR A AT R ARG g7 gor =medt § fH
3y Are forat Glae g7 e § el § 98 EAT BT AMAY A &l §| AT B
3MREY BT T B, SIE I ST (U BR WAl | AU U gaaqed H I8 1 Pbal ol AU
R e wred) W o A A Rt S € ok arex Rieeht ot gfaumd ger
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SITGI? S &1 ST {6 Q=T B uTQT | SAFATY 3ot Sieidhl @ el 39 dhddl Ydh HaTel
D W © 3R I WAt I A MU Bl @Al § b a8 draw foq erm, R T
il @1 Ol H 8 T A AWM AU TR dle Fapdl, Hifd I faF q31 men & a8
fopvor et fob &, arps Sficiat & affiell &1 qHEm™ B8Rl S Sfidiar & affiel 9sai &l

g a9 H 3 oY 6 § 1 qard Yo @ § sy A afFd H U g e

ol @rgidl-  When will the Tamils detained in the confines of the barbed wires
be released?

MR. CHAIRMAN : Normally, after the Calling Attention Members are not
allowed to ask questions but because of the sensitivity of the issue I am going

to allow a few Members to ask one question each.



04.12.2009 83

" SHRI A. GANESHAMURTHI (ERODE): Mr. Chairman, Sir, I would like to
thank Shrimati Sushma Swaraj, the Deputy Leader of the Principal Opposition
Party for her valiant effort to draw the attention of the Government to the plight
of Sri Lankan Tamils through her Calling Attention. She has expressed her
feelings and sentiments about the pitiable conditions prevailing over there and |
thank her on behalf of the people of Tamil Nadu.

I do no know whether it would be possible for me to confine myself to
just one question. Hon.Minister’s statement is based only on what Sri Lankan
government has to say about the condition of Tamils in Sri Lanka. The
statement is not reflecting the ground realities and the true condition.

Shrimati Sushma Swaraj was referring to a video news footage shown
by a private TV channel. It only proves a point that the genocide by the Sri
Lankan Government is continuing still. The Tamils are greatly agitated about
this. It is nothing but genocide. Ignoring the fact that it is a Tamil struggle, the
Government of India is paying heed only to the Sri Lankan Government
helping them in all possible ways even through military assistance. We witness
today that the terror let loose on the Sri Lankan Tamils who are languishing in
the prison camps as refugees in their own homeland. I would like to know from
the Government whether any concrete step has been taken so far to assess the
real situation prevailing over there.

Shrimati Sushma Swaraj pointed out in her submission about the
delegation that visited that island nation. It has been referred to in the hon.
Minister’s statement also. I would like to know whether any report was
submitted by that group or delegation consisting of MPs from certain parties. If
so, whether the Government of India has acted on it.

I would like to know from the Government as to what comes in between
to refrain from sending an all-party delegation to Sri Lanka on behalf of the
Government of India. I would also like to know from the Government whether

you have monitored the way in which the funds that were apportioned in our
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last Budget and sent to Sri Lanka for the relief and rehabilitation measures
were spent properly or not.

I would like to know whether the Government has taken any step to find
out whether the beneficiaries have got any relief from the package of Rs. 500
crore sent earlier. I would also like to know whether the relief materials sent
from Tamil Nadu have reached the needy Tamils in Sri Lanka.

You are also claiming that Sri Lankan Tamils are sent back from the
camps and are resettled in their traditional habitations. But I would like to point
out that the Sri Lankan Government is now busy in settling Sinhalese people in
the areas that were traditionally the habitations of Tamil people all these years.
I would like to ask of the Indian Government whether it would impress upon
the Sri Lankan Government to put an end to this neo-colonisation of Sinhalese
population in the traditional Tamil-populated areas.

Sri Lankan President has also announced that there will not be any
exclusive Tamil area in Sri Lanka. He has also said that both the Northern and
Eastern Provinces will not remain as different entities. He has said that they
shall be merged. Is it not inimical to the interest of the Tamils? Is it not
affecting their rights and taking away the same in toto?

Tamils are treated like second-rate citizens even today in their own land.
Education and employment opportunities must be available to Tamils on par
with the Sinhalese people. I want to know whether it will be provided to them
as a Constitution measure through an amendment. I would like to urge upon the
Government of India and ask of it whether it would impress upon the Sri
Lankan Government to fulfil its constitutional obligation to accord equal rights
and status to the Tamils there. Through you, Sir, I would like to know from the

hon. Minister about the steps being taken in this direction.
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" SHRI P.R. NATARAJAN (COIMBATORE) : Hon. Chairman, I would like
to thank Mrs. Sushma Swaraj for moving this Calling Attention Motion.
Recently a group of the Members of Parliament went to Sri Lanka. It was like
a group of a political party or an alliance. My hon. Colleague Thiru. Thirumaa
Valavan was the only member in that delegation who wanted to bring to light
what is prevailing there in Sri Lanka. He is writing with photographs in the
media the ground realities available there. We consider then to be facts and the
Tamils tend to see it only that way. Our Government need not hide such details
and ignore facts. We learn that the British Government has imposed sanctions
against Sr1 Lankan Government. Since the UN organizations are also learnt to
be contemplating ban on Sri Lankan Human Rights violations. Government of
India announces that additional financial and military assistance would be
extended to Sri Lanka. I would like to know whether India would put pressure
on Sri Lanka and go for sanctions on the grounds of its violating Human
Rights.

Indian fishermen are attacked almost everyday. There is no mention of
it in the Minister’s Statement. Perhaps, Hon. Minister may need me to make a
special Calling Attention Motion to understand about the Tamil of Indian
origin and Indian Tamils. I do not know whether we need a Calling Attention
Motion to know about the Tamil fishermen is Tamil Nadu.
Fishermen of Tamil Nadu are shot at, looted and also captured and arrested to
languish in the prisons of Sri Lanka. Adequate protection is not given even to
our own Indian fishermen. It is right to point out that there must be a
negotiated political settlement. We must put this right kind of pressure on Sri
Lankan Government. I would like to know through the Chairman whether the
Government would take suitable steps in this regard. I thank all concerned who

have enabled me to speak on this occasion.
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" SHRI THOL THIRUMAAVALAVAN (CHIDAMBARAM): Mr. Chairman,
Sir, I thank you for this opportunity you have provided me to speak on the
plight of Sri Lankan Tamils.

This is a problem pertaining to a national race that has a population of
about 10 crores of people. We must not sideline the issue by way of restricting
to just one or two questions.

I welcome the efforts of the Government to see that Tamils are
rehabilitated in their traditional habitations. This two-page statement of the
Minister can only bolster the Sri Lankan Government. There is no healing
touch to the suffering Tamils. I am sorry to record my disappointment.

Sri Lankan Government gave an assurance to the Government of India
that the internally displaced Tamils would be resettled in their original
traditional habitations. I would like to know whether the Government of India
has asked the Sri Lankan Government about the steps taken so far to resettle
the Tamils in their traditional areas. No concrete measures have been spelt out
in this statement. Sri Lankan Government has again gone back on its words to
say now that the resettlement would be completed by the end of January, 2010.
I would like to know as to how the Government of India allows this and permit
the Sri Lankan Government to go back on its promise without resettling Tamils
within a stipulated time frame. This only emboldens and encourages the Sri
Lankan Government. The sense of urgency on the part of the Government of
India shown to help militarily the Sri Lankan Government is now not shown to
mitigate the sufferings of the Tamils. I would like to know as to why the
Government of India is not concerned about the delay in resettling the Tamils
there and rebuilding the infrastructure. We are dismayed and naturally doubts
arise in our mind.

I was also part of the 10-member delegation consisting of Members of
Parliament that visited Sri Lanka in the month of October. There, we found out
that 11,000 people among the whole lot of refugees kept in captivity were

segregated and taken to an unknown place for meeting out cruelty in the name
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of intensive interrogation. We learnt that they were kept in secret places as
suspected associates of the militants. We wanted to meet them. We took great
effort, but we miserably failed because of the selective negligence on the part
of our own officials. It is only our officers of the Ministry of External Affairs
of our Government that took us around, but prevented us from visiting the
places we wanted to visit. We were not informed about their whereabouts. We
learnt that the aged parents and mother-in-law of Prabakaran were also among
the people who were taken away and kept in secret custody. I urge upon the
Government of India to find out the fate of those 11,000 people. How are they
treated? Where are they kept? What is happening to them? It is a moot
question whether they get food and water and medical care. Through this
august House, I would like to know the efforts being taken on the part of the
Government of India to monitor such a situation where people are ill-treated
and some among them are taken away to be ill-treated further.

I would like to point out here that in the Special Refugees Camp in
Chengleput in Tamil Nadu houses about 50 Sri Lankan Tamil refugees who
have been holed up there for many years without any trial and without being
assigned any reason under the very eyes of the Government of India. They also
must be set free or must be taken to other Refugee Camps to be treated equally
with the other Tamil refugees. This situation continues because of the
directions to this effect by the Government of India. This must change.

At this juncture, I would like to point out another anomaly of our Indian
citizens hailing from Tamil Nadu and Kerala languishing in the Sri Lankan
prisons without any trial for an unspecified period. These people who had been
to Sri Lanka for trade and other related commercial activities were detained on
petty issues like error in visa formalities. These people are not fishermen and
these people are not Sri Lankan Tamils. They are citizens of India who could
have been handed over to the Government of India for any action if they had
violated any of the laws of the land either here or there. More than 10 years and
15 years, about 50 of them are languishing in the prisons of Sri Lanka about

which India has not expressed any concern so far, leave alone taking effective
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action to safeguard the interests of our citizens. I have also written to our
External Affairs Minister Shri S.M. Krishna in this regard. I would like to point
out that no action has been taken as yet to bring them back to India and book
them under our laws, if need be.

No person believing in humanitarianism and humanness can bear with
the inhuman treatment meted out to the Sri Lankan Tamils at the hands of the
Sri Lankan Government. In an area that can hold only about 20,000 to 25,000
people, we find about three lakhs of people have been kept as refugees in their
own homeland. They have been confined there like cattle and piglets in pitiable
sub-human conditions. Human beings have been so confined hurting the
humanitarian sentiments of right thinking people. I urge upon the Government
of India to approach this problem with a humanitarian attitude.

I would like to point out that China is getting closer to Sri Lanka as they
are getting a red carpet welcome to invest in commercial venture in Sri Lanka.
The relations between these two countries are getting warmer. I do not know
how and why the Government of India is forcing itself on the Sri Lankan
Government to go out of the way to help and assist them when it is expected of
the Indian Government to help and assist the Sri Lankan Tamils forced to live
in pitiable conditions now. The Sri Lankan move to build bridges with China
will even hamper the security interests and concern of India. I urge upon the
Government of India to wake up to this reality. I want our Government to have
a re-look at our Foreign Policy in this context. We must show our compassion
to the suffering Tamils. More than 10 lakhs of Sri Lankan Tamils have been
rendered as refugees in several countries world over. There must be an attempt
and effort to create a situation to enable them to come back to their homeland.
The duty of the Government of India is in helping them to resettle in their
homeland. More than the relief and rehabilitation, resettlement must get utmost
priority.

We, the citizens of India, — six to eight crores of Tamils in India — urge
upon the Government of India not to ignore the plight of the Sri Lankan Tamils,

our kith and kin. The same vehemence with which the Government of India
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acts when there is an attack on other Indian citizens in places like Australia,
Fiji and others is not shown in the case of Tamils, the people of Indian origin.
Wherever Tamils are affected, such concern is not being exhibited by India. |
urge upon the Government of India to respect the sentiments of the Tamils of
India, the citizens of India living in the Tamil mainland, in this country.

I urge upon the Government of India to see that a lasting solution is
found through a negotiated political settlement. Both the Northern and Eastern
Provinces of Sri Lanka must form the Tamil homeland there as envisaged in
the Rajiv Gandhi-Jayawardhane Accord.

Finally, expressing my desire to know from the hon. Minister the right

steps that are being taken in this regard, let me conclude.
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SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Mr. Chairman, Sir, thank
you for giving me this opportunity. At the outset I am grateful to Shrimati
Sushma Swaraj for having shown so much concern for the Tamilians
languishing in Sri Lanka.

Sir, I have gone through the entire statement of the hon. Minister. |
would like to quote from the statement, it says:

“The presence of nearly three hundred thousand internally
displaced persons in camps in Northern Sri Lanka pose a major
challenge for the Sri Lankan Government.”

It was not the Tamilians who wanted to go to the camps. It was the Sri Lankan
Government who brought the Tamilians from their homes and kept them in the
camps. So, it was the Sri Lankan Government which wanted to put their own
people within the camps. Therefore, the statement should not have shown any
sympathy to the Government. Throughout the statement the hon. Minister has
stated about re-construction, rehabilitation of people and re-building of Sri
Lanka. I would like to quote the last paragraph. E

“As a close neighbour, India continues to do whatever it can to
assist Sri Lanka at this crucial turning point in the country’s
history.”

Why should you assist Sri Lanka? We want you to assist Sri Lankan Tamils.
Why should you assist that Government which has created many troubles for
its own citizens, the Tamils? They were killing them, as was quoted by
Shrimati Sushma Swaraj. What will the Sr1 Lankan Government do if they are
helped more, if they are given arms? If they are given money, they will use
that money to attack our own Tamils. The Government should do something
for the Sri Lankan Tamils and not for the Sri Lankan Government.

The war is over but the question remains as to what will be the position
of Sri Lankan Tamils in future? Will they be treated on par with the rest of the
Singhalese? Will they be treated as they were treated before the war? This is
the question now. What is the Government of India going to do for a political

settlement, for an honourable living of the Tamils in that island? What is the
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Government going to do for the Tamils who were facing about 25 years of war
and who were made to stay in barbed wire camps for about six months? The
Government should take up counselling for those people who are mentally
affected by the war. They do not know what to do in the future. What is the
Government’s plan for the future of those people, to build confidence in the
minds of the Sri Lankan Tamils there?

The hon. Prime Minister had promised an amount of Rs. 500 crore.
Subsequently, hon. Home Minister had promised another Rs. 500 crore which
has not found a place in the hon. Minister’s statement. Is the Government
going to give another Rs. 500 crore for them or not? These are the questions
which I would like to ask the hon. Minister.

By way of clarification, I think, the House needs a response about the
team which had been sent to Sri Lanka because some of our colleagues have
raised the point about the team sent to Sri Lanka.

The hon. President of Sri Lanka, Shri Rajapaksa had sent invitations to
two leaders of Tamil Nadu. One is for our Party President and the Chief
Minister of Tamil Nadu, Dr. M. Karunanidhi and the other is for the AIAIDMK
General Secretary and former Chief Minister of Tamil Nadu. Our leader
accepted that invitation and, he had sent a team, with the permission of the
Government of India, selecting representatives from the UPA like the Congress,
the VCK and the DMK. Members of Parliament were selected from these three
parties and were sent to Sri Lanka. But I do not know whether the AIADMK
General Secretary had accepted that invitation or not. I do not know why she
had not sent a team representing her. ... (Interruptions) This is not a team
selected by the Speaker of this House or the Government of India. I would like
to have a small explanation about it. We have given a report on whatever we
had seen there. I was part of the team who went to Sri Lanka. Every Member
who had been there took that opportunity only to assess the situation in Sri
Lanka and explain things to our leader. The report was presented to the Prime
Minister even. But the Government should take care of the Sri Lankan Tamils.

It is not just reconstruction or infrastructure that are required there. We need to
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instill confidence in the minds of the Sri Lankan Tamils and I hope the
Government will take steps to do that.

MR. CHAIRMAN: Shri O. S. Manian may speak now.
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"SHRI O.S. MANIAN (MAYILADUTHURALI): Mr. Chairman, Sir, on behalf
of All India Anna Dravida Munnetra Kazhagam, I would like to express my
thanks to Shrimati Sushma Swaraj, the Deputy Leader of BJP in this august
House for her drawing the attention of this House to the plight of Sri Lankan
Tamils. I would like to record my appreciation for her effective submission.

The former Chief of Sri Lankan Armed Forces Gen. Fonseka has stated
in an interview that their military victory over the Tamil militants was not due
to the help they got from either Pakistan or China but because of the support
they got from the Government of India. I would like to point out that our
Government has not issued any denial to this claim. I would like to know from
the Government of India whether it is true. If it is so, then I would like to point
out that the DMK in Tamil Nadu, which is part of this Government at the
Centre, must also take the blame for having supported a regime that killed
about 80,000 Sri Lankan Tamils. I would also like to point out that the Union
Government supported by Shri Karunanidhi, the Chief Minister of Tamil Nadu,
has a supportive role in those killings. I would like to know from the
Government whether they would agree with this reading. The Union
Government has carried out the decision of their Alliance.

In order to study the situation in Sri Lanka, a delegation consisting of all
parties, representatives of journalists and impartial observers ought to have
been sent by now. I would like to know from the Union Government as to why
it did not initiate such an objective move. I would also like to know as to what
was achieved by the delegation that went to Sri Lanka in October last.

Thiru. Thol Thirumaavalavan, a member of that delegation, alone has
expressed deep anguish after witnessing the plight of Tamils there. I would like
to know why others, along with the Government of India, are silent on this.

I would also like to ask the Government of India and its top
functionaries like the Prime Minister, the Home Minister and the Parliamentary

Affairs Minister as to why they are keeping quiet and ignoring the plight of Sri
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Lankan Tamils. Are they not people of Indian origin? I would like to know the
ulterior motive behind this silence.

More than 80,000 Tamils have been killed. More than 10 lakhs of Sri
Lankan Tamils are living abroad in several countries as refugees and as third-
rate citizens and as asylum seekers. More than a lakh of them are living as
refugees in Tamil Nadu. In their own country, about four lakh Sri Lankan
Tamils are living as refugees confined in an open fenced area covered by
barbed wires. This internally displaced people are living in pitiable conditions
suffering worse conditions like cattle. They do not get proper food, shelter and
medical care. They are meted out to cruel treatment. Their traditional
habitations have been encroached upon and taken away from them. They have
lost their properties. I would like to ask of the Government as to why they are
silent about the efforts carried out by the Sri Lankan Government on a war
footing to settle the Sinhalese people in the traditional Tamil-habitated areas.
Even the food supplies we are sending from across the border are not reaching
the needy Tamils. Why this situation is being allowed to go on unabated?

Senior citizens and injured people are not getting proper treatment. Why
and how this situation is being allowed to continue? We also learn that all the
news that comes from Sri Lanka is being censored. Red Cross, NGOs, Human
Rights organizations and even some of the UN body units are not being
allowed to visit those camps. They are denied access even to visit the burial
and cremation sites.

Not only Tamils in Sri Lanka are being targeted, but also the Indian
Tamil fishermen are also attacked by the Sri Lankan Navy day in-day out. The
deadly attacks and the killings are continuing, but still there is no effective
action on the part of the Government of India. I would like to know from the
Government the reason behind the long drawn silence and inaction to protect
the interests of Tamils. I would like to ask the Government of India as to why
they turn a Nelson’s eye and ignore the plight of Tamils when they always go
forward to raise their voice whenever there is some human crisis in other parts

of the world. I would like to know from the Minister as to what concrete action
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is being taken to protect the Tamils from the attacks of Sri Lankan military
might.

My colleague Thiru. T.K.S. Elangovan, who spoke ahead of me, wanted
to know whether our leader and the General Secretary of AIADMK has
accepted the invitation from the Sri Lankan President Shri Mahinda Rajapakse.
I would like to make it very clear that we will not accept an invitation from a
person like Rajapakse who has let loose terror on Tamils and killing them in
large number. If there was an initiative from the Union Government to send a
delegation to that island nation to see for ourselves and to assess the situation

of Tamils there, we would have taken part in that delegation.
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SHRI N.S.V. CHITTHAN (DINDIGUL): Mr. Chairman, thank you. At the
outset I would like to tell that whatever we talk about Tamils in Sri Lanka or
whatever discussions we are having here about them, should be helpful to the
Tamils in Sri Lanka. Our speeches or our arguments should not in any way
mar the future of Tamils. That should be borne in mind by all the political
parties.

I am happy to inform that I was one of the members of the delegation
which was sent by the Government of Tamil Nadu to Sri Lanka. We had
elaborate discussions with various political leaders in Sri Lanka and we also
visited various camps where Tamils have been kept for more than five months.
Really, they are undergoing untold sufferings. Further, we learn and hear the
news that the Sri Lankan Government has started releasing the persons who
were in the camps for more than five months.

In this connection, I want to have two clarifications from our hon.
Minister. While appreciating the action taken by the Government of India in
helping the Tamils in Sri Lanka, may I know from him, after the release of the
Tamils who were in camps, has anybody gone to these respective places?gas
anybody gone to his respective place? Has anybody made any survey regarding
the places, their houses? I would like to know whether their houses are in good
condition or in bad shape. What about their land? They said: “We reclaimed
the land.” Or, s it fit for agriculture? Has anybody made any research? Or, has
any survey been made by the Sri Lankan Government or by the Indian High
Commission people, who had been there? I want to know the details from the
hon. Minister in this regard.

There is another point. The Government of India has announced the
measure to help the Sri Lankan Tamils. It has set apart, as the other hon.
Members have said, a sum of Rs.500 crore for the relief, rehabilitation and
resettlement of the affected Tamil people. I would like to know, through you,
Mr. Chairman, Sir, from our hon. Minister whether any detailed programme or
outlay or survey has been received by the Government of India from the Sri

Lankan Government.
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In this connection, I wish to thank the Government of India that it has
set apart another Rs.500 crore for the rehabilitation of the Sri Lankan Tamils. 1
want to know all the details to my questions from the hon. Minister....
(Interruptions)
SHRI S.M. KRISHNA: Sir, the House has discussed a very important question
which is engaging the attention of a vast majority of the people of this country.

At the outset, let me state that the Government of India is not looking at
this issue as a Tamilians’ issue. It is an issue which concerns the nation. Hence,
our response would be a national response, not a sectarian or provincial
response. To that extent, the hon. Member Shrimati Sushma Swaraj, by raising
this issue, certainly lends credibility to my assessment that it is a national issue.

She has quoted the national poet Subramanya Bharati. We, in the
southern part of India, have drawn inspiration from the writings of poet
Subramanya Bharati, not necessarily the people of Tamil Nadu but the whole
of the southern provinces, the northern provinces and the whole of India have
drawn inspiration.
SHRIMATI SUSHMA SWARAI : It is so because he is a national poet.
SHRI S.M. KRISHNA: Subramanya Bharati is a national poet of eminence....
(Interruptions) So, when we quote Subramanya Bharati, the quote should only
be to further integrate the nation as one entity and that is the Indian entity....
(Interruptions) To that extent, Shrimati Sushma Swaraj has served a very
important purpose in quoting the poet Subramanya Bharati.
SHRIMATI SUSHMA SWARAJ : Thank you.
SHRI S.M. KRISHNA: Sir, cutting across party lines, all of us are concerned
about the plight of our Tamil brothers and sisters in Sri Lanka. Things are not
all that well in the Sri Lankan Tamilian camps. We have been engaging the
Government of Sri Lanka time and again to know for ourselves as to the
various measures that they have taken to resettle the displaced persons of the
Tamil-speaking Sri Lankan citizens.E

Right from day one, we have been given assurance by the Sri Lankan

Government that within 180 days, those three lakh people who are in the camps
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would be sent back to their villages and to their hamlets. We are still hopeful
that they would be able to complete that mission of rehabilitating three lakh
people within that time frame of 180 days. But I know that it is a very difficult
proposition. There are so many things which are involved. As a result of that,
with the best of intentions, the Government of Sri Lanka might not be in a
position to live through that promise of 180 days. But the larger question is that,
if not within 180 days, they will have to be rehabilitated and we cannot expect
that our Tamilian brothers in Sri Lanka will remain in camps for a long time.
We are depending upon the Government of Sri Lanka to do the rehabilitation.

We know that Sri Lanka has gone through a very troubled two-and-a-
half decades of internal strife, civil war, conflict and bloodshed, which was not
only confined to Sri Lankan borders, but flew out of Sri Lanka also. We lose
one of the most promising leaders of our country Shri Rajiv Gandhi because of
this problem. So, I share the anguish and the agony that many Members have
felt about what is happening in Sri Lanka.

The Sri Lankan Government has said that they are making efforts to
bring about reconciliation. The reconciliation is something which the
Government of India has always been insisting upon the Government of Sri
Lanka. We want the Sri Lankan Government to take proactive and positive
steps to bring about a political settlement with the Tamil minorities in Sri
Lanka. Now that they have been able to win the war within, I think the victor
must be magnanimous, he must be just and the weak will have to be protected.
This is the line that we are taking with the Sri Lankan Government.

Sir, a number of issues like the 13" Amendment are there. The
Government of India wants the Sri Lankan Government to go beyond the 13"
Amendment. They should look in terms of the 13" Amendment plus, in order
to bring about a rapprochement between the Sri Lankan Tamils and the
Government in Sri Lanka. It would be in their interest and it would bring them

permanent peace, tranquillity, trust and understanding.
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15.00 hrs.E

Eri Elangovan mentioned about confidence building measures. I think,
that is what needs to be done in Sri Lanka today. Shrimati Swaraj mentioned
about the pitiable conditions of the camps.

Well, the hon. Member from DMK has clarified how some of the MPs
did go to Sri Lanka. It was not at the Government of India’s initiative. It was
surely the initiative that was taken by the hon. Chief Minister of Tamil Nadu,
the eldest statesman of the country, Shri Kalignar Karunanidhi. That has
served a useful purpose.

Even though, President of Sri Lanka wrote to the Chief Minister of
Tamil Nadu to invite him to come there, in his wisdom he sent a delegation
consisting of some Members of Parliament and others and it has served a useful
purpose, in the sense, they are able to appreciate or understand and then convey
to many of us who do not know what the life in the camps is like. Based on
their recommendations, we will further take up with the Sri Lankan
Government how life in the camps could be further improved, but at the same
time, insisting on Sri Lanka that all of them, all the 300,000 people who are in
the camps should be sent back to where they belong in their own country. I
think, that is underlining principle we are adopting.

Mr. Ganesh Murthy, hon. Member, mentioned about equal rights. Yes,
we cannot comprehend a situation where Tamil speaking people become
second class citizens in Sri Lanka. There has to be equal rights, there has to be
equal citizens of that country and they should participate in the mainstream of
activities in that country.

Mr. Natarajan mentioned about human rights. Yes, we have heard about
human rights violations. Whenever we hear of such reports, we immediately
bring it to the notice of the Sri Lankan Government.

Shrimati Sushma Swaraj mentioned about a visual where a boy was
being shown tortured. I think, it has come to my notice also. We have verified
from our own sources. Our sources say that it was a case of police excesses.

There was nothing to do about ethnic factors.
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SMAH GO TR ¢ QUMD BT A1 g1 T8l Del S fb Rgell o PR w8, T At
g aTel ) 2§, gferg saret TR 21 AT gw W 8 dEl 6 gfers arel onfedl 9 AR
& I I8 Yo TQIREI &1 &9 © A1 394 $al 7 Hel ARDR B gAdleddic 3 Sl &l
SafeTy I8 SATeT TR 8 S g

SHRI S.M. KRISHNA: A mention was made by one hon. Member that the

Finance Minister had gone to Sri Lanka and whether he was able to talk about
this. I think, it was Sushma Ji. The Finance Minister had gone there to deliver
an endowment lecture, just like a couple of years back, the present hon. Home
Minister was also invited to make that endowment speech.

Naturally, when the Finance Minister met President Rajapaksha, he did
take up the question of Sri Lankan Tamils. We have brought to the notice of the
Sri Lankan President whatever we have heard from our own sources, from our
Members of Parliament and from various political parties; and this has been
duly conveyed to them. E

With reference to question of grants, how these Rs. 500 crore are being
spent, I think there is a mechanism which we have put in place where there is
monitoring of whatever expenditures or whatever grants that we have given or
we intend to give to Sri Lanka are being accounted for. Then we are also using
international agencies like the United Nations Commissioner for Refugees. It
is one of the sources whom we depend upon for monitoring the developments
there in that country.

A mention was made about fishermen’s problems. 1 think we are
concerned about the fishermen’s problems. There was an understanding about
the fishermen’s question in Katchatheevu in 2008 October. We have stood by
that agreement of 2008. The facts bear out that there has been a steep reduction
in terms of seizure of boats and the arrest of our fishermen willy-nilly crossing
the Indian maritime territorial waters. While in 2008, 334 boats were seized
and 1456 of our fishermen were apprehended by Sri Lankan Government; in
20009 till the end of November, we have had only 31 boats and 124 fishermen

apprehended. Witnessing this sharp decrease, we have continued to emphasize


Ravinder Singh
Ctd by o2


04.12.2009 101

to the Sri Lankan Government the need to scrupulously adhere to the October
2008 understanding between our two Governments.

Earlier I submitted that we have insisted on Sri Lankan Government for
full implementation of the 13"™ Amendment and the Sri Lankan Government
has promised to do exactly that, though they have certain reservations. But we
have also urged them to go beyond the 13" Amendment and undertake a
credible devolution of powers.

An allegation was made that Government had actively collided with the
Government of Sri Lanka against the Tamil community. Well, all our efforts
are directed exactly to support and defend our Tamil brothers and sisters in Sri
Lanka. I am sure that we respect Sri Lanka as a sovereign country and we have
cordial relations with Sri Lanka. This relationship dates back to times
immemorial. As one of the hon. Members put it, we have civilizational links
with Sri Lanka. We have traditional links with Sri Lanka. It is the intention of
the Government of India to continue and further strengthen those links between
Sri Lanka and India. I am sure the Sr1 Lankan Government, when it deals with
other powers — we are not concerned — our relationship with Sri Lanka is
between two sovereign countries on a bilateral basis. They understand our
sensitivities; they understand our concerns of our own security, because our
security and Sri Lankan security at some point they merge.E

Hence, in whatever the Sri Lankan Government does, I am sure that they
will bear in mind the sensitivities of the concerns of the Indian Government
and the Indian nation.

Sir, I think, I have made an honest attempt to meet very many points but
if there are some points on which I have not been able to respond, I will
certainly go through the various suggestions that the hon. Members have made
from various sides and then I will certainly be able to respond to them in the

days to come.
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MR. CHAIRMAN : Now, we go to item no. 20.
... (Interruptions)
MR. CHAIRMAN: Nothing should go on record.
(Interruptions) ..."
MR. CHAIRMAN: The hon. Minister has already responded. Please sit down.
Now, we go to item no. 20.

... (Interruptions)

sftacdlt quan @RI @ "Eley § dad Ay w3 St A U A qodr wredl g |
.. (crgem) uE sfRgfea Hgwr TR d St 1 AT AT BB St B1 ATl AfhT 8F w4
STy 370+ 31T fRIT <@ 3 1T R G¥hR g9d folv ddeona afaf~fd dea dorfi?
I § ugel Al YOl o1 3R 3@ SR YO & §l... (raum)

SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Sir, I want to seek one

clarification. ... (Interruptions)
MR. CHAIRMAN: It is not a debate. Please sit down. She was the mover of
this Calling Attention. That is why, I have allowed her to seek a clarification.

... (Interruptions)
SHRIMATI SUSHMA SWARAJ (VIDISHA): Will the Government of India
send another delegation comprising of Members of Parliament from all the
parties? ... (Interruptions)
SHRI S.M. KRISHNA: Sir, the hon. Member has made in her speech earlier
also about sending an all-party delegation to Sri Lanka. Let me say that we
will certainly consider this. ... (Interruptions)

(Placed in Library, See No. LT 1043/15/09)

MR. CHAIRMAN: Now, we shall take up item no. 20.

... (Interruptions)

MR. CHAIRMAN: Nothing will go on record.

(Interruptions) ... "

* Not recorded
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15.12 hrs.

REPRESENTATION OF THE PEOPLE (AMENDMENT) BILL, 2009 - contd.
SHRI PRABODH PANDA (MIDNAPORE): Sir, the other day during the
discussion on the Representation of the People (Amendment) Bill, 2009, I have
raised some points. I have to say two or three more points, and I think, the hon.

Minister will respond to them.

15.13 hrs.
(Shrimati Sumitra Mahajan in the Chair)

Firstly, we are talking about criminalization of politics. It goes without
saying that the muscle power and the money power vitiate the political
situation, the democratic atmosphere and the electoral process as well of our
country. It is needless to say that. But what would be the proper measure to
arrest them? 1 refer to the recommendations made by the Indrajit Gupta
Committee earlier. I do not want to go into the details of the recommendations
but I would like to mention only two points in regard to those
recommendations.

Firstly, ban on donation by government companies for political purposes
should continue. The question as to whether there should be any ban on
donations by other companies and corporate bodies for political purposes may
be decided. My opinion is that it should be banned.

Secondly, the Committee made a very important suggestion to create a
separate Election Fund, a corpus, for the purpose of election expenses.
ding does not mean providing cash but providing in kind. I think,
necessary legislation will come in this august House, at least, for finance and
discipline so far as the electoral process is concerned.

My next point is that election is a part of our democratic polity. We
witness elections every year, be it elections of the Lok Sabha, be it elections of
the Vidhan Sabhas, be it elections of Panchayats, be it elections of
Municipalities, or be it bye-elections. So, we are facing elections in one part or

the other every year. And during elections what happens is that there is an
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embargo, which is imposed. Due to that embargo, developmental work in that
area gets affected. Therefore, I would request that this point should be taken
into consideration so that the developmental work does not get hampered. Our
developmental process should go on.

My next point is with regard to observers. There should be code and
conduct of the observers. There are allegations against these observers. Such
allegations come from different places that observers go to the different parts
of our country and they are behaving party cadres, they behave like loyal to
certain political force. Therefore, a concrete code of conduct should be there
so that the observers behave in an impartial manner and no political force or
political combination get benefit out of it.

I am concluding by saying that I do support the Representation of the
People (Amendment) Bill and I hope that the Minister will come forward with
a proper timeframe by which he would bring out comprehensive electoral

reforms so that we are all benefited.
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M A W At (femR): w9Eid #eledn, UM g3 dle dfafiE ([ene)
ffafa¥, 2009 & gAY WeNGH WR B & URFl H AR o &I R &, sws foay #
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&, 97 W A Arele Fene yRgd fhar S|
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21 IR 3MMYSD AW F WHR I XY 8 f6 o W 9919 8, 9 99 g 9 IR SR
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2 T YT AT (SR Yo facent):  HABIQA, § SMUBI gad W gAAIE bRl g b A0
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% 8, 99 gl § B #EN AT /A WR @ Y . (AgET)
[UTAfY HEGAT ¢ 37T TS Q1 AU a1 [T BN, Tel A1 15 | MY AT WV HEIE Bl |

39 urgde Ted IoHg &1 9|y 8 T 2|

st ST YT IATl: HIT IE Ll B Gbal b Ugde A faeHg B IR a9 B &7 Uga

Y U BT <& Bl
MADAM CHAIRMAN: You will continue next time.

Now, we take Private Members’ Business.
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15.30 hrs.

MOTION RE: FIRST AND SECOND REPORTS OF
COMMITTEE ON PRIVATE MEMBERS’ BILLS AND RESOLUTIONS

SHRI PRABODH PANDA (MIDNAPORE): I beg to move the following:-

“That this House do agree with the First Report of the Committee
on Private Members’ Bills and Resolutions presented to the
House on 25 November, 2009, subject to modification that para 6
and sub-para (ii1) of para 7 of recommendations thereof, relating
to allocation of time to Resolutions, be omitted and also agree
with the Second Report of the Committee presented to the House
on 2 December, 2009.”

MADAM CHAIRMAN: The question is :

“That this House do agree with the First Report of the Committee
on Private Members’ Bills and Resolutions presented to the
House on 25 November, 2009, subject to modification that para 6
and sub-para (ii1) of para 7 of recommendations thereof, relating
to allocation of time to Resolutions, be omitted and also agree
with the Second Report of the Committee presented to the House
on 2 December, 2009.”
The motion was adopted.

15.32 hrs.
PRIVATE MEMBERS' BILLS -INTRODUCED

(i) CONSTITUTION (AMENDMENT) BILL, 2009*
(Amendment of article 275)

SHRI BAIJAYANT PANDA (KENDRAPARA): I beg to move for leave to
introduce a Bill further to amend the Constitution of India.
MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”
The motion was adopted.

SHRI BAIJAYANT PANDA : I introduce** the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 04.12.2009
** Introduced with the Recommendation of the President
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15.32 hrs.

(ii) ILLEGAL IMMIGRANTS AND OVERSTAYING FOREIGN
NATIONALS
(IDENTIFICATION AND DEPORTATION) BILL, 2009°

SHRI BAIJAYANT PANDA (KENDRAPARA): Madam, I beg to move for
leave to introduce a Bill to provide for identification of illegal immigrants and
those foreign nationals who are overstaying in the country or have gone
missing after the expiry of their visas and for their deportation to the countries
of their origin and for matters connected therewith or incidental thereto.
MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for
identification of illegal immigrants and those foreign nationals
who are overstaying in the country or have gone missing after the
expiry of their visas and for their deportation to the countries of
their origin and for matters connected therewith or incidental
thereto.”

The motion was adopted.

SHRI BAIJAYANT PANDA : I introduce the Bill.

15.33 hrs.

(iii) PROMOTION OF TWO CHILD NORM BILL, 2009*
SHRI BAIJAYANT PANDA (KENDRAPARA): Madam, I beg to move for
leave to introduce a Bill to provide for the promotion of two child norm to
control population through incentives and for matters connected therewith or
incidental thereto.
MADAM CHAIRMAN: The question is :

“That leave be granted to introduce a Bill to provide for the
promotion of two child norm to control population through
incentives and for matters connected therewith or incidental
thereto.”

The motion was adopted.

SHRI BAIJAYANT PANDA : I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-1I, Section-2 dated 04.12.2009
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(iv) CONSTITUTION (AMENDMENT) BILL, 2009"
(Insertion of new article 16A)

SHRI BASU DEB ACHARIA (BANKURA): Madam, I beg to move for leave
to introduce a Bill further to amend the Constitution of India.
MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI BASU DEB ACHARIA : I introduce the Bill.

15.34 hrs.

(iv) SPECIAL IRRIGATION DEVELOPMENT FUND
(For Forest Areas) Bill, 2009*

2 TR 7. IER (TFR): A TG BT g (b a7 el H Ryarg giaemsi & faer &
for favy R faera ([ &) R &9 iR S99 99dd Qs &1 SugYy hed drel
faeraes &1 QR &R @I ARy & S|
MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for the
setting up of a Special Irrigation Development Fund for the
development of irrigation facilities in the forest areas and for
matters connected therewith.”

The motion was adopted.
o TR T, IER ¢ H fIdwe Renfid s gl

MADAM CHAIRMAN: Prof. Ramshankar — not present.E
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15.34Y; hrs.
(vi) COMPULSORY VOTING BILL, 2009*

SHRIMATI SUPRIYA SULE (BARAMATI): Madam, I beg to move for leave
to introduce a Bill to provide for compulsory voting by the electorate in the
country and for matters connected therewith.

MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for
compulsory voting by the electorate in the country and for
matters connected therewith.”

The motion was adopted.

SHRIMATI SUPRIYA SULE : Madam, I introduce the Bill.

15.35 hrs.

(vii) SCHEDULED TRIBES AND OTHER TRADITIONAL FOREST
DWELLERS (RECOGNITION OF FOREST RIGHTYS)
AMENDMENT BILL, 2009*

(Amendment of sections 2 and 6)

SHRI ANANT KUMAR HEGDE (UTTAR KANNADA): Madam, I beg to
move for leave to introduce a Bill to amend the Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006.
MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to amend the Scheduled
Tribes and Other Traditional Forest Dwellers (Recognition of
Forest Rights) Act, 2006.”

The motion was adopted.

SHRI ANANT KUMAR HEGDE : Madam, I introduce the Bill.
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15.35% hrs.
(viii) CONSTITUTION (AMENDMENT) BILL, 2009"
(Amendment of Seventh Schedule)

SHRI ANANT KUMAR HEGDE (UTTAR KANNADA): Madam, I beg to
move for leave to introduce a Bill further to amend the Constitution of India.
MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI ANANT KUMAR HEGDE : Madam, I introduce the Bill.

15.36 hrs.

(ix) BASIC AND PRIMARY EDUCATION (COMPULSORY
TEACHING IN MOTHER TONGUE) BILL, 2009*

2 3 Tt Aea (Ma): FHUT HEQAT, H IR HRAT g 6 gedl Bl gl &R
weIfes e ger dR H o9l e dReisll gRT AIGWM & Sffard WA 3R SS9
HAd qe S ATYRID AT BT UG DR a1l [A8D BT gRWUd B Bl AT
< S|

MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for the
compulsory use of mother tongue in imparting basic and primary
education to children in all educational institutions and for
matters connected therewith and incidental thereto.”

The motion was adopted.

S S T ATed : QU HeeA, H fAggs qroReiua™* arar gl
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15.36 % hrs.

(x)  PROVISION OF COMMUNICATION FACILITIES IN EVERY
VILLAGE BILL, 2009°

st 3w Ared (Mae): [HUlT HElGdl, § W@ Rl g b 9w & |l Wil
H Cll®IA 3R S AT dR B &1 Gaamsil dor IR ddad f[Ari &1 Iuey d arel
e &1 qRefid B B gAfd & S|
MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for the
facilities of telephone and post and telegraph office in all the
villages of the country and for matters connected therewith.”

The motion was adopted.

S S YT ATed : UG FRIedl, § [Aggs qRoReiia & gl

15.37 hrs.

(xi) CONSTITUTION (AMENDMENT) BILL, 2009*
(Amendment of the Eight Schedule)

2t 3 webrer Area (Mae): FHIUf FEed, § udd Bl § f uRa @ dfdge | ok
HeNGT B dTel fA8™ed BT G B Bl JFAfT & S|
MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

S S YHTY ATed @ GHING FRIEAT, § [Agge qReRRiia HRan gl
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15.37Y hrs.
(xii) SPECIAL FINANCIAL ASSISTANCE TO THE STATE OF
BIHAR BILL, 2009*

2 3 yeprer Ared (Atar): quTala Heredn, § URTE BRan g b srggfa S,
I SISl 3R 31 fUes @il & AN ® B0l DI 9@al < & JATSE el
s AATEAl & e, fa|ed SR WEa ST & oy faer wrog &1 faen foxia
HERIAT D1 IUdY B dTel [I8qeh Bl G R B AT & S|

MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for special
financial assistance to the State of Bihar for the purpose of
promoting the welfare of Scheduled Castes, Scheduled Tribes and
Other Backward Sections of people and for the development,
exploitation and proper utilization of its resources.”

The motion was adopted.

S S BT ATEd ¢ UG HRIed], § [Aegs qRoeeita** o gl

15.38 hrs.

(xiii) PREVENTION OF INSULTS TO NATIONAL HONOUR
(AMENDMENT) BILL, 2009*
(Insertion of new section 4)

SHRI JAI PRAKASH AGARWAL (NORTH EAST DELHI): Madam, I beg to
move for leave to introduce a Bill further to amend the Prevention of Insults to
National Honour Act, 1971.

MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill further to amend the
Prevention of Insults to National Honour Act, 1971.”

The motion was adopted.

SHRI JAI PRAKASH AGARWAL : Madam, I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 04.12.09
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15.39 hrs.
(xiv) YOUTH WELFARE BILL, 2009"

SHRI JAI PRAKASH AGARWAL (NORTH EAST DELHI): Madam, I beg to
move for leave to introduce a Bill to provide for a comprehensive policy for the
development of the youth in the country.
MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for a
comprehensive policy for the development of the youth in the
country.”

The motion was adopted.

SHRI JAI PRAKASH AGARWAL : Madam, I introduce the Bill.

=]

15.40 hrs.

ERADICATION OF UNEMPLOYMENT BILL, 2009*
SHRI JAT PRAKASH AGARWAL (NORTH EAST DELHI): Madam, I beg to
move for leave to introduce a Bill to provide a scheme for eradication of
unemployment from the country.
MADAM CHAIRMAN : The question is:

“That leave be granted to introduce a Bill to provide a scheme for
eradication of unemployment from the country.”
The motion was adopted.

SHRI JAI PRAKASH AGARWAL : Madam, I introduce** the Bill.
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15.40% hrs.

(xvi) ELECTRICITY (COMPULSORY SUPPLY TO KATRAS AND
DENSELY POPULATED AREAS) BILL, 2009"
SHRI JAI PRAKASH AGARWAL (NORTH EAST DELHI): Madam, I beg to
move for leave to introduce a Bill to provide for compulsory supply of
electricity to Katras and densely populated areas located in the metropolitan
and other major cities of the country and for matters connected therewith.
MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for
compulsory supply of electricity to Katras and densely populated
areas located in the metropolitan and other major cities of the
country and for matters connected therewith.”

The motion was adopted.

SHRI JAI PRAKASH AGARWAL : Madam, I introduce the Bill.

15.41 hrs.

(xvii) INSURANCE AGENTS WELFARE BILL, 2009*
SHRI BASU DEB ACHARIA (BANKURA): Madam, I beg to move for leave
to introduce a Bill to make provisions for the welfare of insurance agents and
for matters connected therewith or incidental thereto.
MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to make provisions for
the welfare of insurance agents and for matters connected
therewith or incidental thereto.”

The motion was adopted.

SHRI BASU DEB ACHARIA : Madam, I introduce** the Bill.
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15.41Y hrs.

(xviii) SPECIAL FINANCIAL ASSISTANCE TO THE STATE OF
JHARKHAND BILL, 2009*
SHRI INDER SINGH NAMDHARI (CHATRA): Madam, I beg to move for

leave to introduce a Bill to provide for special financial assistance to the State
of Jharkhand for the purpose of promoting the welfare of Scheduled Castes,
Scheduled Tribes and Other Backward Sections of people and for the
development, exploitation and proper utilization of its resources.

MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for special
financial assistance to the State of Jharkhand for the purpose of
promoting the welfare of Scheduled Castes, Scheduled Tribes and
Other backward Sections of people and for the development,
exploitation and proper utilization of its resources.”

The motion was adopted.

SHRI INDER SINGH NAMDHARI : Madam, I introduce** the Bill.

15.42 hrs.

(xix) FOREST (CONSERVATION) AMENDMENT BILL, 2009"
(Insertion of new sections 3C and 3D)

3 AU WERTS (TgArer): H WK BRal § [ aq (WReron) SiffRE, 1980 H SR
HeNGT B dTel FA8D BT qRRIUT HA DI 3rgafed & Sl
MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill further to amend the
Forest (Conservation) Act, 1980.”
The motion was adopted.

£ qAUT TER ¢ A fAguh qRRRfUa B gl
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15.42% h rs.
(xx) CONSTITUTION (AMENDMENT) BILL, 2009*
(Insertion of new Article 371J)

SHRI INDER SINGH NAMDHARI (CHATRA): Madam, I beg to move for
leave to introduce a Bill further to amend the Constitution of India.
MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”
The motion was adopted.

SHRI INDER SINGH NAMDHARI : Madam, I introduce the Bill.

15.43 hrs.
(xxi) PAYMENT OF GRATUITY (AMENDMENT) BILL, 2009*
(Amendment of section 4)
SHRI P.T. THOMAS (IDUKKI): Madam, I beg to move for leave to introduce
a Bill further to amend the Payment of Gratuity Act, 1972.
MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill further to amend the
Payment of Gratuity Act, 1972.”
The motion was adopted.

SHRI P.T. THOMAS : Madam, I introduce the Bill.

15.43% hrs.

RAINWATER (COMPULSORY HARVESTING) BILL, 2009*
SHRI ARJUN RAM MEGHWAL (BIKANER): Madam, I beg to move for
leave to introduce a Bill to provide for compulsory harvesting of rainwater by
every household, business establishment and Government building, in order to
ensure availability of water and for matters connected therewith or incidental
thereto.

MADAM CHAIRMAN: The question is:
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“That leave be granted to introduce a Bill to provide for
compulsory harvesting of rainwater by every household, business
establishment and Government building, in order to ensure
availability of water and for matters connected therewith or
incidental thereto.”

The motion was adopted.

SHRI ARJUN RAM MEGHWAL : Madam, I introduce the Bill.
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15.44 hrs.

(xxiii) SPECIAL FINANCIAL ASSISTANCE TO THE STATE OF
RAJASTHAN BILL, 2009°

SHRI ARJUN RAM MEGHWAL (BIKANER): Madam, I beg to move for
leave to introduce a Bill to provide for special financial assistance to the State
of Rajasthan for the purpose of promoting the welfare of Scheduled Castes,
Scheduled Tribes and Other Backward Sections of people and for the
development, exploitation and proper utilization of its resources.

MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for special
financial assistance to the State of Rajasthan for the purpose of
promoting the welfare of Scheduled Castes, Scheduled Tribes and
Other Backward Sections of people and for the development,
exploitation and proper utilization of its resources.”

The motion was adopted.

SHRI ARJUN RAM MEGHWAL : Madam, I introduce** the Bill.E

15.45 hrs.
(xxiv) INTEGRATED CHILD DEVELOPMENT SERVICES
(REGULARISATION) BILL, 2009*

SHRI ARJUN RAM MEGHWAL (BIKANER): Madam, I beg to move for
leave to introduce a Bill to provide for regularization and universalisation of
Integrated Child Development Services in the country and for matters
connected therewith or incidental thereto.

MADAM CHAIRMAN : The question is:

“That leave be granted to introduce a Bill to provide for
regularization and universalisation of Integrated Child
Development Services in the country and for matters connected
therewith or incidental thereto.”

The motion was adopted.

SHRI ARJUN RAM MEGHWAL (BIKANER): I introduce** the Bill.
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15.45% hrs.

(xxv) DOMESTIC WORKERS (CONDITIONS OF SERVICE) BILL, 2009*
SHRI ARJUN RAM MEGHWAL (BIKANER): I beg to move for leave to
introduce a Bill to provide for the fixation of wages of domestic workers and
for the improvement of their working conditions and for matters connected
therewith.

MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for the
fixation of wages of domestic workers and for the improvement
of their working conditions and for matters connected therewith.”

The motion was adopted.

SHRI ARJUN RAM MEGHWAL : I introduce** the Bill.

MADAM CHAIRMAN: Item Nos. 48 and 49. Shri Yogi Adityanath. — Not
present.

15.46 hrs.
(xxvi) CONSTITUTION (AMENDMENT) BILL, 2009"
Insertion of New Articles 275A and 371J)

PROF. RANJAN PRASAD YADAV (PATALIPUTRA): I beg to move for
leave

to introduce a Bill further to amend the Constitution of India.

MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

PROF. RANJAN PRASAD YADAYV : I introduce** the Bill.

" Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 04.12.09
** Introduced with the recommendation of the President



04.12.2009 123

15.47 hrs.

(xxvii) CHILD WELFARE BILL, 2009*
SHRI ADHIR CHOWDHURY (BAHARAMPUR): I beg to move for leave to
introduce a Bill to provide for the welfare of children and for matters connected
therewith.
MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for the
welfare of children and for matters connected therewith.”

The motion was adopted.

SHRI ADHIR CHOWDHURY : I introduce the Bill.

15.47% hrs.
(xxviii) ABOLITION OF DEALTH PENALTY TO WOMEN,
CHILDREN AND INDIGENT PERSONS BILL, 2009*
SHRI ADHIR CHOWDHURY (BAHARAMPUR): I beg to move for leave to
introduce a Bill to abolish death penalty to women, children and indigent
persons.
MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to abolish death penalty
to women, children and indigent persons.”
The motion was adopted.

SHRI ADHIR CHOWDHURY : I introduce the Bill.

15.48 hrs.

(xxix) POOR AND DESTITUTE AGRICULTURAL WORKERS AND
ARTISANS (WELFARE) BILL, 2009*

2 dors FAR (FIewat): HeQdl, # UG DA § b TR 3R FRIBRT o it H e
el U 3T PV HHBRI 3R BRI @ oIy T UTEDHROT & AT H Hedrol Sl ol
g 3Fd W fereRiar & Al A Ui @ I, Jerave UvH, i e,
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A HHBRI MR DRI b oy T iR Rigepar Glagmsti & fu te bearor By ot
I 3R BM B Tl & [AFIHT qoAT IW WEA @Al S0 NS [qwai a1
YUY B ATl [A8Ah BT GRRAMYT B B SFAR & S|

MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for welfare
measures for the poor and destitute and such other agricultural
workers and artisans living in villages through an Authority and
establishment of a Welfare Fund for payment of compensation in
cases of death or permanent disability, old-age pension, medical
assistance, maternity and créche facilities for the women workers
and artisans and for regulating the conditions of work and for
matters connected therewith or incidental thereto.”

The motion was adopted.

AN dors PR : FAeew, § e gRenfia o gl

15.49 hrs.

(xxx) CONSTITUTION (AMENDMENT) BILL, 2009”
(AMENDMENT OF ARTICLE 48)

N dors PR (FHrewt): HeQdl, H UGG BRal g b ARG © Al H SR Henes
DR dlel fAdaeh D1 YRR B B A <1 Y|
MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

2 ot UK : Heedl, # fag9ue qRRefia e gl
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15.50 hrs.

(xxxi) STREET CHILDREN (REHABILITATION AND WELFARE)
BILL, 2009 *

M dors FAR (Do) AEGd, # g Bl g [ ST FREEE qiedl, S gl
far, fremafy 9, S0 wiforsr o, Uk & W X B IR A GSH B HINTT AT
AESMS M W HRAG @A SHaT-I109 R ©, D (oY FH 3R I WDBRI gRT
3R S Sfed <-v, Ao, e, arawiye qRE e SR a9 SO dhad A
I ATNATS ISl b1 Iuey B a1l 48T Bl RRAMUT A B JFAN & S|
MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for the
rehabilitation and welfare measures to be undertaken by the
Union and the State Governments for the street children who
subsist on rag picking, begging, shoe polishing, working as
potters or performing acrobatics at road crossings or public places
and for their rehabilitation by taking their custody and providing
them due care, protection, education, vocational training and for
matters connected therewith or incidental thereto.”

The motion was adopted.
AN dors PR : FAeew], § e grenfia o gl
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15.51 hrs.

UNDERDEVELOPED AND BACKWARD AREAS AND REGIONS
(SPECIAL PROVISIONS FOR ACCELERATED DEVELOPMENT)
BILL, 2009 — Contd.

MR. CHAIRMAN : Now, we shall take up item No.56.

I have to inform the hon. Members that on the last occasion, on
31.07.2009, before the House was adjourned, the hon. Minister, Shri V.
Narayanasamy had started his speech by way of intervention in the debate on
the Bill. After the speech of the hon. Minister, hon. Member in-charge has to
exercise high reply to reply. Out of 4 hours 30 minutes allotted for discussion
of the Bill, 4 hours 27 minutes have already been taken. Thus, almost
exhausting the time allotted for discussion. We may extend the time for
discussion of the Bill till Member in-charge exercise his right to reply. I hope
the House agrees to it.

SEVERAL HON. MEMBERS: Yes, Madam.

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI V. NARAYANASAMY): Thank you for giving me this
opportunity to reply to the very important debate. More than 15 hon. Members
participated in the discussion including the hon. Member from Orissa, Shri
Baijayant Panda, who moved the Bill — The Underdeveloped and Backward
Areas and Regions (Special Provisions for Accelerated Development Bill, 2009.

It i1s a very important subject. The hon. Member and we are also very
much concerned about the backward region in the country. It is about the
facilities to be provided, the amenities to be provided in the backward region
and also in the under-developed areas where education, health indicators,
drinking water problem, the problem of employment, especially unemployment,
which is mounting in the rural areas, irrigation facilities, etc. There are
various problems which the hon. Member has mentioned while raising the issue.
Not only the hon. Member, there are about 14 Members, apart from him,

cutting across party lines, they raised the issue of developing the backward
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region and special attention has to be paid by the Government of India for those
regions, which have been under-developed.

The hon. Member gave various suggestions. In the Bill, he has
mentioned constitution of an Under-Developed and Backward Areas and
Regions Development Authority, which has to be chaired by the hon. Prime
Minister. He has also mentioned the work that has to be performed by the
Authority, especially in the field of railways, road, communication, industrial
development, irrigation facilities, agriculture and agro-based industries,
construction and preserving the water bodies and in the field of agriculture and
poultry farming, piggery, livestock, dairy products, cottage and village
industries, Public Distribution System, family welfare.

The subject which the hon. Member has raised, it is not only the Central
Government, the role has to be played both by the Central Government and the
State Government for overall development of the backward region and the
under-developed region. The Central Government is only a funding agency.
On the one side, we have the planning process. Planning is done by the
respective State Governments, the hon. Chief Minister and the Council of
Ministers. By identifying the priority areas for the development of that region,
early budget is being prepared and sent to the Planning Commission.E’The
Planning Commission allocates 30 per cent of the fund for distribution among
the special category States, like the States in the hilly region, border areas and
the North-eastern States and 70 per cent of the fund is distributed among the
non special category States through various planning processes in the States.
While distributing the money a formula is worked out. The States where below
poverty line population is more, are given weightage with regard to creating
infrastructure like roads, schools, hospitals, irrigation, water supply and child
and women welfare. Planning process starts at the Panchayat level. Panchayati
Raj institutions have been constituted in all the States. We have been insisting
the State Governments to collect the data from the panchayats so that due

weightage could be given to even development of the rural areas.
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The hon. Member has been critical of some important issues. He has
mentioned about the command economy, which is his code word. In his
speech he has referred to the freight equalisation scheme, royalty for mining
and the railway sector not being given priority by the Government of India.
These are the major issues on which the hon. Member showed his concern
while speaking on the subject.

I would like to mention that apart from the regular Budget allocation
that is being made to various States on the basis of the Budget presented by the
individual State Government, we have various other programmes for the under-
developed and backward regions. The Backward Region Grant Fund, which
has been constituted by the Government of India, gives special focus to Orissa
and Bihar. As far as Bihar is concerned - there are thousands of villages in
Bihar where tribal and the Scheduled Castes and Scheduled Tribes population
is much - for the supply of electricity and drinking water an allocation of
Rs.1000 crore, apart from the Budget allocation and the money provided under
the Centrally sponsored scheme, has been made by the Government of India.

As far as Orissa 1s concerned, it is one of the States rich in minerals. It
also has more backward, tribal and scheduled caste and scheduled tribe
population. We know the living conditions of especially the KBK districts of
Orissa. They have been suffering for drinking water. There are no proper
approach roads. Tribal people living in the forests can not enter the villages
because there is no electricity on the way. When Shri Rajiv Gandhi was the
Prime Minister, for the development of KBK districts, Rs.250 crore was
provided annually by the Government of India It was continued even by the

NDA Government.
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16.00 hrs.

It 1s now being matched with the present scheme of Backward Region
Grant Fund and is continued to be given to those regions. Es money is being
provided for giving life support to the people of that region. Now those three
districts have been made into eight districts by the State Government. Even
then the money is being provided by the Government of India for the KBK
region of Orissa.

Madam, I would like to quote how the funds have been given by the
Government of India for Orissa and what is the total amount that has been
spent for various schemes which, I think, the hon. Member will appreciate.
This is apart from the Budget money and these are centrally-sponsored
schemes. Under the National Rural Employment Scheme, in 2008-09, Rs.1100
crore was provided and the expenditure was Rs.678 crore. Only 67.83 per cent
was spent by the State Government.

Then coming to Indira Avas Yojana, Rs.315.81 crore was given. In that,
the Central Government’s share is Rs.251.99 crore. So, 79.79 per cent was the
target achieved by the State Government. Then coming to Central Rural
Sanitation Programme, Rs.68 crore has been provided by the Government of
India. The target achieved was only 67.45 per cent. Under the Jawaharlal
Nehru Urban Renewal Mission in 2008-09, out of Rs.100 crore which was
provided, the central share was Rs.73.63 crore and the target achieved was only
73.63 per cent. Coming to 2009-10, Rs.1000 crore was given under the
Employment Guarantee Scheme. The amount spent was only Rs.175.88 crore
up to 31% August as per our records. Only 17.59 per cent has been spent. Like
that, if you look at the total amount provided under the centrally-sponsored
schemes by the Government, the spending is not sufficient. It is not up to the
mark.

As I said earlier, the Central Government will give the money and the
State Government has got the machinery for the purpose of implementation of
those schemes. The Central Government only monitors the programmes. State

Governments should implement the schemes efficiently. I had an opportunity
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to go to Orissa which the hon. Member also knows. 1 visited the KBK districts.
I saw the plight of the people there. That area has to be developed. There is no
two opinions about it. But even then as an implementing agency, my appeal to
the hon. Members would be that apart from the fund provided for various
schemes by the Government of India under the Centrally-sponsored schemes,
money should reach the targeted people. It has to be ensured whether there is a
ruling party Government or the opposition party Government in the States. We
should ensure that the targeted groups get the advantages of these schemes.
Then alone the schemes would be successful and the targeted groups will get
the advantages of the scheme and they will come above poverty line. These 15
to 16 centrally-sponsored schemes are being implemented by the Government
of India for the purpose of developing the backward regions, hilly areas, border
areas and the people living in the tribal areas as all Scheduled Castes and
Scheduled Tribe areas.

Then the Tribal Sub Plan is being implemented by the Government of
India. The percentage of total tribal population in the country is about 8.2 per

cent. The Tribal Sub Plan is there in about 24 States and some Union

Territories. > Government is implementing various schemes for the tribal

population as a support for increasing their capacity building. The funds are
provided. The Central Government, in the year 2005-06, had formulated the
scheme on priority basis and retained only those schemes which helped in
income generation for these people. This scheme has been very successful in
States like Chattisgarh, Jharkhand, Orissa, Madhya Pradesh, Rajasthan, Tripura,
Manipur, Gujarat, Goa, Jammu and Kashmir and Maharashtra. This is targeted
only for the tribal population.

As far as Minority Development is concerned, there are about 90
districts which have a Minority dominated population. An amount of Rs. 2750
crore has been allocated in the Eleventh Five Year Plan for their education,
health, employment generation, construction of houses and providing drinking
water facilities. This money has been allocated for distribution in the minority

dominated districts for the purpose of providing basic amenities including
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education and health for the minority population. There were a lot of
representations received from the people belonging to minority communities
and the hon. Prime Minister was kind enough to intervene in the matter and
announced an additional Rs. 1,000 crore for the minority population apart from
whatever has been allocated under the Eleventh Five Year Plan for this purpose
in order to bring about improvement in their field of education, employment
and also if they were to start business and such other things.

Apart from this there is a very good scheme now which has been
announced by the hon. Finance Minister in his Budget speech of 2009-10,
namely, the Pradhanmantri Adarsh Gram Yojana (PMAGY). It is a pilot
scheme. This will be implemented in 44,000 villages across the country where
the population of Scheduled Castes is above 50 per cent. As a pilot project the
Government is implementing it in some States and for that the Government has
initially allotted a sum of Rs. 100 crore and in a phased manner it will be
extended to 44,000 villages across the country which will be made model
villages. This i1s being done for the development of the Scheduled Caste
population in the country.

The hon. Member was referring to one area of his concern, namely,
about the growth and the facilities being provided to the urban areas. He was
referring to the point that employment generation in rural areas was very slow
and the people were not getting the required facilities. The hon. Member was
especially concerned about the fact that States were not being given their due
share. The main concern of the hon. Member was about the royalty that accrue
to the Government is not duly shared with States. I would like to submit to the
hon. Member that the policy in regard to royalty was revised and it was
increased to 10 per cent by the Government of India. It was so done because
the Central Government found that State Governments should also get their due
share and this should satisfy the hon. Member who comes from a mineral rich
State like Orissa. It is one of the States which has a power generation capacity

of a high order. They had excess power and had shared that with various other
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States. Under the new policy, the power generating States like Orissa and
Jharkhand where there is availability of coal and also where several private
investors are coming for the purpose of investing in the power sector is likely
to do well. se States will become, within a short period, power surplus
States and they will be able to get more revenue out of it because the power-
generating companies will be paying money to those State Governments.

In the Border Area Development Programme, on which I did not want to
mention elaborately..... (Interruptions) He says that the hon. Members are
satisfied now. But I will be happy if the hon. Member, Shri Panda is satisfied
because he has been very vocal in raising this issue. I do not want to satisfy
Shri Jairam Ramesh alone but other hon. Members as well.

Madam Chairman, about the development of border areas and hill areas
development, the Hill Area Development Scheme is a very important scheme.
For the people living in hill districts of Assam, Tamil Nadu and West Bengal,
the Government has provided about Rs. 110 crore for all the three States
together. The State-wise break-up is like this. It is Rs. 55.57 crore for Assam,
Rs. 28.97 crore for Tamil Nadu and Rs. 25.97 crore for West Bengal. These
funds have been provided for the development of hill areas.

As regards Western Ghats development which covers about five States,
namely, Goa, Karnataka, Maharashtra, Kerala and Tamil Nadu, a sum of Rs.
1391 core has been provided by the Government of India.

I would tell the hon. Member that the budget allocation for Orissa has
been increased in recent years. It was originally Rs. 2200 crore and now it has
gone upto Rs. 9000 crore. Roughly about Rs. 7000 crore is provided under the
Centrally-sponsored scheme. This is apart from the royalty which the State
Government is getting.

Regarding Bharat Nirman, it is a very important scheme. About Rs. 1
lakh crore has been allocated for that purpose by the Government of India
which covers housing, electricity supply, water supply, roads, sanitation.

Bharat Nirman covers all these areas.
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The Jawaharlal Nehru Urban Renewal Mission focuses on developing
the urban areas. Urban facilities enjoyed by certain groups have to be provided
to the urban slum dwellers also. They also have to be taken care of. For this
purpose, one lakh crore of rupees has been allocated by the Government of
India.

Apart from that, one of the novel schemes which have been introduced
and has become successful is the National Rural Employment Guarantee
Scheme. This year, about Rs. 39,100 crore has been provided for it. The hon.
Prime Minister has made it very clear that not only for this scheme but also for
any other scheme implemented by the Government of India, fund is not a
problem. We want rural people to get strengthened and get employment
opportunities. Agricultural workers who get employment for two to three
months in a year should not sit idle for the rest of the year. Earlier, 150
districts were covered under this scheme. Then the number was increased to
200 districts. Now, it is implemented throughout the country. The amount paid
for seven hours was Rs. 80 which is now increased to Rs. 100. Agricultural
workers who are working in the fields are getting this amount. Today,
complaints are coming from the farmers that they are not getting labourers for
working in the agricultural fields because people get employed under NREGA.
So, it is a very successful scheme being implemented throughout the country.
Every household will be earning a minimum of Rs. 6000 to Rs. 8000 a year
which is an additional income apart from the regular income which the farming
communEgets in this country.

The Sarva Shiksha Abhiyan, as you know, is being implemented in all
the States. This scheme is being implemented by the Government of India for
providing infrastructure for schools, for children who are studying in the
schools, creating playground for the children who are studying there and for
appointment of teachers.

The National Rural Health Mission is one of the novel schemes. It is
helping the rural people. When I visited Chhattisgarh and Madhya Pradesh,

under this scheme, I found that medicines for people affected by malaria and
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filaria are available in the Primary Health Centres. These are the schemes
which are being implemented by the Government of India to attack poverty.

I agree with the hon. Member that there is disparity. On the one side, in
the urban areas people are getting all the amenities and on the other side,
people in rural areas are deprived of these facilities. So, the rural population
has to come up very well. The authority which he has mentioned is not going
to solve the problems. It is not only I, but also two or three other hon.
Members, who said this. They have also said that constitution of this authority
alone will not solve the problem. It is the concerted effort on the part of the
Government of India, on the part of the State Governments and the local bodies,
which will solve the problems. All have to work together. The hon. Members
of Parliament have to pay attention towards the implementation of the schemes
so that the people who are really in need of those facilities can get them.

I found that several hon. Members, while raising the issues, showed
their concern. I agree with them. The Government of India, with its limited
and available resources, is distributing the funds to various States. It has been
done equitably depending upon the BPL population. Those States where the
BPL population is more have been given weightage. Those States where the
income ratio is increasing, have been given lesser support by the Government
of India. The border areas, the tribal areas and the hilly areas have been the
focus of the Government of India. The hon. Member will agree with me on
this. Uplifting the Scheduled Castes, Scheduled Tribes, OBCs and minorities
has been the target of the present Government of India. The UPA I also did it.
Now, the UPA 1I is increasing the allocation for those schemes which the
Government is implementing in the whole country.

The hon. Member was in the Rajya Sabha. Now, he has come to the
Lok Sabha. I followed him from the Rajya Sabha to the Lok Sabha. Therefore,
while considering all these aspects, the Government of India is fully aware of
the problem which the rural areas are facing. The Government of India has
given a lot of weightage for developing under-developed and backward regions

in the country. The hon. Member’s concern has been shared by other hon.
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Members in this House. Whatever possible help or assistance, which has to be
given by the Government of India for the development of backward and under-
developed areas, has been given by the Government of India. By constituting
an authority we cannot do wonders. The authority will be only an advisory
body. There are so many implementing agencies. Implementation is the main
focus of our planning. Implementation has to be done by all the stakeholders
concerned.

Therefore, I would request the hon. Member to consider the submissions
which have been made by me. 1 hope the hon. Member would have been
satisfied with my reply and that he would withdraw the Bill. The points which
have been made by the hon. Members will be noted. The Action Plans that
have been implemented by the Government of India and various State
Governments will definitely, step by step, lift the BPL population to above
poverty line and all basic amenities will be provided to the people of this
country.

MADAM CHAIRMAN : Shri Panda, I think you are satisfied with the fool-
proof reply of the hon. Minister.
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SHRI BAIJAYANT PANDA (KENDRAPARA): Madam, I thank you very
much for letting me exercise my right of reply.

At the outset, I would like to state that the hon. Minister’s intervention
was richly scattered with data, facts and figures, financial numbers and with
details of various schemes of the Government of India. It clearly demonstrates
his understanding of his subject and his Ministry. By virtue of his having been
in charge of the State of Orissa for his Party, he has first-hand exposure and he
spoke knowledgeably about many of the problems that we face. While
respecting his viewpoints, there are certain issues on which I must respectfully
disagree. I will seek your indulgence for a few minutes just to make these
points.

MADAM CHAIRMAN: All right.

SHRI BAIJAYANT PANDA : I would like to point out that what I was asking
for in proposing to form this Authority can be summed up in two words: to
have focused attention on these areas. It is not just about Orissa. I am not just
speaking about my State of Orissa. | am speaking about ten areas including the
other backward areas like Vidharba and other States.

Is it not a fact, as the hon. Minister himself has acknowledged, that in
these States, the poverty level is much higher than the national average? In my
State, for instance, the poverty level is double that of the national average. The
hon. Minister alluded to the tribal population and the problems that they face.

He pointed out that the national population of tribals is 8.2 per cent.

16.22 hrs.
( Shri Inder Singh Namdbhari in the Chair)

I would also take this opportunity to point out that in my State, it is more
than three times of that. One out of every four persons in Orrisa is a tribal
person. So, the level of disparity that we have, the percentage of the population
that faces this problem is much more accentuated in some of these backward
areas. | would also like to point out that there is a national responsibility here.

Here, I would like to respectfully disagree with the hon. Minister’s statement
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that the Central Government is only a funding authority and that the State
Governments have to implement these things. That is, of course, largely true.
But the Central Government also has a responsibility to hand-hold the States
and to provide solution because a national solution is not always the best
solution for a specific part of the country because one size does not fit all.

I would like to make a reference here that for many years in the national
Government, a view was taken that the naxal problem is a State level law and
order problem. That kind of an attitude has allowed the problem to grow until it
has come to a crisis level. Finally, now, the national Government, the Central
Government i1s compelled to take action on a war footing basis which could
have been started about five or six or seven years ago.

Sir, the hon. Minister referred to my references to the command
economy, freight equalization and mineral royalties. But these are the facts. It
is a fact that we had a command economy. It is a fact that for a certain period
of many decades, some parts of the country grew faster than some other parts
of the country like Orissa and some of the other States that I am referring to. It
is a fact that there were some policies which did not help us. The Freight
Equalisation Policy allowed the industry to be incentivised to go elsewhere.
The ad valorem policy is there. These are the policies that are being gradually
corrected as the hon. Minister pointed out. But the fact is that they are being
corrected in recent years. For 60 years, these regions had to suffer from these
policy deficiencies which were made at a national level. Therefore, the
national Government, the Central Government has a responsibility.

As I said, it is in the self-interest of the Central Government and of the
rest of the country to want that these backward areas are to be developed faster.
There is a responsibility of the Central Government to be more than just a
funding agency. Of course, the Central Government is the funding agency. The
hon. Minister has pointed out certain examples. For example, he mentioned the
Backward Regions Grant Fund. Yes, he is correct in the point that he makes.

But I would like to provide another perspective.E


Rep130_1
d by f3 


04.12.2009 138

Sir, an amount of Rs. 250 crore was being given to KBK districts for
several years before the Backward Region Grant Fund Scheme was initiated a
few years ago. What did it do? When the Backward Region Grant Fund
Scheme was initiated, it was initiated not just for the most under-developed
part of the country, which is the KBK area, but for scores of districts
throughout the country. So, there are districts also in many more advanced
States in the Northern, Western and Southern India which come under the same
Backward Region Grant Fund Scheme. The point that we have been making in
Orissa and in some of these other States is that some parts of the country are so
far behind like the KBK area that they cannot be equated with districts in
Punjab or Karnataka or some other States. There has to be some special
attention that has to be given to these areas.

The hon. Minister said that the proposed authority will not solve the
problem. I am not saying that the proposed authority is the only solution to the
problem. For example, we have the Planning Commission. What does it do?
The Planning Commission does not solve all the problems of the country. But
we also have other authorities for specified regions. We have the Ministry of
Development of North Eastern Region for the Northeast. In Orissa itself, we
have the Western Orissa Development Council so that the Western part of
Orissa also develops as fast as the coastal part. What happens with an authority
like that is that it gets the attention of the Prime Minister, it gets the attention of
the Sub-Committee of Cabinet Ministers, who then pay focussed attention to
these 10 regions which are very far behind the national average so that they can
be brought up.

Sir, the hon. Minister gave us some figures about the National Rural
Employment Guarantee Scheme. It is a fact that the NREGS applies to the
whole country. But again I would like to emphasize here that one size scheme
does not fit everybody. I can give an example of our own State. In certain parts
of Orissa, the NREGS works rather well, but in other parts of the State, the
price levels and the structure of the scheme itself is such that it allows only a

certain degree of mechanised intervention and so it comes in the way.
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Therefore, it does not suit the requirement of that particular region. So, the
State Government of Orissa had made a request and the hon. Members of
Parliament have made a request to the Central Government to change this
scheme accordingly. Now, it is difficult for them to appreciate it here because it
is not a national problem. This problem does not prevail in Punjab or in other
places where the scheme works better. So, our point is that the scheme,
sometimes, needs to be tailored to suit regional problems and regional
shortcomings. If it were to get the attention of the Prime Minister and if it were
to get the attention of a structure just like the Planning Commission to focus on
these 10 least developed parts of the country, then it will be easier for us to
solve this problem because the changes or modifications in the policy that we
request can be taken up rather well.

Sir, I do not want to take much time of the House. Before concluding, 1
would like to raise just one more issue. The hon. Minister said that the States
have the responsibility to implement the schemes. We do not shirk that
responsibility in the States. I would like to make a point that Orissa has long
been a very backward State and this level of poverty did not happen overnight.
It happened over decades and it happened over centuries. But let us take a look
at what has happened in the last decade. In the last decade, if you look, for
example, there are certain social indicators like malnutrition. The malnutrition
figure throughout the country is reducing very slowly. Malnutrition is reducing
in the last six years actually at a rate of only one per cent for the whole country
and yet, in the State of Orissa, we have had the maximum reduction of
malnutrition. We have had a reduction of 10 per cent. So, it is not that we are
not making progress. On the economic front, Orissa has traditionally been
laggard. Our economic development has been far behind the national average
and yet, for the last four years in a row, Orissa’s economic growth rate has
been higher than the national average.

So, efforts are being made and we are seeing results, but because States
like mine and all these other 10 regions that I am speaking about have suffered

not just in recent years, but for many decades and many centuries, it will take
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time for them to catch up on this trajectory of development. That is why, I
think, there is an onus on the Central Government to take greater interest and
pay greater attention to these areas.

Sir, the hon. Minister has made a point that the States have been given
their due shares. We can argue about the monetary amount of shares under
various schemes and the ability to absorb that funding and the need to modify
certain schemes to suit local requirements. But I would like to emphasize that 1
am not just talking about money. [ am saying that the States must not only get
the Central Government’s funding, but they must also get the Central
Government’s attention. I think, that is the critical factor which is missing. If

we can take the planning process closer to the field, if we can take the planning

process closer to the problem, it will be better. 're are certain decisions that

can only be taken at the level of the Cabinet of the Government of India or the
Prime Minister of the Government of India and in the normal process for it to
filter through the Planning Commission and it be given the due weightage as to
various problems in different parts of the country, it takes years to find a
solution whereas if an authority like this could sit once a year or twice a year
and given attention to the ten most backward regions of the country, solutions
could be found much faster and we could have a much faster development than
what I have just pointed out where we have turned the corner in places like
Orissa, but we still have a long way to go.

In concluding, I would just like to give one more example of how we are
suffering from policy differentiation and then I will conclude. The hon.
Minister talked about energy and electricity and I know he made a reference to
hon. Minister, Shri Jairam Ramesh, who has his concerns about coal based
electricity development. But the fact is, States like ours have a natural resource.
The alternatives to coal based development today are far too costly. The
funding must come from somewhere. The technology exists for solar, the
technology exists for wind power generation, but the cost is much higher than

if you were to develop our natural resources.
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I would like to bring to the attention of the hon. Minister that, for
example, Orissa was the pioneering State in electricity reforms. In the early
1990s, when the late Biju Patnaik was Chief Minister of Orissa, the first
electricity reforms happened in India in the State of Orissa and only after that it
started happening in other States and today, of course, there have been
countrywide electricity reforms.

But what has this done for us? Of course, it has made the system much
more transparent, it has got us much more investment, it has separated
distribution and transmission from generation, but there is another side to the
coin. I will give an example, because of this reform in electricity sector, which
took place more than 15 years ago, the transmission and the distribution
companies have been privatised. @ Now, what happens? Later on the
Government of India comes up with a scheme which is to give more funds and
more focus to rural electrification. So, there 1s an accelerated rural
electrification development programme. Orissa does not get anything from it,
Orissa does not benefit from it because the distribution companies have got 51
per cent private sector ownership.

The contradiction is that the Central Government is actually
encouraging States all over the country to privatise and to separate the
distribution so that the transmission in distribution losses can be reduced. So,
what one hand provides, the other hand takes away. If this were to get the
attention of the hon. Prime Minister, we are convinced that no Central
Government can deny the right that while these rural accelerated electrification
development programme funds are being given to other States, certainly it
should not be denied to Orissa. So, these are the kind of policy modifications
that are required. State Governments keep on making these requests to the
Central Government. They sometimes take months and years to get the due
attention whereas an authority like this would be meeting once a year or twice a
year and would be specifically focussing on these suggestions and would take
the authority of the Cabinet of the Government of India to solve these problems

so that we could have faster development.
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In concluding, I would like to say that the hon. Minister has requested
me to withdraw the Bill and I am well aware of the convention of this august
House that Private Members’ Bills are, in fact, withdrawn. 1 was hoping that
the hon. Minister would give us an assurance that such an authority would be
set up. Now, in the absence of such an assurance, I take some heart from his
understanding of the problems in Orissa and understanding of the problems of
the backward areas, so if not today, at some mere point, we look forward to a
solution to these problems and if an authority like this cannot be contemplated,
I would seek his personal intervention to ensure that the Prime Minister’s
Office and the Planning Commission get to deal with our problems on a more
urgent basis.

With that, I would like to withdraw the Bill.

I beg to move for leave to withdraw the Bill to provide for the
establishment of an autonomous Central authority to ensure rapid, accelerated
and overall development of poor, underdeveloped and backward areas and
regions of the country which lag behind in matters of development of
infrastructure in economic, social, educational, technical and industrial fields
and assure their speedy development in a planned manner and for matters
connected therewith or incidental thereto.

MR. CHAIRMAN : The question is:

“That leave be granted to withdraw the Bill to provide for the
establishment of an autonomous Central authority to ensure rapid,
accelerated and overall development of poor, underdeveloped and
backward areas and regions of the country which lag behind in
matters of development of infrastructure in economic, social,
educational, technical and industrial fields and assure their
speedy development in a planned manner and for matters
connected therewith or incidental thereto.”

The motion was adopted.
SHRI BAIJAYANT PANDA (KENDRAPARA): Sir, [ withdraw the Bill.
SHRI V. NARAYANASAMY: I thank the hon. Member for withdrawing the
Bill.
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16.35 hrs.

PREVENTION OF CRUELTY TO ANIMALS (AMENDMENT) BILL, 2009
(Amentment of Section 11 etc.)

SHRI FRANCISCO COSME SARDINHA (SOUTH GOA): Sir, I beg to move:

“That the Bill further to amend the Prevention of Cruelty to
Animals Act, 1960, be taken into consideration.”

India is a vast country with so many languages, so many castes and so
many religions. Every community, every caste has its own festivals and has its
own culture. From times immemorial, in Goa, whenever there 1s a local feast,
at about 3 o’clock in the afternoon, there will be a bull or a buffalo fight,
followed by football game. Though Goa is a small State, it is very famous for
football. It is today one of the world tourist destinations. Much more than the
population of the State, there are the visitors. Our population is about 15 lakhs;
about 24 or 25 lakh people visit Goa every year.

Till four years back, there used to be rampant bullfights. Goa is 70 per
cent urbanized, and in the vicinity of any town all the villages are urbanized.
Say, 20 years back, every household had cattle. Whenever they took cattle for
grazing, there the males used to fight and children and all others used to
witness. Today, people do not know; if you see children in the cities, some of
them do not know even what a male buffalo 1s. It is because, there are no
bullock carts; there are no ploughs. Agriculture is mechanized; you see tractors.
So, people today have not seen a bull fight which they used to see in the fields.
That is the reason why lovers of animals, who rear these animals, want to
establish the champion bull or the champion buffalo. That is the reason why
they conduct the bullfights. Till four years back, bullfights and buffalo fights
used to be very rampant; till somebody, some citizens, who are so-called lovers
of animals, filed a PIL in the court. Based on the Cruelty to Animals Act,
1960, the court gave a verdict that bullfights or buffalo fights have to be
stopped. Not that they have been stopped; even now you go in the villages;

earlier they used to do it openly at 3 o’clock or four o’clock; today they have
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them at 7 o’clock in the morning or at 6 o’clock in the morning. Suddenly
people come to know that there is a bullfight; you will see two thousand or
three thousand people there. They gather to see the bullfight. Then finally for
all these things that are done clandestinely, let us not forget that we have to
grease somebody’s palm. Some authority you have to catch hold; then it is
nothing.

Actually as I said earlier, the people who rear these animals, care more
these animals than their own children and family members. Now we say this
fight is a cruelty to animals. Buffalo and bulls that are tied to a cart, is it not a
cruelty? Buffaloes and bulls that are tied to a plough and whole day, morning
and evening, they are used to plough the fields; is that not cruelty? If you go to
see after all that, they are not even fed properly.E

Eou see these bulls and buffaloes that are reared and taken for a fight,
they are fed so well. Everyday in the morning, two or three people take them
for a walk and make them run. Then what is it? It is not a fight; actually it is
only butting. They bang their heads. I am not very fond of this. I also come
from the coastal belt. People in the coastal belt love this fight. In my lifetime I
have never heard a buffalo or a bull having died when they are fighting.

We call it a sport. That is how it was going on. Now it has been
stopped. Let us see human beings. Three years back, when Dempo was
playing against Mohun Bagan in Bangalore, Barreto scored both the goals;
after scoring the second goal he dashed against the goalkeeper, and he died on
the spot. So many humans, young players, are injured on the playing field.

You see boxing. After the fight is over, many a time they are disfigured.
You cannot recognize them. You see kickboxing. You see wrestling. You see
Karate and WWEF. People know that these are dangerous. Yet, people compete.
Parents allow their children because they want to establish who the champion is.

Let us see the animal kingdom. We have heard of the word ‘lone
elephant’. What is the meaning of ‘lone elephant’? In animal kingdom, you
have a leader of every herd, a small group; in the ward he is the in-charge.

How is it established? It is not from his looks; it is not established on his
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height, on his colour. It is established on his strength. He who wins becomes
the head of the herd. He protects the herd. What is the Charles Darwin’s theory?
Struggle for existence and survival of the fittest! The teachers in those days
used to give the examples of dogs in August. Many male dogs go after female
dogs. Who procreates finally? It is the one who is the strongest. So, you get the
progeny of the one who is the strongest. The same is the case with elephants.
The head of the herd is the one who procreates. When a newcomer comes,
who is as strong or stronger than the current one, when he is defeated he runs
away from the herd destroying everything that comes on his way. That is the
reason they say that he is as dangerous as a lone elephant.

The same is the case with tigers. The same is the case with other animals.
So, why should we think that just butting or bullfighting is cruelty to animals?
In fact, in my Bill I have mentioned that when the fight goes on, if there is
blood oozing out — because after all they got horns — the fight should be
stopped. There should be a veterinary doctor. In addition, they should take the
permission of the District authority.
In the case of animals they cannot go themselves and fight to see who the
champion is. The animals have to be taken by the owner. That is the reason
why I would request my hon. colleagues that this particular amendment should
be made allowing them to fight as part of the sport.E fact, it is an honour for
bulls and buffalos that they are being equated with humans. We are trying to
establish who 1s the champions amongst them. It is not a dishonour and it is
not a cruelty. In fact, if this is allowed in Goa — I have already said that it
should be like a football arena, there should be a small place because many a
time, when these youngsters fight, they go very close. In butting whichever
animal loses, he runs away; and when he runs away, he goes helter-skelter.
Anyone who is on the way can be destroyed. That is why there should be arena
so that in a particular direction they can run up.

So, my dear colleagues, I seek your support that this is not a cruelty. On
the other hand it is a part of sport where a champion bull can be established. He

can be taken from one part to the other. Sometimes we see that just by a touch,
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it runs away. While the people come in hundreds to see the fight, it does not
remain even for one or two minutes. But then, when you have two bulls who
are partly champions here and there, you can be sure that this fight would
remain for half-an-hour, for one hour like boxing.

The other day I saw one photograph in Assam of two buffalos fighting
each other. There somebody asked me: “When it can happen here, why is it not
happening in Goa?” I told him that because somebody had gone to court and
that is why it has stopped in Goa.

Therefore, I want to sort of drive at in the minds of the animal lovers
who say that it is cruelty. It is not a cruelty. I only hope, the same thing will
ignite a little love in their heart; they have the same love for humans who live
like animals. Saying this, I would request my colleagues to support this Bill so
that whatever is done clandestinely, is done openly in love of sports.

SHRI TATHAGATA SATPATHY (DHENKANAL): The same thing should
happen in the elections also. Let all the candidates have a fight. Whosoever
wins, should be declared elected... (Interruptions)

MR. CHAIRMAN : Motion moved:

“That the Bill further to amend the Prevention of Cruelty to
Animals Act, 1960, be taken into consideration.”

TRl SR a9 HAAT & Iow WAl (sh oRRm W) W A 7 &1 Ry w=ar g g
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SHRI FRANCISCO COSME SARDINHA : Everybody has animals side by
side. Even now if we go to some villages, we can see that. It is not that they do
not love. They live together.

MR. CHAIRMAN : You had put your point very beautifully. Now, he is
expressing his own views.
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Mr. Sardinha has been very eloquent in pleading for the case of
bullfighting in Goa. Actually, it is not just bullfighting. There is gambling and
there is betting also that goes on with bullfighting. So, when the hon. Member
is pleading for bullfighting, I hope he is not pleading for gambling and betting
also. You cannot separate the two. Gambling, betting and bullfighting are parts

of the same package.

S!S &I fHAT ST Fehall| aR<ifddhar I8 & & g ®Isfen & T/ w dfea
3R Il Tt g1 # AT SR Wafer & Repe Raem® § 7 dad w3 81 & A
gfcer afda w0 4 1 § g9 Raars g A% ugell Uiy a8 © 6 v dféw, daferm
3R gl TSI DI 37T T8l B Fhdl |

My second objection to Mr. Sardinha’s argument is this. He has said,
“You allow bullfighting but bring veterinary doctors, bring the District
Magistrate”. He did not say, “Allow bullfighting in front of hospitals”. The fact
that veterinary doctors would be present means that he accepts the fact that
animals will be hurt as part of the bullfighting. I would not say it is a bull-
headed argument but [ would say it is not a right argument to give. If we accept
the fact that bullfighting should be allowed under certain conditions, which the
hon. Member has said, it means that he is accepting that bullfighting is a risky

proposition.
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Bullfighting has a long history, not only in Goa but in Tamil Nadu and
all over the world. We have found that sometimes bullfighting also leads to
human fighting. The passion and the excitement that the bullfighting generates
lead to a lot of human fighting as well. The fact that the hon. Member himself
is accepting that bullfighting could be risky is another reason why this Bill
should not be accepted.

There is a legislative history to this. Mr. Sardinha and his friends - [ am
not saying Mr. Sardinha himself but people like him - approached the High
Court. The High Court gave a decision. They went to the Supreme Court. The
Supreme Court also rejected their petition and upheld the decision of the High
Court. The decision of the High Court was clear and categorical. It was, if |
recall right, given in the year 1996. The appeal in the Supreme Court was
dismissed on the 27" of January, 1997.@

The High Court had given a large number of reasons which the hon.
Member is fully aware of. I do not want to take the time of the hon. House but
what the High Court said was that there is ample evidence to show that there is
cruelty to animals because human beings delight in cruelty to other. Not Mr.
Sardinha, who is a very dignified gentleman but people in general when they
get into a situation where fights are taking place, passions are aroused, it is very
difficult to control the human behaviour. So, the judgement of the High Court
was clear and categorical. The Supreme Court dismissed the Special Leave
Petition and basically the High Court said that there is a violation of this 1960
Act. I want to give a little bit of legislative history to this Act, which I do not
think many Members would be aware of.

When the Rajya Sabha was constituted, Shri Hukmadeo Narayan Yadav
mentioned to Dr. Ambedkar, one of the founding fathers of our Constitution
and the principal architect of our Constitution and there were many others —
Jawaharlal Nehru, Sardar Patel, Maulana Azad, Rajendra Prasad, all of them
said that we must have in the House of the Elders, the Rajya Sabha, the

provision to have nominated Members so that people who are distinguished in
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different walks of life come as Members, who do not belong to any political
party and who can bring independent professional expertise.

One of the first nominated Members to the Rajya Sabha was a very
distinguished lady called Rukmini Devi Arundale, who today is a forgotten
name but Rukmini Devi was a person who revolutionised Bharat Natyam dance
in this country. Rukmini Devi was the lady who Mr. Morarji Desai wanted to
make the President of India when the Janata Party was in power. Rukmini Devi
gave a speech in the Rajya Sabha. I forgot the exact date. I think, it was in
1955 or 1956. She gave a speech on animal cruelty. The Prime Minister of
India heard that speech. He was in tears. He went up to Rukmini Devi and
congratulated her and the result of that speech of Rukmini Devi was the
constitution of the Animal Welfare Board and this Act, the Prevention of
Cruelty to Animals. This must be one of the few Acts in India, which is a

result of the intervention of a nominated Member of the Rajya Sabha. It had got

a long history, I recounted this history —&i-&1 &1 sferd &1 W a1 &1 =yl
9 W 95 989 g3 oY 3R ST Aed Sff ¥ HEl TN Npia § Uy Ua $Ehre Ui §
Y SYDl 3N T8l <@d 2 Biclifh $9dI Uh dhRIAD R ft gar 21 g #ig+
AR gadl 8 O STefarg uRac BiaT 21 SHP! 86 AoRaiars] T8l bRl iy f 9¥
fIeq # | ST ded AW BAR oW H T 3R Fdisiaed ded ugee W dad

STET B $HD HRO {99 THee Wt SATeT 81 @1 Bl TS 7T 91 B, B 39 W IR A

= g8 off, § oISl I9 WR AT 78l o =@redn gl I just want to say, much as I like
Mr. Sardinha, much I am impressed by his colourful way of dressing and
speaking and when he sits on the Chair on which you are sitting, he is very
magnificent in his loud, moving voice. Ethink he is profoundly mistaken in
bringing this Bill. I not only have to ask him to withdraw this Bill but I have to
actually take the painful step of opposing this Bill. I am conscious of local
tradition. [ am conscious that there are parts of India where bull fighting has
been long accepted as part of tradition. ®W-&W gfeem & Wt T ==y,
FIP Sfee H Al Ufed 9 ad Wl 8l Bl o) g WIsieT B WX WA H 3R
HATC & AT H AT T8l ol =18y, Hifh 89 WHS © (& I8 B Bl St
B
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SHRI FRANCISCO COSME SARDINHA (SOUTH GOA): Recently, Goa
Assembly has passed this Bill unanimously because Goa Assembly feels both
Opposition and the Treasury that it is in the interest of the State and it is in the
interest of the people of the State.

No doubt, I do not beg to disagree with the apprehensions of the hon.
Minister. In any fight, there is always betting openly or clandestinely. Let us
see big sports like cricket and football. Forget about betting, there has been
match fixing. Do we stop these games? Forget about betting. Nobody knows
about betting. They are doing betting openly. No doubt, when the so called
lovers of animals went to court, it continued for some time till last three to four
years. Now the authorities go after them and they have to do it clandestinely or,
as I said, by greasing somebody’s palms. It is not that it has completely
stopped. That is why, they brought that Bill in the House. But this being a
central Act, it is pending with the Governor for his consent. That is why, |
thought of moving it here. The courts do not make laws. The case lost in the
High Court because the High Court interpreted the existing law, namely,
Cruelty Act of 1960. They went to the Supreme Court. Again based on the
existing Act, it has been thrown out. It is not that the court has made law.

Coming to what the great Rukmani Devi said, I am sure she must have
been an intellectual but not a sportswoman, in any sports, leave alone little
injury one can even die. | am a sportsman. [ am an athlete. For example, in the
800 metres event, after the first round one can just trip and fall down and one
can even die. When there is a fight, they are not kissing each other. Since it is
a fight, some damage can take place. That is the reason why I have proposed
that a veterinary doctor should be there. When they are butting and when their
two heads bang against each other, if a little blood oozes out, the fight should
be stopped. So, I would only request the hon. Minister that some change
should be brought in the total Act which is there. As I said, Goa people are the
lovers of animals and they do feed them. I would request for one day — though
it is 1llegal — the hon. Minister to come and see it. He will be shocked that they

love them so much.EIalso hail from the country side. A man from the city will
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not know this. One of my friends from the Opposition was saying that instead
of talking about all these, one should talk about animal slaughter and taking the
female buffalos and all that. But in these fights it 1s the male counterparts who
always take part. Till now a sport like boxing has not been stopped. In fact,
parents even take their children to learn boxing to become good boxer. In the
interest of my State only I would like to request the hon. Minister, if he is not
willing to consider this Bill then he may think of modifying the Act to maintain
what we call the parampara. This is nothing new. This was invoked only
because it went through the court, the court had to justify this. The court cannot
say that it should be allowed. But our Parliament, or an Assembly can make
precautionary provisions and say that this can be allowed. My friends here
suggested for a comprehensive Bill in this regard, but till the time a
comprehensive Bill in this regard is brought in, the people who are doing it
now would have to do it illegally. That is the reason. I am in favour of a
comprehensive Bill. Let somebody study this particular thing and may be
allowed, so that we do not allow such things to go on illegally and do
something legally.

MR. CHAIRMAN : The hon. Minister has gone to the extent of opposing it.
Will you kindly withdraw the Bill?

SHRI JAIRAM RAMESH: Sir, with due respect to my friend, Shri Sardinha,
he has mentioned that the Goa Assembly has passed a unanimous resolution in
this regard. But there are bigger and more serious issues involved. There are
issues of coastal zone management; there are issues of illegal mining; there are
issues of tourists coming and leading to crimes in Goa. My request is that my
friends from Goa should worry about those issues and not about bull fighting.
MR. CHAIRMAN: Are you withdrawing Mr. Sardinha?

SHRI FRANCISCO COSME SARDINHA : Sir, before I withdraw my Bill, I
would like to partly agree with the hon. Minister. But for all those difficult
things to be set right it would take a little time for him to agree to pass this.

However, if he does not agree then I have to withdraw.
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Sir, I beg to move for leave to withdraw the Bill further to amend the
Prevention of Cruelty to Animals Act, 1960.
MR. CHAIRMAN: The question is:

“That leave be granted to withdraw the Bill further to amend the
Prevention of Cruelty to Animals Act, 1960.”

The motion was adopted.

SHRI FRANCISCO COSME SARDINHA : Sir, I withdraw the Bill.
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COMPULSORY VOTING BILL, 2009
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, the hon.
Minister of Law had to go for some important meeting, I may kindly be
allowed to represent him.
MR. CHAIRMAN: All right.
3t ST el ETE (SR g faeen): Sir, [ beg to move:

“That the Bill to provide for compulsory voting by the electorate
in the country and for matters connected therewith, be taken into
consideration.”

FaTafT SN, g9 98 g © P error g9 it e € f6 S |6 aRis & fagw
B I BT B, SUD AR H H AU W AT W@ P | W S A 8 SAH AT g g
SR B & b 7 A died € ST BT B SIRY T8 el Ay [ IThT ST AR TR
are &1 US| 39 WY AR U Ahwa ol I8 g W S RE & oF | Uh- Sl Alhad
R METRA T 3R gAR i1 feaeexRm wr smenfRa %IE’ﬁﬁWWWW%IW
S8 AT 37 M & 8 3R I WBN FoAd! &, PM B ©, DI 3R BT 994 2l
ol TG PV Afdd BId & I AU B od & 3R 3T B D R W < DI T,
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A U R ST MY, I A b didl ASls g | I8 oAsls (b4 a1a Bl f? I8 dsls
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31T BH fOeh M TR Brel 3eRl # forg U gferer @l A wdl € SfR Sl H SRy S
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S & 6 37 Raamd A fhe e ds| S9 95l & e 89 W A ds Rifh g R
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QUMY 7RG ¢ 37valel Wi, S99 WY O I8 HYE Tdl @l of fb fEgwm wie At
UGl U A1 ufegH & Hodi & FHeal o7 fh Parliamentary democracy is not
suitable for India.
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g1 T TP R qTHAG 7 ... (TaET)

AT HAT § 0T HA IR WS prd HATerm d v wA (s f aRmevnt)
S @ WY are < 2l

M T gHT T ¢ T B W dre <d WAl B ot ale <7 2| e 2
3 A el Aebd &l 3T B ¢ W & B AR WR| A Il &M ADelih & S 40
TRRE ART TS Jod! e € g 9| 9@ 3! 991 el € iR & e & A
HE B TP © (b 8 1 ATEAl 8, by a6 A 51 § U a3k HeAl Al g o
SIq BH g1 H Teb dTehd 9 1 91 hed © dl dre} dlel AT W g ggd Ul ToR 9
3 ¢ 5 & oEl &R frd RE o 32 T 919 A QU ATHd HT TR HRAT AR &
3R e FEd 2 P T T S TOR ¥ A <@, B At dadaa) 21 A B gdar ©
5 gl & M TN Fara B FHaT © {6 IS WEHR 1 60 T Al W T Tg 2] 40
TR AN MU W & G T8 21 g ff A1 Fare aR Fad € 6 muat et SHm
%ﬂ@

18.00hrs.|§|

# P dred § [P 99 8H q9-A9-G9 A AU O¥ Pl WR BRI §, 99 89 Aol A &

g ofR I8 Ped € f5 < IR1 B, 919 BH q1d B WY A QUAT <@ AR © . (SI9EH)

MR. CHAIRMAN : Shri Agarwal, you will continue your speech next Friday.
SHRI JAI PRAKASH AGARWAL : Thank you, Mr. Chairman, Sir.
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MR. CHAIRMAN: Only one Member has been left in the ‘Zero Hour’, Shri
Badri Ram Jakhar. Shri Jakhar, I give you two minutes’ time to express your
Views.
St TERW ARES (Ulelt):  AEIGY, SMUY A3 dlel @I IR faan, gwa foag # eyt
FRIATE HRAT § 3R Fad Bl JUMH H=al g

W SR & UTelt Ud IR ORI H U @ 95 HH B AT HT Fhe B!
TERIT ST 6T 8] S BIB! HSASAl AT W& 8| YA Se-wR A fRar o @1 8
forres RO Rarg d @1 & dT @l HHT B S R8T 8] HEROT, Ol SR AR Yo B
I Redgept & Ryars A fAmi &l Adhe b1 A1 BT TS & o

AEIqd, H oS! Wed & HIgH | qAMl Al g (P fUed ta |@ial # 43 IR
DT TSl Tl SHA HE I BT YN Ugel 50 TACT ORI § STl AT T 3@ Har # e
AT §1 §9 BRI 3§ 50 THS YT IR ST %81 g1 3R Al 91 BT U oTdTs &1 §
S A1 fHAr aud 9gd MW BRI A WRPR A AW & fb Al arhel & BT T
Ui fharier & G A SaTs 19 H AT SY 3R 50 THCT Ul #e! dig & Sfarg 9 |/
ST SY | S99 fRamT @1 980 BrIaT fer iR 9 & i & ®Ig HHl T8 5

JMTST T @1 i AT &, ST 3O Si SHIG @ &, § ARBR DI & e
arEd § & o & foy g9 uRar e 9gd fUes <@ ©l g9ty # o Radwe aiiR
AT wxaT g 5 AR R § arlt @) Sgawen &Y e g diem &1 Al o, swa
oy sgd-9gd g=are|
MR. CHAIRMAN: The House stands adjourned to meet on Monday, the 7"
December, 2009 at 11 a.m.

18.04 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
on Monday, December 7, 2009/Agrahayana 16, 1931 (Saka).
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